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LOK SABHA DEBATES

LOK SABHA

Thursday, July, 12, 1979/ Asadha
21, 1901 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. SPEAKEK in the Chair.]

ORAL ANSWERS TO QUESTIONS
MR. SPEAKER : Q. No. 61,

MR. SPEAKER : 1 shall take up
the matter,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (e). A
statement is laid on the Table of the House,

Statement

The All India Railway Employees
Confederation, which is an unrecognised
body, started a “‘work to rule’ movement
on B8th May ’79 and withdrew it from
26th May '79. The Confederation con-
sists of the following categorical Associa-
tions as its constituents:—

1, Indian Railway Loco Mecha-
nical Staff Association. -

2, All India Station Masters’ Asso-
ciation.

3. Indian Railway Ticket Check-
ing Staff Association,

4. All India Railway Commercial
Clerks’ Association,

5. All India Railway Ministerial
Staff Association.

6. All India Guards Councial.

7. Indian Railway S & T Staff
Association.
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The Gon!cdmtiond was {;‘alltd for a
meeting on -79 and again for a meeti
between 1 o:‘naglgth' !gl:ly, but they d.ll?g
not avail of this offer. On 3-5-79 and on
6-5-79, M:hcm also ad\lriseg in writiTﬂg
to give up their agitational approach. The
Confederation dic.ls;ot avail of the offer for
mectings and also did not pay heed to the
advice to give up the agitational approach.
The movement did not have any appreciable
effect on the working of the Railways and
hardly any Central Trade Union Organi-
sation supported it, It is gratifying to note
that the railway staff in general, as well as
both the recognised Federations and Bhara-
tiya Railway Mazdoor Sangh did not as-
sociate themselves in the agisation,

The main demand of the Confedera-
tion is the 6-point charter of demands pre-
scnted by the railwaymen’s representa-
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tives before the strike of May '74 inclu-
ding Bonus. The position in respect of the
demands contained in that charter is given
in the annexure. In addition to these, the
Confederation had 39 other demands co-
vering a wide ficld of conditions of service
of railwaymen. The position was explain-
ed to them at a meeting on 21-4-79.

During the past 2 years a number of
decisions benefiting various sections of rail-
way employees and costing over Rs, 126
crores have been taken through negotia-
tions with the employees representatives

The Confederation has asked for a fur-
ther mecting and the question of fixing up
a date for the meeting is under considera-
tion

ANNEXURE
Pos ition regarding 6-peints Charter of Demands’

Demand

Position in respect thereof

1, (i) All Rnilwa'imm be treated as industrial
workers with full tradeunion rights in-
cluding the right to negotiate.

1. (ii) The working hours of Railwaymen shall
not exceed eight hours per day.

1. (iii) There shall be job evaluation of all rail-
waymen through a scientific system
to be followed by their reclami-
fication regradation with the need based
minimum wage for the lowest paid
worker,

2. Pending the completion of job evaluation
and reclasification, immediate parity in
ages with those of workers in the
Central Undertakings piz. HMT, BHEL,
HSL, HAL etc.

I,

1. (i) Alrcady Railway employees are governed
by the provisions of the Industrial Disputcs
Act, However in respect of the terms and
conditions of service, they are traditionally
treated as Government servants, as basically
railways are in the nature of a public service
and are run directly by Government because
of their social and strategic importance,

1. (ii) The demand for uniform duty hours ©
B a day for all categories of railway stafl work-
ing in different conditions irrespective o
workload them cannot be accepted, However
the Miabhoy Tribunal award on the Hours
of Employment of Railwaymen has been
accepted with effect from 1-8-1974.

(i11) and (2) : Arising cut of the negotiaticrs
with the labour prior 10 May 1974 strike,
in which an understanding was arrived at
for job cvaluation within the frame-work of
the Third Pay Commissions’ recommendations,
a Tribunal consisting of a Neutral Chairman
with two labour representatives nominated by
the two recognised Federations, and two cfficial
side members, has been set up to go into the
reclassification of workshop staff and already
interim recommendations of the Tribunal
received in April '8 were considered by the
Ministry and orders for implementation as
modified were issued in August, 1978.
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Demand

Position in respect thereof

3. Bonus at the rate of one month’s wages
for the year 1971-72 and 1972-73.

4. Decasualisation of all causal railwaymen
and their confirmation in service with
all benefits given to them with retros-
pective cffect,

5. Adequate and subsidised foodgrains and
other cssential commodities through de-
partmentally run shops.

6. All victimisation cases should be with-
drawn.

4. While it is not possible to achieve

In so Lfar as  parity in wages is concerncd
the Third Pay Commission observed that fair
comparison with private sector or public
sector cannot be accepted as a sound basis
for fixing the level of w of Central Govern-
ment employees including railwaymen. In
any case, this is a matter affecting Central
Government employees as a whole and no
unilateral action can be taken by the Ministry
of Railways in se/fay as railwaymen are con-
cerned. This is algo linked with the question
of wages, incomes. and price policy.

3. The Government have appointed a Group
of Ministers comprising the Dy, Prime Minister
and Minister for Finance, Hume Minisier
Labour Minister, Minister of Industry and.
Minister of Petroleum, Chemicals and Ferti-
lizers, to consider the recommendations con-
tained in the Repert of the study Group on
Wages, Incomes and Prices including that on
the issue of bonus. The matter is now before
the cabinet.

the ideal
stage of complete decasualisation immediately
substantial progress has been made in giving
regular employment to casual labour, Steps
have also been taken to redress the gricvances
of those who have to continue as casual Labour
due to shortage of regular vacancies, etc,

5 The issue raised cannot be considered by the

Ministry of Railways alore since Goverrment
has to take a decision covering all Centra
Government employees.

6 A number of cases alleged to be victimisation

cases were brought to Government’s notice in
the recent part and they have been looked
into, and such action asis necessary and
feasible depending upon the merits of each
case has been taken,
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SHRI RAVINDRA VARMA : Sir, at
the moment there is no work-to-rule in
any one of the zones of the Railways The
work-to-rule which the hon’ble Member
has referred to took place in May and ano-
ther earlier than that. The Second ques-
tion that he raised was about the demands
for which this ‘work-to-rule’ was resorted
to. In the main body of the answer the
statement itself contains an annexure. It
gives the main demands put forward by
those who went on ‘work to rule’

The hon. Member is quite right when he
says that some of these demands relate to
the period prior to 1974  Agitation was
going on since 1974 And approximately
39 other demands were added to this later
on.
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The position in regard to each of these
main demands has been stated in the anne-
xure itself. Thercfore I am not going into
them now in detail here,

SHRI RAVINDRA VARMA : Mr,
Speaker, Sir, a copy of the'answer to the
main question is already with you, There
is an annexure to the statement.

On the left side we have given the de-
mands, On the right side we have given
the position in respect of cach of these de-
mands. Ifitis your pleasure, I shall deal
with each one of these demands.

MR SPEAKER : You have alrcady put
them there.  Mr, Jaiswal, they are al-
ready there.

=)

g

SHRI RAVINDRA VARMA : Some
of the demands that were raised in 1974
are demands which can be dealt with and
decided upon only in the context of a gene-
ral attitude towards them. Some of these
demands have not been settled yet. For
instance there is the demand regarding
parity in pay. There is a demand that
there should be job evaluation on a scien-
tific basit and pending the completion of
that job evaluation and reclassification,
there should be immediate parity in wages
with those of the workers in the Central
Undertakings. Now, Sir, these are all mat-
ters which do not relate to the Railways
alone. Such issues have to be decided as
a matter of policy as thesc relate not only
to the Railways but other departments of
the Government as well. It is therefore
obvious that a decision has to be taken in
the overall context, Therefore, in the
case of some demands like the job evalua-
tion and reclamification and parity " of pay
with the public sector undertakings and
even decasualisation and so0 on, these are al]
demands which affect many departments
of the Government and the question has
to be dec'ded upon in the overall context.
Therefore we are to arrive at a judicious
decis:on.
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Now I will answer the second part of
hiz question.
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SHRI RAVINDRA VARMA :
As the hon. Member is well aware of all
that  has happened after 1974, it
is not necessary for me to recount all
that happened after 1974, The second
part of his question related to bonus,
He referred to the attitude of different
ministers in the cabinet on the question
of bonus, It is for the Cabinet to take
decisions and who  holds what views
and so on is a different thing altogether.
So far as decision of the Cabinet is
concerned, no decision has been taken in
the matter, and when there will be a
decision, it will be no split decision,

SHRI KRISHNA CHANDRA
HALDER : I would like to know from
the Minister as to what is the total
number of employees and workers who
resorted to ‘work  to rule’. What is
the percentage of long distance mail
and express trains which reached their
destinations late, Regarding the bonus
issue, now the Cabinet Sub-Committee
is considering  this  bonus question.
1 would like to know when this decision
regarding granting of bonus to the railway
employees will be decided upon by
the Cabinet, I want to have a categorical
answer from the hon, Minister,

SHRI RAVINDRA VARMA
Sir, the first part of the hon., Member's
question  relates to the delays that were
accasioned as a result of the work te rule
as well as the impact that it had on the
scrvices of the railways. Out of g zones
of the railways, 8 zones were comparatively
free from the impact of the work to rule,
Services in the Southern, South-Central
and South-Eastern zones were normal.
The impact on the Central, North-
Eastern, North-Fronticr, Northeirn and
Western Zones was marginal and insigni-
ficant, The only zone in which there
was a recal effect was the Eastern Zone
where 22 passenger trains were cancelled
and 48 passenger trains suffered delay and
detention, Now, I would like to point
out, so that this may be understood in the
overall context of the problem, of the
size of the dimension of the problem,
that during these days for which there
was work to rule in May 1,08,000
passcnger trains were actually runnipg.
Qut of this number, which ran durin
those days, only 22 were cancelled an
48 had suffered detention.
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About the bonus, he wanted to know the
specific dates by which the decision
would be taken., I can only say that it
will be taken as soon as possible,

SHRI A. K, ROY : I wonder why
there should be any difficulty and dis-
location if some body works according
to rule. That is the wonderful part of
it because in Dhanbad I have seen that
the Chief Safety Officer had suspended
30 safety rules to keep the train going.
that means we should presume that
the trains are running while the workers
work against the rule, That is the
K:int I wanted to stress on, The rules

ve become obsolete and the arrange-
ment had become such that if an employee
works strictly according to the railway
rules, trains cannot move. Of course,
bonus issues and other 1issues are there,
But if the arrangements are such that
safety rules cannot be enforced in running
the trains, then the whole thing should
be looked into., Now, a number of
employees have been victimised due to
work to rule movement, I would like
to know whether the Minister knows
the number of employees who have been
victimised and  whethtr the Minister
will reconsider those cases in view of the
fact that now the situation is normal,

SHRI RAVINDRA VARMA : The
hon, Member believes that delays are cau-
sed by the rules being obsolete. This is a
matter which should be looked into. But
it is very clear that work to rule is often
resorted to as a means of circumventing a
situation which may be described as a
strike. My hon. friend is wellaware of the
the methods that are employed in the pur-
suit of the demands that the unions put for-
ward. I do not have, therefore, to explain
‘to him the uses to which such agitations
as work to rule are put. Nor do T think
the questions called for has an occasion
in which I should enter into the debate,
But as far as the effect of the work to rule
in the railways is concerned, I have al-
ready tried to point out that the impact
on the running of trains was marginal and
confined to one zone,

About victimisation. I can say none
was penalised for working to rule. But
those who tried to hamper the movement
of trains or indulged in sahotage etc were
punished and will be punished.

SHRI A. K. ROY : I wanted to know
the number of employees victimised.

SHRI RAVINDRA VARMA : In
the case of one “work to rule” agitation
action had to be taken against a number
of employees. Against 147 persons, action
such as break-in service had to be taken
and wage cut was imposed in 280 cases.
Action was initiated for imposing penal-
ties in 39 cases.

ASADHA 21, 1901 (SAKA)
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Minor penalties were imposed
on three cases and fifteen emplo-
yees have been suspended and ten have
been transferred and as a result of the de-
monstration of the Government's will
to ensure that passenger and goods traffic
are not hampered by such subterfuges
as work-to-rule, there has been improve-
ment in the functioning of the railways
in general.

SHRI C. K. CHANDRAPPAN : In
the last part of the statement it is stated
that in addition to these six-point charter
of demands, the Confederation had 39
other demands covering a wide field of
conditions of service of railwaymen and
the position was explained to them at a
meeting on 21st April, 1979. I would like
to know whether it was merelv explained
to them or any action has been taken on
their 39 other demands. In that case
what are the decisions based on which
action has been taken bv the Government.
Shri Halder wanted to know the date on
which the bonus question will be decided.
T am not interested in knowing the date.
Twould only like toknow,what exactly
will be the attitude of the Government
in regard to this question because different
Cabinet Ministers have come out with
different views publicly. =~ The Minister
of Industry who was the leader of the rail-
waymen in 1974 strike said that he was
even prepared to leave the Cabinet if
bonus was not given to railwaymen,

MR. SPEAKER : What is the question?
SHRI C. K. CHANDRAPPAN : I

am just reminding the Minister through
you, Sir. Then there is another very im-
portant Minister, the Deputy Prime Minis-
ter who said that no bonus would be given
to anyone.

PROF. P. G. MAVALANKAR :'Wl_rich
Deputy Prime Minister senior or junior?

SHRI C. K. CHANDRAPPAN : One
of them, Shri Charan Singh, I do not
know what is the attitude of his Ministry,
the Labour Ministry, In this situation,
it will be good if the Minister can enlighten
the House as to what is the overall ap-
proach of the Cabinet to this question,
whether it is representing both the views,
one willresign and the other will not allow
it.

SHRI RAVINDRA VARMA : T_hc
first part of the hon. Member’s question
refers to the other demands of the Con-
federation. I would like to say that this
All-India Employees’ Confederation
which gave the call for the work-to-rule,
starting on the 8th May and ending on
26th May is an unrecognised trade union.
Even so, the Railway Ministry is having
informal discussion with them on their
demands and the Railway Ministry has
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already held many discussions with them.
Practically, it can be said that every six
months there will be discussion with this
Confederation. In the month of De-
cember and again in the months of Janua-
ry and April a series of meetings were held
with them at which various demands were
discussed, but some how or the other, to
wards the end of April, the Confederation
took an ununderstandable attitude and
declined to attend meetings to which the
Ministry invited them. They declined
to ettend the meeting convened on 3oth
April, Subsequently a letter was sent
to them asking them to attend the meeting
on 1gth again they were asked to come to
a meeting between 14th and 19th but
they declined to accept all these invitations
from the Ministry and come for negotia-
tions. After the withdrawal of the work-
to-rule, they have asked for another date
for discussions and the Ministry has
informed them that in principle, the
Ministry is  willing to have a  discussion
and a date has 14 be fixed,

Among the main demads out of the
39 demands which the Confederation has
put forward are the demands like cases
of victimisation and pznal transfers to
be cancelled, bonus decision should be
made within a time limit, their should be
removal of disparity caused by grant of
loyal increments in connection  with
the strike of May, 1974, therc must be
revision of scales of pay for a number
of categories, time-scale promotions
should be introduced in all grades and
negotiations facilities  should be given at
all levels. These are the main subsidiary
demands.

MR. SPEAKER : What is your
attitude to the question of bonus ?

SHRI  RAVINDRA  VARMA
The attitude of the Government is erystal-
lized in a decision. What the country,
Homse and the workers are  concerned
with, is the decision and not the preli-
minary cogitation.

SHRI SAMAR MUKHER]JEE: T know
the details of this background. About
what the Minister i¢ renlving he has no
direct knowledge. {1 is replving on the
basis of the notes. The decision for
work-to-rule  was taken in February, at
the Secunderabad convention. I attended
that convention, and the work-to-rule
started on 8th May. There was a long
gap. If Governmenthad wanted to avoid
it, they could have discussed and come
to some settlement. From the statement,
you can sec that on 21st April, there was
a meeting.  After that meeting, the
reaction of the leaders was this, Parti-
cularly, their General Secretary met
an-told me that a Member of the Railway
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Board met them. The attitude of the
Government was that no demad could
be fulfilled. That was their reaction.
A_ctua.lly what language was used, I
did not know. And they insisted on the
question of withdrawal of victimization
cases. Ifthat had been done, this work-to-
rule could have been avoided. I had talks
with the Ministers also. I told them:
you give some assurance, so that this
can beavoided. But there was no assurance
given,

Ultimately, the workers boycatted
that meeting of the 3oth. The Confe-
deration was called for a meeting on
3oth April and again for a meeting.
You note the dates. Again fora meeting
on 14th May. Their decision for work
to-rule was from Ath May. It was the
date of the anniversary of the historic
Railway Strike of 1974. So, what does
calling them for a meeting on 14th May
mean? The Railway Administration is
not prepared to concede the demands.
It was utter negligence expressed by the
Railway Administration.

MR. SPEAKER : You are making
a criticism,«and not putting a question,

SHRI SAMAR MUKHERJEE :
Because I know all these developments.
That is why I am telling them : cven
after the withdrawal of the work-to-rule,
the position stands as itis. So unless
this questionof victimization is immediately
solved, they are thinkine in terms of again
going into action. That is why I ask
the Minister to give an assurance here and
clarify whether their immediate den..i:ds
would be conceded or not.

SHRI RAVINDRA VARMA : My
hon, friend referred to the history of the
negotiations, and the threat and the
execution of the threat to go on work-to-
rule, And he said he was  perso-
nally aware of it, sincehewas present
when the decision was taken, I must
admit I was not present when the decision
was taken. But he said that an assurance
was asked for, and it was not given.
It is very difficult for any Government
or any negotiating party, when 39 demands
are put before them and they are asked
to give an assurancc on the spot. If
matters were so simple, there need be
no negotiations at all and if you made
demands and say that they must immedia-
tely say ““yes” or “no”then it is like making
a demand and asking for its immediate
acceptance,

SHRT SAMAR MUKHERJEE : I am
.lking about immediate demands.

SHRI RAVINDRA VERMA : Whether
it is a negotiation, or dictation—I do
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not know. My hon. friend took objection
to the choice of the day, siz. 14th May
becausc that was the date of the anni-
versary of the ....(Interruptions)

SHRI SAMAR MUKHERJEE: B8th
May was the date of the anniversary.
On that day, the historic strike of 197
was started, From that date, they dcci:?a;
to go on work-to-rule. But the mecting
was called for the 14th May, That shows
the Railway Adminmistration was not will-
ing to come to a settlement.

SHRI RAVINDRA VARMA: No; it
does not show that. I must, at the cost
of repetition, remind the House that I
said that there was a meeting with this
Federation on the 20th and 21st December,
in spite of the fact that this was not one
of the two recognized federations, Then
there were special meetings for the discus-
sion of these demands with them on the
11th and 31st January and on the 21st
April, (Interruptions) If the Government
was not anxious for negotiations, if there
was no inclination on the part of the
Government (Inferruptions) to undertake
negotiations with the genuine spirit of
finding a solution, then Government need
not have had discussion with them on the
11th and g1st January and again on 21st
April. Then, when it was found that no

was being made, or no solution
been reached, then again there was a
suggestion for a meeting on 3oth April.
goth April is not the 8th of May, They
were requested to come for a meeting on
the goth of April for which they raised
objections saying that they had organisa-
tional work etc.
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DR. BIJOY MOXNDAL : I want to
know from the hon. Minister why the
super powers are unwilling to make the
Indian Ocean a Zone of Peace ? What is
the reason for it and what is the attitude
of the Bangladesh Government and the
Government of Pakistan in making the
Indian Ocean a Zone of Peace ?

SHRI ATAL BIHARI VAJPAYEE :
Both the Government of Pakistan and the
Government of Bangladesh are a party 1o
the resolution which had been adopted by
the United Nations General Assembly in
1971, So far as other powers are concer-
ned, I have already thrown light on the
attitude of the United States of America,
Soviet Russia has by and large supported
the concept of Indian Occan being made
a zone of peace,

PROF. P.G, MAVALANKAR : The
hon, Minister has stated that the problem
of the Indian Ocean to be treated as a
zone of peace has been going on in various
discussions and consultative forums in
the United Nations and outside and the
Government of India has taken a consis-
tent stand that the Indian Ocean must
be free from all naval exerciscs by big
and small powers, Both he and the Prime
Minister have gone to the United States
and the USSR, and on various other occa-
sions they have had a chance of intimate
contact and top level meetings here in
Delhi and in other places. In all these
mectings what precisely did the govern-
ment tell these two super powers, United
States and the USSR and what response
they were able to evoke from them, Are
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the government satisfied that the two
super powers are gradually coming to an
understanding on the approach of India
and other littoral states in this area ?

SHRI ATAL BIHARI VAJPAYEE
Whenever we meet the leaders of the Soviet
Union or the United States, we discuss
this question of Indian Ocean. The Joint

munique which was issued after the
visit of the Prime Minister to Moscow
makes a specific reference to this question.
This question was also discussed in Wash-
ington when I was there for the meeting
of the Joint Commission. India has
been emphasising consistently and persis-
tently that the Indian QOcean should be
free of big power naval presence and rivalry;
it should also be free from all naval bzses
including Diego Garcia. The response
has been not to our satisfaction. But as
I mentioned carlier the debate is going on
in the United Nations and we hope some-
thing concretc will come out. Both the
United States and the USSR have decided
to resume their talks and that is a healthy
development,

SHRI CHITTA BASU : I am grateful
to the hon, Minister; he has expressly
made it known to the House, the Govern-
ment of India’s position with regard to the
Indian Ocean, that is precisely to dismar.tle
all the naval bases in the Indian Ocean
and convert it into a zone of peace. In
that context I should like to know from
hon, Minister whether he would agree
with me that the opinion expressed by
the United States of America in the United
States Sub Committee is not in conformity
with the basic principle of the Government
of India, namely, dismantling of naval bascs
on the contrary the US authorities are on
record saying that due to the crisis in the
Gulf area and the military situation pre-
vailing in those areas increased militan
presence is necessary for the interest of
the United States of America and its global
strategy and if so would the Government
of India, in view of its policy, protest
against the United States government
policy of the increased presence in that
area?

SHRI ATAL BIHARI VAJPAYEEL:
It has been made known to the United
States authoritics that any increase in
the naval strength of the United States
in the Indian Ocean or in the Gulfregion
will add to tension and will invite counter
measures by other countries; what the
countries of the region require is political
stability and cconomic development and
not strengthening of naval fleet or induction
of new sophisticatcd weapons,

SHRI VASANT SATHE : It is now
clear from the statement of the hon.
Minister what India’s position in this
respect has been till now to treat more
or less in the same way the nav ; presencc
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of all powers; he explained just now that
Indian Ocean should be a zone of peace
and it is a simple corollary that all powers
should withdraw their naval presence.
That is a very simplistic approach be-
cause it is well known that in all oceans
of the world navies of big powers, small
powers, do keep on ‘moving, So, that is
not the question. The straight question
you have to clinch. Because you always
seem to equate big naval powers present,
meaning thereby USA is  present, so the
Soviet Union is present; Soviet Union is
present, so the presence of U,S.A. is justi-
fied, That would not solve the problem.
I would like to know categorically since
you have come to know that United States
of America has categorically refused to
get out of the Indian QOcean, they have a
permanent base which is used for nuclear
presence at Diego Garcia, that is the real
danger, do you havesimilar base? Ifit is
not so by other powers, merely because they
are on the defence, you try to keep your
fleet. Are you going to equate this?
Are you in the United Nations going to
pointedly unite all other nations of the
world as against the positive action of the
United States of America and say that they
must remove this base in Diego Garcia,
particularly, the nuclear base?  Ships
inay come and go, we can take carc of it
ater.

‘SHRI ATAL BIHARI VAJPAYEE
There is no question of objection to move-
ment of ships. If the movement is regular
itis not extraodinary. If the movement is
to safeguard legitimate interests, there are
sea routes which are open to all countries
and big powers are using thosc routcs,
Littoral countries are in a position 1o
guarantee the freedom of navigation in
the Indian Ocean. That does not require
setting up of military bases or presence
of big power navy almost on a permancnt
basis, They keep on moving. But the
countries do remain in the Indian ocean.
The hon. member has suggested something
for action and I propose to examine the
suggestion made by the hon, member,

MR. SPEAKER : Question No. 63 is
postponed.
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THE MINISTER  OF EXTEKNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) The mecting of the Non-
Aligned Coordinating Bureau at Co'omto
once again revealed the inherent strength
and resilicnce of the Non-aligned Move-
ment, the capacity to overcome internal
differences of opinion in accordance with
well-accepted princ iples,toraintain unity
and continue its independentand dynamic
role in international affairs. The text
of the final éommunique adopted has
already been place in the Parliament
Library.

(b) With regard to the participation of
Kampuchea in the meeting, no consensus
could be arrived at and the Claiman
declared that without setting a precednent
or prejudging the definite decision on this
matter, neither this question nor any other
issue related to Kampuchea would be
raised in the Plenary or at any of the
Committees. On the question of tempo-
rary suspension of Egypt, the Bureau
Members felt that is was keyerd tlhar
competence to deal with this matter
and accordingly the Bureau dccided that
the proposal be left for decision by tke
Sixth Summit Conference of the Nomn-
aligned Movement.

SHRI YADAVENDRA DUTT : Is
it a fact that certain powers made a move
at the Non-aligned Conference to ascribe
certain Resolution which might have bad
the effect of aligning the non-aligned
movement virtually to certain blocks of
of powers whom they profess that  those
blocks were their natural friends? Is so,
what was the stand of the Government of
India in the matter?
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SHRI ATAL BIHARI VAJPAYEE :
No such pro was made. On the
contrary the Colombo meeting has em-
phasied the non-block character of the
non-aligned movement had also as an
independent factor in international politics
to maintain peace and develop-coperation
on the basis of five principles of peaceful
Co-existence.

SHRI YADAVENDRA DUTT : The
uestion is of shifting the question of
Egyptian explusion on the non-aligned
movement to the Havana Session. Will
it be proper to penalise the State for
actions which that State might have done
in its own nationalinterest and those
interest may not have been agreable to
certain powers. Isthe non-aligned move-
ment going to accept this principle of
expulsion, because of certain nation’s taking
action in their own national interest.

SHRI ATAL BIHARI VAJPAYEE :
The question of suspension of Egypt is
complex and complicated question. There
is no precedent for expelling any member,
least of all a founder-member. But on the
West Asian and Middle Eastern problem,
the non-aligned movement has been taking
a very consistent stand.  Unfortunately,
the treaty between Egypt and Israel is
a pattial treaty and not a comprehensive
settlement. The entire Arab territory
has not been vacated and the ligitimate
rights of the Palestineans have not becn
restored, including the right to have an
independent State. India has criticised
the treaty because we feel that the
treaty falls short of a comprehensive
settlement. But there was no consensus
so far as the question of suspension of
Egypt was concerned.

SHRI AMAR ROY PRADHAN :
May I know whether the Government
of Cuba gave a draft declaration to be
presented in the next summit in Havana
and what are the items included in the
draft ? May I know whether the Kampu-
chea issue has been included in the draft?
May I also know whether the Guban
Government said in the draft, “Socialist
world is a natural ally to the non-aligned
movement”? May I know whether the
hon. Minister agrees with this Cuban
proposition or not ? |

SHRI ATAL BIHARI VAJPAYEE :
The hon. Vice-President of Cuba was in
New Delhifor consultations, which are
being held in the capitals of non-aligned
countries in preparation for the forthcom-
ing Havana summit. The question of
Kampuche has_te be decided by _the
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summit and the question will be who
should represent puchea. That will
not be a part of the document. It is not
correct to say that the draft document
circulated by Cuba includcs the demand
that non-aligned nations should declare
the socialist block as their natural ally.
Our Cuban friends made it quite clear
that their national position on this question,
is different. They do regard the socialist
countries as their natural ally and as the
ally of non-aligned nations. But as
Chairman of the non-aligned summit
thay said they will not impose their views
on the movement as a whole and we are
satuf:lcd with the position that they have
stated.

SHRI SAUGATA ROY : I just heard
the Foreign Minister saying that Egypt-
Isracl treaty do's not take into account
the problem of Palestinean refugees as
also many other outstanding problems
in that area. May I ask him in this
context as to why was it they immediately
before the non-aligned burecau meeting,
the Prime Minister of India came forward
with a Statement and letter to the Guban
Pr:sident, Fidel Castro, that India will
not attend the non-aligned summit in
case Egypt is not admitted there ? On
the one hand, the Foreign Minister says,
the treaty is not satisF:ctory. On the
other hand, the Prime Minister is going
on record saying that unless Egypt attends,
he willnot attend the non-aligned summit.
What is the logic behind this ?

SHRI ATAL BIHARI VAJPAYEE ;:
There is no question of keeping out Egypt
from the summit meeting. If any decision
has to be taken on the demand made by
Arab countries for temporary suspension
of Egyptithas to be decided by the summit.
The Prime Minister made India’s position
clear. But in an earlier intervicw he
had also said that if there was noconsensus
on this question, India will abide by the
general opinion.

SHRI SYED KAZIM ALI MEERZA:
As far as the policy of India is concerned,
is it not out stand that the Palestinians
are on the right path, their their mother-
land has been denied to them and that
they should get their right ? 1If that be
the case, as far o< this Treaty between
Egypt and Isracl is concerned, it is not in
the interest of the Arab and the Middle-
East as a whole. Tt is a partial mono-
euvring which will weaken the policy of
justice. Is it or is it not correct ?

r' SHRI ATAL BIHARI VAJPAYEE :
The Palestinian question is the core of the
Middle-East problem. Unless legitimate
rights, national rights of the Palestinians
are restored, unless they are allowed to
come to their hearths and homes, unless
they are allowed to exercise the right to
an independent state if they want to have
such a State, the possibility of a lasting
id just peace in the Middle-East will
L ..atcnzlisc.
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Attack on Hindu Temples in
Malaysia

+

*G66. SHRISHYAM SUNDAR GUPTA:
SHRI CHIMAN BHAI
SHUKLA :

Will the Minister off EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government have scen press
report in the ‘Hindustan Times’ of the
g1st May, 1979 wherein it has been stated
that Hindu templesin Malaysia are under
constant attack by fanatic groups in that
country ;

(b) if so, whether any protest has been
lodged by the Government of India ;
and

(c) what steps have been taken for the
safety of sacred deities ?
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SHRI SHAMBHU NATH CHATUR-
VEDI : Has any prosecution been lauched
in these cases ? Press reports also say that
Indian nationals are being discriminated
against in the matter of trade & employ-
ment, Isittrue ?

SHRI ATAL BIHARI VAJPAYEE :
I would like to reply to the second part of
the question first. We have not received
any reports suggesting that there is any
discrimination on the basis of race, citizen-
ship or creed in Malaysia. But in one
case, which Ireferred o earlier, one person
was arrested and he is being tried in a
court.
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MR. SPEAKER :Question Hour is over.

WRITTEN ANSWERS TO
QUESTIONS

Two Year Medical Course

*G5, SHRI  JAGDISH  PRASAD
MATHUR : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state whether there is any
proposal under consideration of Govern-
ment to introduce a two year medical
course in place of present system of medical
education ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY) : Some suggestions have becn
.received from time to time, but there is as
yet no concrete proposal under the con-
sideration of Government to introduce
such a course. In any case, it will not be
in place of the present system,

Agitation in AITMS

*67. SHRI R. KOLANTHAIVELU :
Will the Minister of HEALTH AND
FAMILY WELFARE he pleased to state :

(a) the full facts behind the reported
agitation in the All India Institute of
Medical Sciences over Selection Committee
and other matters ; and

(b) the steps taken by Government to
see that this premier Institute functions
in a socially dedicated way to fulfil the
objectives for which it was constituted ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI RAY):
(a) The All-India Institute of Medical
Sciences has stated that there has been no
agitation in the Institute over the Selection
Committee or any other matter. There
is a solitary case of a writ-petition having
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been filed by one Dr. M. M, Kapur,
Associate Profegsor in the Department of
Surgery in the Supreme Court challeng-
ing the constitution of the Standing Selec-
tion Committee and the wvalidity of the
appointment of the Director of the Institute.
This writ petition had earlier been dis-
missed by the High Court of Delhi in
limine and Dr. Kapoor has filed a special
leave petition in the Supreme Court of
India. The matter is sub judice.

(b) In pursuance of the recommenda-
tions contained in the 102nd Report of the
Estimates Committee on Ministry of
Health and Family Welfare, a Review
Committee, under the Chairmanship .i‘
Shri T. A. Pai, M.P. has been appointe
to go into the working of All India Institute
of Medical Sciences, New Delhi and the
Postgraduate Institute of Medical Educa-
tion and Research, Chandigarh. One of
the terms of reference of the Review Com-
mitlec is to assess how far the Institute has
achieved the objectives laid-down by the
Act of Parliament.

Man Power Supply to Gulf Countries

*G6g. SHRI S. JAGANATHAN :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that some coun-
trics have entered into  comprehensive
pacts with Gulf countries for man power
supply ; and

(b) if so, whether Government of India
also propose to enter into such pacts ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VA]J-
PAYEE) : (a) and (b). We know of a
few cases where agreements for man-
power supply had been entered into by
others witﬁ Gulf countries. Government
of India is also actively examining the
question of concluding agreements on man-
power supply with countries .in  the
West Asian and North African region in-
cluding the Gulf countries In fact, an
inter-ministerial group is currently engaged
in evolving the draft of such comprehensive
agreements.

Electrification of Delhi Ring
Railway

%20, SHRI VIJAY KUMAR MAL-
HOTRA : Will the Minister of RAIL-
‘WAYS be pleased to state :

(a) the estimated expenditure to be in-
curred on the electrification of Delhi Ring
Railway ;

(b) the provision made therefor in the
current year Budget; and
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(c) the expenditure incurred, so far,
and the time by which this scheme will
be completed ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) : (a) Electri-
fication of the Delhi Ring Railway is a
part of the project of providing electrified
intra-urban rail commuter services in Delhi
Area which is estimated to cost Rs, 21-61
crores.

(b) Rs. g lakhs,

{:?mm this project has yet to be cleared
by Planning Commission and approved
by the Cabinet, no expenditurc has been
incurred. The project will be com-
pleted in three to four years from the time
it is cleared.

Deterioration in the Punctuality
of Trains

*71,  SHRI DURGA CHAND:
SHRIBIRENDRA PRASAD:

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that thereis a
great deterioration in the punctuality of
trains these days ;

(b) if so, the reasons therefor; and

(c) what remedial steps are being taken
in thisregard ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS & LABOUR ! SHRI
RAVINDRA VARMA) : (a) There has
been some deterioration in the punctuality
of trains in the recent past.

(b) Punctuality performance of trains
was seriously affected during May and
June due to cyclone in Andhra Pradesh
and unseasonal heavy rains in Maha-
rashtra, Kerala and Andhra Pradesh areas,
In fact, the repercussion of the cyclone is
even now being felt on the trains passing
over the Vijaywada-Gudur section.
Punctuality performance was also affected
by increased incidence of alarm chain
pulling in some areas and disconnection of
hose-pipes and other miscreant activities,
There were other unavoidable causes
also, such as, extreme summer heat in
some parts of North and Central India,
besides, public/staff agitations and acci-
dents. In addition, therc was loss of punc-
tuality of trains also for avoidable causes,
such as, loco failures, loco logses, signal
failures and other operating failures.

(c) The .imperative need to improve
punctuality was also impressed upon the
General Managers during their last meet-
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ing with the Board on 12-6-79. Avoidable
detentions are taken up immediately and
remedial/ punitive action taken to improve
the running of trains. General Managers
have been instructed to give high priority
to &unctual running of trains and to deal
with slackness of staff in this matter

firmly. It was also decided that Zonal

"Railways will set up monitoring cells

and depute teams of officers and super-
vigors to accompany specific trains to
ensure punctuality and better up-keep
Liaison is also being maintained with the
concerned State Governments to check the
incidence of alarm chain pulling, dis-
connection of hose-pipes and other miss-
creants activities,

Coal Pilferage from open loaded
Rakes and Wagons

*-2, SHRI YASHWANT BOROLE :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Coal pilferage from loaded
rakes and wagons at Railway Stations and
sidings has become rampant in 1998-79;

(b) whether involvement of Railway
Protection Force is there specially when
large quantities are pilferred ; and

(¢) if so, the steps being taken to prevent
this situation,

THE MINISTER OF PARLIAMEN-
TARY  AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : (a)
Judged from the number of cases
registered with the Railwey Protection
Force, there has been some increase in the
pilfcrage of coal in 1978-79 as compared
to 1977-78.

(b) No.

(¢) The increase in the number of cases
detected has kept pace with the number of
cases registered.  Besides, the following
preventive steps have been taken to check
pilferage.

1. All block rakes carrying coal are
escorted by the R.P.F staff,

2. Adequate R.P.F. staff are posted at
yards and locosheds to guard coal wagons
and coal stacks,

3. Dog Squads are used to patrol vulner-
able yards and black spots by surprise.

4. R.P.F. pickets have becen set up at
vulnerable stations and sections,
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5. C.I.B, staff of Zonal Railways and
plain clothed staff of divisions are deputed
to collect crime intelligence regarding coal
theft/pilferage and to organise frequent
raids against anti-social elements.

6. Joint checks of weighment of wagons,
receipt and issue of coal etc. at various
depots are made by Inspectors of the Com-
mercial, Mechanical and R,P.F. Depart-
ments to ensure proper accountal,

Crisis in Taxi Trade in Metropolitan
Cities

*73.  SHRIMATI MRINAL GORE :

DR. BAPU KALDATE :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that taxi trade
has been seriously affected in the Metro-
politan cities Jike Bombay, Calcutta and
Madras ;

(b) whether the present ploicies of
pricing, distribution of passenger cars,
the cost of ancillarics and petrol have any
bearing on this crisis ;

(c) if so, whether Govrenment propose
to appoint a Committee to consider tlus
crisis ; and

() if not, what other remedies have
been thought of by Government to end
this crisis ?

THE MINISTER OF STATE IN.
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) As far as the
Ministry of Shipping and Transport is
aware, taxi trade has not been seriouslv
affected in Metropolitan citieslike Bombay,
Calcutta and Madras,

(b) At present there is no control on
the pricing and distribution of passenger
cars including ancillaries. The price of
petrol in India depends upon international
prices of the crude,

(c) Does not arise.

(d) Does not arise.

LL.O. Conference Geneva
*74. PROF. P. G. MAVALANKAR:

SHRI C. K. CHANDRAPPAN:

Will the Minister of PARLTAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state :
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(a) whether he recently attended the
International Labour Organisation Con-
ference at Geneva and led the Indian dele-
gation there ;

(b) if so, full facts thercof including
names of delegates who attended and the
subjects discussed and decisions reached:

(c) whether he was unanimously selected
as Chairman of the said Conference; and

(d) if so, the broad details of the main
points be strressed in his  Presidential
observations and in his other sayings at the
Geneva Conference ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) :

(a) Yes, Sir.

(b) I. Names of Delegates

Minister attending the Conferenc:

Shri Ravindra Varma, Union Minister
for Parliamentary Affairs and Labour.

A, Government Gronp

Delegates

1. Shri Sushil Kumar Shinde, Minister
of Labour and Tourism, Governnent of
Maharashtra.

2. Shri K. 8. Raghupathi, Secretary,
Ministry of Labour.

Alternate Delegates! Adpisers

3. Shri C. R. Gharekhan, Permanen:
Representative to the United Nations Cffice
in Geneva,

4. Shri R.K.A, Subrahmanya, Additi-
onal Secretary, Ministry of Labour,

5. ShriT. S. Sankaran, Chairma.n. State
Industries Promotion Corporation of Tamil-

Nadu,

6. Shri V. P. Sawhney, Director-Gengral
(Labour Welfare), Ministry of Labour.

7. Shri C. R. Nair, Deputy Secretary,
Ministry of Labour.

8. Shri K. 8. Sodhi, First Secretary,
Permanent Mission of India, Geneva.

q. Shri 8. 5. Mukerji, Deputy Director,
Ministry of Labour,
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10. Shri B, Shetty, Third Secretary,
Permanent Mission of India, Geneva.

B. Employers’ Group
Delsgate

1. Shri Naval H. Tata, President,
Employers Federation of India.

Alternate Delegate

2. Shri Moosa Raza, Managing Director,
National Textile Corporation.

Advisers

3. Dr. 8, K. Somaiya, Representative of
the Council of Indian Empolyers.

4. Shri N. M. Vakil, Representative of
the Council of Indian Employers.

5. 3hri Sumant J. Patel, Representative
of the All India Manufacturers’ Organi-
satjon,

C. Workers’ Group
Delegate

1. Shri S. Venkat Ram, President.,
Hind Mazdoor Sabha.

Adpisers

2, Shri Prabhakar Ghate, Representa-
tative of the Bharativa Mazdoor Sangh,

. Dr. M. K. Pandhe, Representative of
the Centre of Indian Trade Unions.

II. The Agenda of the Conference

The Agenda of the Conference was
as follows :—

I. Reports of the Governing Body and

the Director-General,

II.. Programimne and Budget proposals
and other financial questions.

III. Information and reports on the
application of Conventions and Recom-
mendations.

IV. Revision of the Protection againat
Accidents (Dockers) Convention (Revised)
1932 (No. 32) (secocnd discussion).

V. Hours of work and rest periods in
road transport (second discussion).

VI. Older Workers : work and retire-
ment (first discussion).
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VII. Follow-up of the World Employ-
ment Conference : basic needs (general
discussion).

VIII. Structure of the ILO: Report of
the Working Party on Structure.

The Conference also had Lefore it the
fiftcenth Special Report of the Director-
General on the application of the Declara-
tion concerning the Policy of Apartheid
of the Republic of South Africa, adopted
by the Conference at its 48th (1964)
Session.

ITI. Decisions reached at the Conference

Briefly the decisions reached were as
follows

The Conference adopted a 203+ 8 million
dollar budget for the biennium 1g80-81.

The Conference also adopted a Conven-
tion and a Recommendation each (i) on
Hours of Work and Rest Periods in Road
Transport and (ii) on the Protection of
Dockers. Italso paved the way for the
adoption, next year, of a Recommendation
offering a better deal to older workers.

The Conference reaffirmed the validity
of the development strategy adopted at the
1976 World Employment Conference,
aimed at reducing and eliminating poverty
by increasing productive employment and
meeting basic human needs.

The Conference decided to renew the
mandate of the Working Party on the
Stracture of ILO to enable it to arrive at a
final agreement on the various issues pend-
ing before it and to submit a final report
on the major issues relating to the organisa-
tion’s structure, at the next year’s Session.

The Conference adopted the Report of
the Committee of Experts on the Applica-
tion of Conventions and Recommenda-
tions and noted with satisfaction the conti-
nuing efforts made by Governments to
ensure compliance with ratified Con-
ventions.

The Conference also adopted resolutions
on Child Labour, Disabled Persons, the
Use of Arabic Lanaguage in ILO, the
Development of the ILO’s Programme
for the Imprevement of Industrial Rela-
tions and the ILO Technital Cooperation
Programme.

(c) Yes, Sir. The Minister for Parlia-
mentary Affairs and Labour was unani-
mously elected President of the Confer-
ence.

(d) The main points stressed by the
Labour Minister were :
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(i) The International Labour Orga-
Inisation had survived 1inany decadés and
many vicissitudes and had repeatedly
demonstrated its utility, its resilience and
its continuing pronise, The primary
reason for this resilience was ILO’s com-
mitment to the concepts of universality,
tripartism and social justi ce.

(ii) The Conference coincided with the
goth  anniversary of the Organisation.
The configuration of the political map
of the world had changed in the six
decades. New mnations had emerged.
The advent and accession of new countries
to the ILO had brought to the Organisa-
tion countries with new cthos, new tradi-
tions and different styles of functioning.
This increasing universality also imposed
the obligation to ensure the universality
of the relevance and the impact of the
organsiation and its programmes, ILO's
massive record of achievement in the
formulation of standards and conventions
had been of relevance  primarily to the
industrially advanced countries. But to the
large majority of workers in tie develop-
ing countries, these standards and con-
ventions had only distant reléevance. The
primary problems of the work force in
these countries, accounting for an over-
whelming percentage of humanity were
the problems of unemployment, under
employment, intermittent employment,
inadequate incomes, and the absence of
access to the amenities necessary for the
fulfilment of their basic needs.

(1it) The large majerity of the workers
of the world lived in rural areas and were
in the unorganised sector, or in the informal
sector, or in the self-emploved sector. This
underlined the need for an appropriate tech-
nology that would maximise production
and employment, create the infrastructure
necessary  for modernisation, promote
social justice by preventing the evils of the
concentration of power and of inequality
in the distribution of the fruits of progress.
I't was hoped that the ILO would contri-
bute its share in the identification of such
an appropriate technology in areas where
this was of paramount importance in order
to deal with the problems of unemploy-
ment and poverty, and also to reorient
and expand training projects to ensure the
transmission and imparting of new skills
that were necessary for the new technology,
and for updating and modernising old skills,
and ensuring that these opportunities were
wade available even to those in the un-
organised and the sclf-employed sectors.

(iv) The provision of basic needs, uni-
versal education and training, land reforms,
working out of mutually reinforcing rela-
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tionships between the capital-intensive and
labour-intensive technologies, generation of
employment and raising the level of
productivity and, above all, the effective
participation of the mass of people in the
processes of development through eco-
nomic and political institutionsn were
the steps that needed urgently to be taken
at the national level as also within a favour-
able international framework.

(v) Ifthe pre-occupations of the develop-
ing world with the problem of poverty and
unemployment were not to resclt in their
according low priority to the standard
setting  activitics of the ILO, the remedy
lay in ensuring the relevance of the stand-
dards to the last majority of the membership
of the ILO. One might not get the best
from conventions and recommendations
if an increasing number of conventions
were ratified by a decreasing number of
member countries, 1

(vi) The commitment of the ILO to
the ohjective of abolishing child labour
bv legislative means remained. But
this commitment had to be reconciled
with the economic reality.  While moving
towards the prohibition of child labour,
one had 1o take immediate steps to protect
children at work, control conditions of
work and insist on measures for the educa-
tipn, improvement of skills and develop-
ment of children’s adaptability for their
future working life.

(vii? The test of the universality of the
TLO would lie on its ability to re-orient
its traditional activities to contemporary
concerns, particularly of the developing
countries of the world.

(viii) ILO must unequivocally focusits
attention on the working poor in the rural
areas and in the urban informal sector.
It should improve its qualitative contribu-
tion at micro-level, identify new modes to
reconcile growth with enquity and in-
crease in incomes with asset creation,,
identify industrial relation systems best
geared to development, improve delivery
systems for training and social services,
improve conditions of work and safety in
rural areas, promote the organisation of
rural workers and widen the range of
choice of technology in specific sectors.
It must see that the new conceptual frame-
work and technical cooperation were linked
to other institutional arrangements that
were beingn set up,

(ix) The changes brought about by the
accession of the newly independent and
the developing countries to the ILO, the
emergence the State as an employer
and the growing realis: tion by the three
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parties, namely, the Government, cm-
ployers and workers, of the relative merits
of pursuing the path of conciliation must
find a new equilibrium in the structure
and the methods of functioning of the
International Labour Organisation,

(x) Concluding the dcbate on the
Director-General’s  annual report on
the policy of Apartheid in South Africa,
the Labour Minister referred to the con-
tributions made by Mahatma (Gandhi to the
cause of human rights. He also drew
attention to suggestions made in the course
of the debate on the—

Setting up of a special committee for
apartheid at the next year's Conference;

—Creation of a joint ILO/Organisa-
tion of African Unity expert group o
evaluate ILO  activities and  propose
future action ;

—voluntary contributions to help 11O
establish 2 comprehensive programme 1o
benefit South African workers,

Meetings of General Managers
*75. SHRI K. T. KOSALRAM:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of RAILWAYS be
pleased to state:

(a) the steps that have been taken to
curb the growing indiscipline among the
Railway workers and their sporadic agi-
tations that have distupted the smooth
running of the trains;

(b) the recoonmendations made at the
m>ctings o f the Gemcral Managers held
on the 12th and 13th June, 1979.; and

(c) the action taken on them ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS & LABOUR (SHRI
RAVINDRA VARMA) : (a) Firm instru-
ctions were issued on 31-3-79 that, in the
cvent of illegal strikes/stoppages of work,
coosequential aCtion viz., deduction of
ploportionate wages for the period of
absence from work and break in service
(involving forfeityre of all leave earned
upto the date of thestrike, postpone-
ment of date of increment and commence-
ment of service afresh on the Tesumption
of duty after the strike for the purpose of
eligibiﬁty for leave and passes and sanc-
ti'on ofapecial contribution to the Provident
Fund and Pensionary benefits on retire-
meat) should be enforced. The instructions
lay down that the condonation of
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" such break in service can be ordered only

with the authority of the President and
till the break is condoned, npl ower autho-
rity can assume that the break will be
condoned and give the bencfits that they
have lost by participation in an illegal
strike/stoppage of work.

Firm instructions already exist that stop-
pages of train scrvices should be viewed
seriously and deterrent action taken.

With a view to meet any contingengy,
some Railway Territorial Army units have
been mobilised as a stand-by arrangement
for deployment if circumstances so warrant.

(b) and (c) The strategics 1o be adopted
with a view to Temove transport bottle-
necks, gear up operations and to improve
the over-all efficiency in railway adminis-
tration were discussed in great depth at
the Conference of the General Managers
of Zpnal Railways convened in June 1979
immediately afier the new Chairman, Rail-
way Board, took over. Several follotv-up
measures, based on the decisions of the
Conference, including monitoring at the
Board level, have brought about a consi-
derable ifprovement in rail operations.

Bonus to Railwaymen

*76. SHRI KANWAR LAL GUPTA :
SHRI VASANT SATHE:

Will the Minister of RAILWAYS  bLe
pleased to state:

{a) whether any decision has beon taken
over the bonus issue to the Railwaymen
and if so, the details thereof;

(b} if not, when this issue will be
decided by the Government;

(c) whether Government accept the
principle of bonus to Railwaymen;

(d) what arc the latest demands of
Railwaymen over this issue;

. (€) what will be the financial implic®
t16‘3 if the demand of bonus is not met;
an

() whether it is a fact that the Railway
men are agrecable for the payment of the
boaus at the time ofretirement ?

THE MINISTER OF PARLIAMEN-

- TARY AFFAIRS & LABOUR (SHRI

RAVINDRA VARMA): (a) No, Sir-

(b) The matter is under active consi-

‘deration of the Government and a deci-

sion will be taken the Government
shortly. by the



37 Written Answers

(c) The Government has not taken any
decition on this matter so far.

(d) The Railwaymen have demanded
payment of 8-33% of wages as minimum
bonus.

{e¢) For railway employees alone the
financial implications will be about Rs. 71
crore; per annum.

(f) N such propasal Las been reccived
by the Government.

Amendment to Bonus Act

¢35, SHRI ANANT DAVE:

SHRI DALPAT SINGH PARA-
STE:

Wl the Minister of PARLIAMEN-
]i.\‘-‘.‘{ AFFAIRS AND LABOUR be
pleascl to state:

(1) Wasther the recommendations of
th: Biyothalingam Committee have been
€1 iidored and d-ocision taken on an inte-

sl policy of the Government on
h') s issue as a whole;

(b) whether Government are contem-
plitiny 1o bring forward the nccessary
am:nlmeonts in the Bonus Act framed on
the hasis of this deeision;

{(c) if s, what are its details; and

() if a2, how it will affect the interest
of industrial workers as such ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (d). The
question of bonus, |nclucllm; exte nsion
of the coverage and related issucs, is
receiving very cmrcful consideration and
the Gyvernment’s intention is to introduce
the nacassavy lagislation before the festival
season.
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Dei elopment of Cochin Port

*79. SHRI K. A. RAJAN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government have taken a
decision on schemes for the development
of the Cochin Harbour submittcd by the
Port Trust; and

(1)) if so, the details of the project and
other details thereof ?

THE MINISTER O STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b), An integra.
ted scheme for the development of Cochin
Port for handling of POL and fertilisers
at an estimatcd cost of Rs. 26:08 crores
has been received from Gochin Port Trust
for sanction by the Government. A deci-
sion would be taken on merits of the pro-
posal.

qome & ®W R qe fagre s Iy
% dgw AT

*50. st e At Ty
Wt TR |

ﬁfﬂﬁﬁﬁ?:

(%) ¥ FTFIR T qgEY "R S9I
%t 7T 7@ # fon ik FTA q@T av

(@) 7 qwTe #1 sar “AawTea aee”
fats 30 w€, 1979 # SwHTOG @ FAA
T g fear o § e fagre W
IfET ® "W 30 K 7R fra TR
& et it F GEWY A ® €9 T w6
XE mmﬂﬂmnmm
foar om @ &



g9 Written Answers

wlm?%mnfm 8 = Wl
T g forg, wgi 9T FaNY T
wft Wt safaa &, $1E g ﬁ‘z‘uq:%(!ﬂ&
R gfz i, &t 398 w41 HOw &; Wi
CLAl
e

affrdi ® fasg s F14-
wYT #4137 qALA ®1 wE AN-

% f98 =% a7 ¥ar Fav § W ST AW
ifgr = ogfr & AW ¥ WA STEY
3t dfeq sw agfa  (Sarzw) wfafaaw

® g7 TET AFIK W & IqaEl
Fraffaa s § aar faen afog £ g4t
wierai aar Q¥ &1 S<W w7 &, 0N 7@ g

4

FEEN
3

G PEEEE B
ﬂﬂ’g’ g.g
43231431
i
iﬁﬁﬁé*
11,1
R
R

112238

&= 9, 1,

~13:3
EEE
3413

Coatinnoas closare of Gate No. 499

581. SHRI SHAMBHU NATH CHA-
TURVEDI: Will the Minister of RAIL-
WAYS be plcased to state:

(a) whether the Department has recei-
ved complaints regarding the inconven-
ience obstruction of traffic caused by
the almost continuous closing of Gate
No. 4%9 situated in the heart of business
area, half a furlong from the Raja Ki
Mandi Station;
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(b) ifso, what action has been or is
proposed to be taken thereon; and

(c) whether Government propose to
order its electrification, and autom atic
operation to be taken in hand immedia tely
to obvwiate this trouble ?

THE MINISTER OF STATEIN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) and (c)., It is porposed to provide
automatic lifting barrier type gates for
which approval of Commissioner of Rail-
way Safety (as required under the rules)
has already been sought. The work would
be taken in hand immediately on re ceipt
of approval from the Commissioner of
Railway Safety.

Vehicles in Headquarters of NE. and
Northern Railwav

583. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to the
Unstarred question No. 8723 on the
26th April, 1979 regarding automobile
vehicle of Railways and state:

{(a) the number of vehicles existing at
thc Headquarters and Divisional Head-
quarters on the N.E. and Northern Rail-
way 10 years back and on date;

(b) the reasons for such enormous
increase in number of these vehicles while
offices are closely located and the work
was managed with lesser num ber of
vehicles earlier; and

(c) whether Government intend to get
the necessity of these huge number of
vehicles scrutinised and withdraw excess
number of vehicles to enforce cconomy
and control their misuse, if not the rea-
sons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS:
(SHRI SHEO NARAIN): (a) and (b)-
The information is being collected and
will be placed on the Table of the Sabha-

M(c) Bu? ;n the instructions issued by
inistry inance on 22-5-79, Ministry
of Railways have directed all the Zonal
Railways, which includes Northern and
N.E. Railways, to undertake a review of
the strength of the staff cars and other
vehicles, including operational vehicles,
with a view to exploring the ibility
of reducing the number of icles by
atleast 10%. Till this review is completed,
Ministry of Railways will not consider
purchase of any new staff car or replace-
ment of the existing ones.
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Late of Utkal/Kalinga
o8

584. SHRI GANANATH PRADHAN:
. Will the Minister of RAILWAYS be
pleased to state:

(a) the number of days during April—

]!une, 1979 the Utkal/Kalinga Express

as reached Nizamuddin Station more
than two hours late;

(b) whether Government have found
out the reasons for such delay; and

(c) if so, the reasons therefor and what
steps arc being taken to fun the train
in time ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO INARAIN): (a) to (¢)s During April,
May & June/79, 77 Up Utkal Express
reached Nizamuddin more than two hours
late on 3, 4 and 5 days respectively
and 143 Up Kalinga Express rcached
Nizamuddin more than two hours late on
2,1 and 4 days respectively.

The reasons for such late arrivals have
been analysed. The primaty reasons
whic h affected the punciuality of these
trains were heavy rain and bad weather
as well as loco loss/failures, signal failures
and alarm chain pulling. For detentions
«aused due to reasons within the control
of the Railways, a close watch is being
maintained at all levels and remedial
action is being taken promptly.

Class IV and Clerks covered under
essential services in C.G.H.S.

585. SHRI MAHI LAL: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Cla¥ IV employces and
Clerks are covered under ‘Essential Ser-
«ices’ imn the C.G.H.S.; and

(b) if not, the reasons for cac.:ling G!f’
IV emplo on emergency dutyin the
G.G.H%l. ispensaries when Clerks work-
ing in the dispensaries are not called on
-emergency duty ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Yes, Sir. All Class IV em-
ployees excluding peons are considered
part of ‘Essential %crvlccs'. Clerks are not
wonsidered as part of ‘Essential Servires'.

{b) Does not arise.
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Rehabilitation of ex-bonded labour

586. SHRI SHIV NARAIN SARSO-
NIA : Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state :

(a) what is the total number of Ez-
tonded latour who have Leen rehabili-
tated so far and the mode of the rehabi-
litation exterded to them and whether
the rehalilitation scheme is attractive
and advantageous to the ex-tonded
latour; and

(b) how many Harizan ex-dacoits have
L een rehabilitated.

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) According to the
information received from the State
Governments upto 31-12-78, the total
number of ex-bonded labgurers rehabili-
tated was 54,993.

Rehabilitation assistance provided by
State Governments to freed bonded la-
bourers included allotment of agricultural
lands, house sites,loans/grants for purchase
of milch animals, sheep, poultry, imple-
ments for agricultural purposes, carpen-
try, etc., employment under ongoing pro-
grammes for soil conservation, irrigation
works and other welfare programmes.
Monthly financial assistance was also
provided in some States.

The Centrally-sponsered Scheme laun-
ched during 1978-79 to speed up the re-
habilitation programmes was attractive
enough, the total quantum of assistance
being of the order of Rs. 4o00/- E:r
released bonded labourer. Assistance has
been given to State Governments to cover
5,906 more freed bonded labourers during
1978-79 under this Scheme.

(b) No information is available as Mo
Harijan ex-dacoits amongst the rehabili-
tated bonded labourcrs. Considering the
nature of their activities, it is unlikely that
there would have been any ex-dacoits
amongst bonded labourers.

Shortage of Bitamen

58%. SHRI K. LAKKAPPA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that due to the
shortage of bitumen, the road repair
work on National Highways is held up;
and
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(b) the action proposed to be taken
by Government in the matter in view of
the fast approaching rainy season ?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b) Some of the
State Public Works Departments have
reported shortage of bitumen. Recently,
a meeting washead with the offiecers of
the O:1 Cordination Committee of the
Ministry of Petfoleum, Chemicals and
Fertilizers (Department of Petroleum)
when representative of the Oil Companies
ani son= of the State Ghief Engincers
were also present. It is proposed to pursue
the matter further with that Ministry so
as to ensure that the production of bitumen
kecps a steady pace with its demand.
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Railway Pass to sclf-styled Doctor

500. DR. SUSHILA  NAYAR :
Will  the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that Shri Mohd.
Yusuf has been issued a free Railway
Pass to conduct eye camps ; and

(b) if so, the reasons for encouraging
an unqualified person to perform eye
surgery ?

THE MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS
(SHRI SHIV NARAIN): (a) Dr. Mohd.
Yusuf has been isued a I class
complimentary card pass with one atien-
dent in II class valid over Northern Rail-
way for conducting free cye camps for
the benefit  of railway cmployees and
their families. He possesses a certificate
from th= New York Institute of Optics
in Opthilmic disprnsing and also a Dip-
loma on Theoretical and Applied Optics
from Manhatten School of Optics which
are recognised. He is a qualified  Op-
tician and  Rcfractionist. His work
is confined to detecting  defective and
earring cye vision by glasses, The pa-
ticnts requiring medical or  surgical
treatm:nt are referred by him to cye
specialist/feye surgeon,

(b) Docs not arisc,
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Retention of lien by LDC/UDC while
working in Ex-codre posts

592, SHRI BALWANT SINGH
RAMOOWALIA : WII the Minister
of PARLIAMENTARY AFFAIRS
AND LABOUR be pleased to state :

(a) whether LDC’s/UDC’s belonging
to the Central Sceretariat  Clerical
Scrvice who were promoted to the posts
of Computors/Investigators in the Minis-
try of Labour/Labour Bureau, Simla,
can rctain their lein indefiniely on  their
parent posts in the CSCS while working
in the ex-cadre posts or they are to be
treated as deputationists governed by the
normal  rules of deputation; and

(b) whether Government  propose  to
lay on the Table a copy of the currenm
uola-wisce seniority list of Investigators
srade 1 of the Minisiry of Labour and
the Labour Burcau, Simla?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA)
(a) LDGs/UDCs  belonging to Central
Sccretariat - Clerical  Service  appointed
on deputation to the post of Computors/
Investigators Grade I retain lieu on their
permancnt cadre post till they acquire
lien on some other permanent post, in
terms of gencral rules applicable to all
Government Servants,

(b) In respect of the Ministry of
Labour the draft seniorlty list of Investi-
gator Grade 1 has been circulated among
the persons concernced for their comments/
objections which are still being awaited.
As regards Labour Burcau the seniority
list could not be finalised due to a writ
petition  filed by certain Investigators
Grade I pending in the Himachal Pra-
desh High Court,

Railways wagon availability

593. SHRI C. N. VISVANATHAN:
Will the Minister of RAILWAYS be
pleased to state

(a) the position regarding wagon
availability in Railways and the prog-
ramme of addition to stocks to facilitate
more resilient working;

(b) whether it isafact that wagon uni(s
have put up their prices by 30 percent;
and

(c) if so, how Railways propose to im-
prove trensport without strain on
the economy ?
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THE MINISTER OF STATE IN
THE MINISTEY OF RAILWAYS
(SHRI SHEO NARAIN): (a) As on
31-5-1979 the Indian Railways had
a fleet of 4,13,202 Broad Gauge and
1,11,247 Metre Gauge wagons }in terms
of g4-wheelers). Availability of wagons
for trade, however, depsnds not only on
the numbers of wagons but also on their
turn-round 7.e. the interval after which a
wagon becomeus available for the next
loading. In the last financial year 1978-
79, as well as the current year, there were
a large number of factors which affected
the turn-round of wagons, like public agita-
tions, agitations by Railway staff, increase
in th= lead of traffic, flonds etc, All-out
efforts are being made to improve avai-
lability of wagons to trade, Consistent
with the funds allocation, procurement
of 13,100 waguns in terms of g-wheelers
has been planned  during  the  current
financial vear i.e. 1979-Bo.

(b) No,

(c) Wnile efforts will continue to be
made to improve the utilisation of the
existing fleet of wagons to the maximum
passible, acquisition of new wagons will
also be arranged consistent with demands
of waffic and availability of resources.
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® T fagre aTeTe §7 42 719 1w ® W
® 7T HF A 36 T ®7 WA frar
qr | I FIHILT I T4 7w faq wfx far

® WTHTT 9T FE A TE F7 v & mifew
RTETT 9T T ATEr & | Y

(@) qzaT F1 719z F1F & W & qrAfoa
99 & faq fedr o smede srord g
®§ 7w A @ Tl

() T TFLS w9 G & W qar
UG AIF AAT § GRS TET FT &7 FrAAY |

Construction of Karakoram Highway

505. SHRI A. BALA PAJANOR -
Will' the Minister of EXTERNAT,
AFFAIRS be pleased to statc

(a) what was the reaction of the Chinese
Government Lo our protests over their buil-
ding of a highway in Karakoram in con-
travention of all norms of conduct for
peace with neighbours;

(b) whether any authentic corro-
boration has been received in regard
to building up of a twin highway in Kar--
koram by China; and

(¢) the steps proposed to make China
§cc reasons in the interests of interna-
tional amity ?

THE  MINISTER OF  STATE
IN THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Ever since 1969, when
Government of India reccived confirmed
reports of the construction of the Kara-
koram Highway, till it was inaugurated
in June, 1978, as also when Foreign Mini-
ster visited China in  February, 1979,
Govenment of India have taken up the
illegal construction of the Karakoram
Highway in a territory which is an in-
tegral part of India, The Government
of India's stand that they cannot acquie-
see in the legal implications of the cons-
truction of this road, has been clearly
pointed out to thc Chinese authorities,
Apart from nothing the Government of
India’s position, the Chinese Government
reiterated their well-known position on
Kashmir,

(b) Government have seen press reports
to the effect that China is assistin
Pakistan in building another “twin"
highway in Pakistan-occupied Kashmir,
but have not come across any evidence
to corroborate these reports.

¢) As in the past, Government of
India will continue to reiteratc their
position,
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Overbridge in Patna-Gazi Line

SHRI BIRENDRA PRASAD:

P37 inister of SHIPPING AND
TW'E{RN%CPOBI‘{I?'& pleased to statc :

it is a fact that on the
Na(t?()m‘:lheth}el:g;wal; South of Patna, a
over-bridge is under construction over
the Patna-Gazi line;

hen the construction started and
bva‘u?h;: t?;:e it will be completed ; and

(c) whether Government propose  to
contruct the road by the side of over-
bridge so that persons living on both
sides of the over-bridge could have app-
roach to the main road?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND ITRANSPORT
(SHRI CHAND RAM) : (a) 10 (c).
The road-over-railwary bridge at the
crossing of the Patna bypass on National
Highway No. 30 and the Patna-Gaya
railway  line was started in December
1978 and is likely to be complcted by
June. 1980, The bypass, being a
high speed and ecostly facility will have
limitedd and controlled access, “I'he rights-
of-way of cxisting cross roads such as
the Patna-Dasratha-Bagnpur Road
would, however, remain though in some
cases the cross-roads would need to be
combined and relocated so as (o reduce
the number of accesses,

Wagon Detention by Coal Mines

595. SHRI D, D, DESAI : will
the Minister of RAILWAYS be pleased
10 state:

(a) whether there has been increased
detention of wagons by the coal mines;

(b) if so, the details thereof: and

(c) whether such detention is one of
the reasons for lack of wagon availabi-
lity ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) : (a) Yes.

(b) The daily average number of wagons
detained for completion of loading from
January to May 1979 a3 compared to the
previous year on coal-loading railways
was as under j—
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E.Rly. SERb. C.Rb. SC Riy. Total
January 1978 707 327 17 192 1243
January | 1979 912 371 5 315 ' 1603
February 1978 , 516 397 6 194 g
February 1979 . . 764 485 12 385 1646-
March 1978 806 404 9 228 1447.
March 1979 710 478 15 216 1419
April 1978 833 492 ] 220 1562
April 1979 825 654 14 229 1722
May 1978 935 193 19 255 1707
May 1979 1057 504 17 250 1888
rmgtrgrs\l'cs.il is one of the contributory the rf‘.:'(ammvnrlntirms for  the Seicction
Committee were placed before the  Instis
tute body, Only recommendations  re-
lating 10 4 posts out of  these have been
Rejection of Senlor Appoistments by referved back by the Institute Bedy to
the Sclectiom  Committee for  re-consi-

Selection by Committee of A.LLM.S.

500, SHRIMATI PARVATHI KRI-
SIINAN : Will the Minister  of
HEALTH AND FAMILY WELFARE
be pleased to state

(a) whether it is a fact that the body
of the All India Institute of Medical
Sciences has turned down the senior appo-
intments recommended by the Selection
Commiitee;

(b) if so, the said
mended persons

posts and recom-

(c) the reasons for the rcjection by
the institute body ; and
thereof ?

(d) Government's reaction

THE MINISTER OF HEALTH AND
FAMILY WELFARE : SHRI RAB[,RAY
{a) to (d). Tt is not correct that the Insti-
tute body of the AIIMS has turned down
the senior appointments recommended
by the Selection Committee, The fact
is that a number of posts' were advertised
in August and October, 1978 and the
interviews for the same were held in Feb-
ruary and March, 1979. The recom-
mendations of Selection Committee
were placed before the Institute body
in its meeting held on gth June, :gjg‘;
There were 49 Faculty posts for whi

i

deration  of  the  recommendations.
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Late Running of Trains Between
Howrah and Delhi/New Delhi

6o1. SHRI DILIP CHAKRA-
"WVARTY : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether late running of long dis-
tance trains between Howrah and Delhi/
New Do:lhi has increased of late;

(b) whether it is a fact that top ranking
officers are allowed to detain important
trains on flimsy and even wrong pre-
text thereby causing great inconvenience
.to the public ;

(c) if so, the details thereof ; and

(d) the steps taken or proposed to
be taken to prevent any such recurrence ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
«SHRI SHEO NARAIN) : (a) Yes,
the punctuality of some of the trains
between Howrah and Delhi/New Delhi
was unsatisfactory during April to June
this year caused by acute shortage of
water resulting from draught conditions
aggravated by frequent loadshedding and
increased incidence of alarm chain-
pulling, and  other miscreant
activities in Bihar arca, There were
also  instances of loss of punctuality
due to reasons within the control of
the Railway for which a close watch
is being maintained at all levels and re-
medial action is being taken promptly,

(b) No

(c) and (d) : Do not arise,

Briefing Officials Posted to Indian
Embassies

€ce, SHRI N. TOMBI SINGH :
‘Wlj the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government have made

adequate arrangements to  educate
and to brief our officials in the Indian

Embauics  particularly in the Asiatic
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countries about th: political, social and
cconomic life of the countries in which
they are posted.

(b) whether Government is aware
that people of the Asiatic countries
find Indian official lacking in the basic
information of their countries thereby
doubling the earnestness in their smission;

(c) if so, the steps taken in this behalf;
and

(d) if not, whether | Government pro-
posc to look into the matter and take
rcmedial measures ?

THE MINISTER OF STATE IN

THE MINISTERY OF EXTERNAL
AFFAIRS  (SHRI SAMARENDRA
KUNDU) : (a) Yes, Sir,

(b) No such complaints have come
to Government’s noticc,

(c) and (d) : Do not arise,

wfawen miw & g wEE
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(@) fara s adl &Y wafa & fafow et @ weada grfr oieafa & i & fag qoong =

mh afagfa Srafe AL dmfr § —

(e &l /)
L 1975-76 197677 1977-78 1978-79-
oo dEi/oawt A gifa . 419,73  422.76  452.95  372.51
woriidy . . . . 722.18 545.95 546.94  430.80
ZT-gT 11.34 11.37 10.07 10.74
L5 LA T ; : . 33.67 43.55 51.18 44,93
W & sToor efa : . 185.07 178.99  212.63  228.19
gt | fawsw ] . . . 23.17 20. 31 35.95 30.53
W HTOT 130.14 132.59 114.12  107.20
T . 1525.35 1355.52 1423.84 1224.90
(rr) g /8 @ qwwt &y gy, Constraint Facing Shipping
F‘Wﬁ‘ waar drqyddt ¥ Industry
imf'sra wﬁgﬁr adt A w1 frato
W& wfuffaw, 1890 #1 w=a@
am!ﬁlﬁmqai'a‘tﬁimquﬁﬂ
st ¥ frar oman & o mfrfE @ gl 604, SHRI P. S. RAMALINGAM:

friis g7 @ a% Rl @ fetor &R
# fau fafuw wfowfal s afgw @@
g @ § A A femr T} —
qfaT<Y &1 qgATH i % fratm
% faq wfgwrd
wy w7 @
1 2
1. AENAES i
2.y T wfawrdn
wiforfegs wfters 20,000
3. WY e ATfofs weww 12,000
4. 9% 7w wifafeas qdies 8,000
5. wfee wifafeqs wfawrd 4,000
6. wgrys wrfwrfers aeors 2,000
ATt ot firGwet & 200/- @R 0w @
wi # fwifr s® * wfest TTm
fot w3 §

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether itis a fact that our shipping
mdu.stnr is facing a number of constraint
which inhibit successful working;

(b) if so, the nature of constraints; a_

(c) the recommendations of the hlgh
power committee which has been appoin-
ted to go into the matter ?

THE MINISTER OF STATE .
CHARGE OF THE MINISTRY O
SHIPPING AND TRANSPORLY
SHRI CHAND RAM): (a) and (b) :
hipping industry all over the wor
including ours is pasing through a dia -
cult period.

The main constraints are severe re-
cession and slump in freight and charter
rates,

(c) The Report of High Level Commit--
tee is awaited,

D.T.C,Sheds at Bus Stops

60s. SHRI SHARAD YADAV :-
Will the Minister of SHIPPING:
AND TRANSPORT be pleased to-
state !
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fa) whothsr inadejuate  provision  of
sheds at DTC bus stops causing great
inconvenicnce to the commuters; and

(b il so, thy steds taken by Govern-
m:n: o povide adequate sheds for the
convenience of the commuters ?

THE MINISTER OFI STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHR1 CHAND RAM): (a) and (b) .
At present the DTC has 685 bus quue
shelters, for a total number of 4500 bus-
stopi. 1t 1s a fact that some in convenience
is caused to the commuters during hot
or rainy days at the stops where shel-
ters have not been provided. The Cor-
poratton have taken up the construc-
tion of these shelters in a phased prog-
ramme. It provided 37 queuc shelters
during 1977-78 inclusive ol 12 provided
at Church Road Terminal, In 1978-79
it provided 100 shcliers. inclusive of 10
in rural areas, In the Budget Estimates
for 19y9-Bu, 2 sum of Rs., 12 lakhs has
been earmarked for the construction of
about 150 shcliers, out of which 4o will
be in rural areas. The construction
work is in progress,
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(7) st ® g famr o f&
ITEr w9 fra fRar W owmr 2 et
I8 IAIATHF ®W TG WIATAT AMEY

s 6t ek

607. »Y TFE TAR WAT : ¥ ¥
HEl g% Fa™ I F97 w0 fF o

g & =,
faa aofra dem
qCogwr g o

(F) #m @@ w=
1979 & et &t gans
4 4udi A1 wgfa Agr &

(=) afz g, & o<y, 1979 & 9.
1979 & #r= f@ad &m0 & wiw &1 af
o1 fraq dmaEi &Y mrgfa &1 o ;e

= N

-

(wfx e wrer foaail @

feama &)
Lrin g qfa

AL, 1979 11904 9435
ETTI, 1979 11638 9415
|14, 1979 . 12418 9273
s, 1979 12236 8991
"%, 1979 10870 8611
§9, 1979 10988 8818

(wrafmm)




61 Written Answers

d #ma fesdl & wfmw, (2) gda ewd) 9
e feal &1 v, (3) W@ & go wnil
BTG FHAM WA, #rX (4) Wi
994 ) SWIfaq ®A qIe W A 9FAA
T AIATAE] H HTO7 W a7 @ |
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Drivers of D, T.C

608. SHRI S. R. DAMANI : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that about 40
pereent of the Delhi Transport  Corpora-
tions Drivers arc suffering from  variou
eye difects; and

(b) if su, the action proposed by Govern-
m-nt in the context of high rovad accidents?
THE MINISTER OF STATE IN-
CHAKRGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) No, Sir,

Govl, have no information to this  eflect,

(b} Dous not arise,

Medical facilities in the villages of the
Country

Gon, SHRI V. G, HANDLE @ Will
i Minister of HEALTH AND FAMILY
WELFARE he pleased to state

fa) whether the Central Government
have anv proposil to consider a solution
of medical facilities to cvery village and
every Srate of the country

(b} how  many lesnitals/dispensarics
liave been opened so far in Nasik and
- nearby other Districts of Maliarashira from
March, 1937 to March, 1979 ; and

{c) if so, the details thereof, Stote-wise
and if not, the reasons thercfor ?

THE MINISTER OF HEALTH
AND FAMILY  WELFARE (SHRI
RABT RAY): (a) Yes.

(bY The information is being collected
from the State of Maiharashtra and will be
laid on the Table of the House, when
received,

{¢) The Health and medical needs
of the villages in the country are
being taken care of by shout 5400
Primary Health Centres and more
than 38000 Sub-centres. Measures have
been taken to supplement this net-
work of health services, These include
Introduetion of Community Health
Workers Scheme, speeding up of the
implementation of the Multipurpose
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Workers and - this training schemes.
There is yet another scheme, known
as the Re-orientation of Medical Edu-
cation Scheme, to provide community
orientation to t he members of the
medical faculty and the medical stu-
denis besides providing operational
attention to the population covered by
3 Primary Health Centres, which shall
be attached to each medical college.
To make this programme successiul
each medical college is being provided
with 3 mobile clinics,

Three statements, indicating the
number of persons trained upto 30th
June, 1979 State-wise, under Commu-
nity Health Workers, Multipurpose
Workers and Dais training schemes
are enclosed. [Placed in Library. See
No. LT-4606/79]. There are, how-
ever, three States and one Union
Territory, namely, Jammu & Kashmir,
Kerala, Tamil Nadu and Lakshadweep,
which have not as yet taken up the
implementiation of the Community
Health Workers Scheme; they are im-
plementing alternative schemes for the
rural masses, '

Help given to Districts of Almors and
Pithoragarh in leprosy Cases

61n. DR. NMNURLI MANOHAR
JOSHI: Will the Minister of HEALTH
AND FAMILY WELFARE he pleased
to state :

(a) the amount of Central assistance
given by the Central Government under
the National Leprosy Control Programme
during 1096-97, 1077-78 and 1978-70
to the Districts of Almora and Pithoragarh
respectively ;

(h) the amount allocated for the pur-
chase in 1979-80 ;

(c) whether Government have received
anv proposals from the U'itar Pradesh
Government in this regard ; and

(d) if so, the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY) : (a) The Central assistance
under the National Leprosy Control Pro-
gramme is given to thé States and not for
particular district. The year-wisc amount
of Central assistance given to Uttar
Pradesh under the National Leprosy Con-
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trol Programme is as under ;— majority rule in accordance -with the
o relevant U, N, Resolutions ; any move to
recognisc the present illegal regime or
Amount Expenditure lift U. N. mandated sanctions against it
Year released ':P"—'J“"d would constitute a serious violation of the
v the
State U. N. Resolutions.
1976-77 33° 75 lakhs 98- 15 lakhs.
1977-78 35+ 33 lakhs 99+60 lakhs wi®, 19776 WTE, 1979W€
ITmey W TR QwTe
1978-79 60-go lakhs 7709 lakhs

612. S TwOTQ wreAY: F47  HEEW

W AT N® FE g J9TR R FW FG
(b) The amount allocated for the vear f&
1979-80 to U. P. under the National
Lq:;:os‘y Control Programme is Rs. 4130
lakhs (Rs. 35-20 i h and Rs. 6- N .
lakh:ist lzin%!‘}.m wcash and Bs. 57O (w) =7, 1977 & 31 =™, 1979
(c) No % feme  adwme afemnl ®Y Qeeme

J9TEa FIET T, 5T
{d) Does not arise,

Recognition of New Rhodesia Regime

611. SHR1 CHITTA BASU : Will
che M'nister of EXTERNAL AFFAIRS

() vvima qumesres sfea) &
fofms a7sme afemu) &Y TsgarT H@war

te rleased to state : L1 A
{a) whether Government’s attention has
been drawn to the decision of the O.A.U. AT T AT S WA ( =t Tar “ﬂ-
not to recognise the Government led by -
the Bishop Abel Muzreva in Rhodesia ; (%) 9g=t wi¥, 1977 ¥ 31 AW,
1979 a% Y wafs & ua Ao wrafaay
(b) whether Govemmcntd have also Era Q9T WATER qe A1 agfem deem]
taken due note of the recent developments :
of U. K. and US.A. in regard to their T WAM, IT AT IW SN 9,19,206
attitude towards this Government : and oar 1
c) if so, the reaction of Government o . o
in relation t these recent developments ? 2. wa% wfafom fassse ommim wal
wraxs), GAGET WTo-
THE MINISTER OF STATE IN A o @ fg ww '
THE nl:{qimsmv OoF EX'}'{ERNQL »q, fawf ® fawmx, an OwA qur W
AFF. S SAM NDRA "
KU;?DU-. . ‘?SRJ,,,, s,-: AREN T E el gra qomT & qafe
. vaay wiwa feu mu & o fs Yo
{b) Yes, Sir.

wrtel & wied & 7@ frarg wmg? o
(c) As T have previously stated in
Parliament ““we do not recognise the
illegal ele-tions which have recently been

concluded by the illegal regime in Rho (') I gwAr 1-1-1877 ¥
desia i:f dis;'.ega{;iNof tthﬁe!wL:m 'Rao}_n- 31-12-1978 a% ¥t wafu & ow AWE
tions the U.N.” e Minister for . =
Extema_bl‘ Aﬂ:iin,eié:c;loi:dnddreﬂ to the m/at &a d§ Oume § {MQ T farfor
recent Non-Ali X inating Bureau e m ’ weafaa
meeting in Gog?mbo has emphatically € wol € s ¥
stated that “we cannpt recognise the § wife fefen (% Far (@@ wfis
fraviulent clections and the regime @ -
\:fhicﬁla:azl assumed olﬂice on the basis fowr wra) Qwme wigy' wiel ¥ @b
t ections.’”” It is our Govern- firasaT AT
ment’s view that Southern Rhodesia still uted slw _‘i el w
remains a rebel British colony and the P T oiarfew wEowt & oww e

British Government is legally bound .
engure ity gmuine‘ i;de;;e‘;d‘;nce mto w § 1 g% fowen gow §
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(31=-12~1978 q% &t
wafe ® e
ST 9T MG TG
sfyaal ¥ dear
1 2 3
1. wig w3w 28,743
2. wEw 3,440
3. fage . 13,250
4. T 18,608
5. g 35,599
6. femaw 2w 5,871
7. W W FHT 1,189
8. FAteH 14,778
9. ¥ 19,172
10. ey w3 22,958
11. Hgrasy 30,304
12. wferge 291
13. Aererg 381
14. Ammede 251
15. S¥rET 12,424
16. 99mq 18,929
17. v 17,869
18. fafrm* -
19. afirermy 22,884
20. faga 586

1 2 3
21. IO AqW 34,795
22. gfeww amw 5,178
23. wawiT WX v

& o 184
24, WENH SAN* —
25. Ty 2,729
26, TRU WK AW

g -
27. faest 9,177
28. TmAT 1,501
29. WEEN 111
30. faarw 348
31. qifesd 399

g

2. ¥7 wisyl § faemfauey 9
TR AT W ATIRET stes
® wied wifwe ff § (Feeslt

Compensation for People of Indian
origin in Uganda

613. SHRI S. S. SOMANI : Will
the gvlinistcr of EXTERNAL AFFAIRS
be pleased to sttae :

(a) whether it is a fact that the doors
have been opened for the return of Asians
mostly Indians expelled by the Marshall
Idi Amin in 1971 and for compensation
for those whose business ventures were ex-
propriated ; and

(b) if so, the number of Indians aﬁ'cg:td
and the detailsregarding the compensation
announced by the Government of Uganda?
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU) : (a) On the 1gth May, 1979
the Government of Uganda issued a policy
statement regarding inter-alia, ‘* allocation
of businesses and enterprises to non-
Africans "’ referring also to the question of
compensation in certain cases. The full
<ext of the statement is attached here-
with,

(Ib) As regards the compensation claims
of Indian nationals expelled by the Amin
Regime in 1972, the Governmeni of
Uganda paid a sum of Rs. 1,44,88,792* 60
for disbursement to the claimants, most of
which has already been disbursed. A
statement on the subject was placed on
the Table of both the Houses of Parlia-
ment on 2g-1-76 by the then Deputy
Minister of External Affairs.

Statement

Uganda Government Policy Statement dated
19-5-79 regarding allocation of businsses
and enterprises lo non-Africans.

For a long time, that is before 1972,
the largest section of commercial life in
Uganda, especially the retail, import and
export trade, was dominated by non-
Ugandans and non-Africans. Thisstate of

airs was obviously unsatisfactory and a
source of discontent. Around 1956, the
Government of the day formed a  special
department for the promotion of Ugandan
Africans in trade. That newly created
body, however, met with great obstacles.
Firatly, there were no premises from
which the would-be African businessmen
could operate. Most of the commercial
buildings were owned by non-Africans
who were reluctant to rent them to as-
piring Africans. Secondly, for a variety of
reasons, Africans traders could not obtain
credit facilitiee. In an attempt to deal
with those problems, the Government
resorted to the construction of premises in
certain areas of the towns. But most ad-
vantageous commercial areas were al-
ready occupied and the African trade pre-
mises had to be’located in the less profits
able areas. Under these circumstances
little was made and so discontent
contin_ua. Wll'llcn Amink camle i:;to

er in 1971, he was quick to exploit this
monum and he declared a 'To-called
“ oconomic war’”, Those who were
here know what happened. There was a
wholesale expulsion of non-African traders

businessmen including some Ug:
citizens of Asian origin. Suddenly, com-
mercial premises that had hitherto been
unavailsble to Ugandan Africans, were

.
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open to them, This action was 'naturally
very popular and was widely hailed by
many people here.

My Government supports wholly the
policy of promoting African trade and
commerce. But we disapprove of and
dissociate ourselves from the brutal and
inhumane methods used by Amin, includ-
ing the refusal or failure to compensate

who were dispossessed, whether
Ugandans or non-Ugandans. However,
my Government will not and cannot de-
Alricanise those premises and busincsses
which were taken over by indigenous
Ugandans. Such a policy would be
politically wrong and untenzble.

Amin’s economic war brought with it a
lot of problems, problems that must now
deal with, For example, the premises and
businesses taken over from non-Africans
were allocated to a small clique of people.
Most of these people, though African,
were not Ugandans and did - not
possess any business acumen or experience,
As a result, the country’s economy was
wrecked, industry came almost to a halt
leading to a series of shortages of essential
commodities. The outcome of all this
was the introduction of all sorts of mal-
Practices in our commercial life, Govern-
rﬁgn: will take the necessary steps 1o rectify
ths,

As you may be aware, during the li-
beration struggle, many businesses and
business premises were looted and da-
maged. This has brought the commercial
life of the country almost to a complete
standstill. Thesc premises are to be
repaired now ; questions of ownership or
tenancy looked into ; and a scheme for
fair allocation of business and premises
worked. T understand some traders are
trying to occupy some of these premiscs
without authority, Let me make it clear
that no one wil?hc permitted to occupy
or retain any business premises without
the written authority from the Minister
of Commerce,

Let me now deal with those large busi-
ness enterprises which upto now have not
been Africanised by allocation or sale
to Africans. In the case of large businesses
and enterprises belonging to non-African
Ugandans, the owners have an automatic
right to participate in them with the
mIu-chw.wL-rn.rm::nt. Bt:; }n the case of businesses

enterprises onging to non-Ugan-
dans, the original owners have no as:tno-
matic right to participation. Each case

will be consi on its own merits for
either com tion or participation on
a ip basis with the Govern-
ment,
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Phasing out Cycle Rickshaws

611; SHRI G. Y. KRISHNAN :
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to
state :

(a) whether Government realise that in
" the age of automation it seems inhuman
for men to be hauling passengers through
cycle rickshaws ;

(b) if so, whether there is any propusal
under the consideration for phasing out
the cycle rickshaws ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAl) : (a) Yes.

(b) and (c). The problem of Rickshaw
Pullers was examined by a Special
Working Group on Co-operation for
Backward Classes, set up .by Ministry of
Home AfTairs in June, 1g61. This
problem was also discussed 1n a general
way in 1gth Session of Labour Ministers’
Conference held in New Delhi on 1gth
April, 1968. 1t was felt that abolition of
rickshaw pulling could only be a gradual
process, Complete phasing out of
rickshaw pulling would be possible only
when  the pullers are provided with,
inter-alia, alternative means of cmploy-
ment,

The Working Group on Scheduled
Castes and other Backward Classes have

so recommended in its report to the
Mhinistry of Home Affairs in August, 1978
that :—

(i) Legislation should be undertaken
to make rickshaw pullers and cart
pullers, etc, owners of their means
-of livelihood and to prohibit others
from owning or plying rickshaws,
carts, etc.

(ii) Research and development should
be required to undertdke studies to
bring  technical  improvement
which will reduce the physical
strain of these occupations,

Regarding implementation of the a fore-
‘said recommendations, the Ministry of
.Labour is in touch with the Ministry of

Home Affairs,

-Allotmtent of Wagons to W, B, Public
Sector Units

615, SHRI JYOTIRMOY BOSU :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether in a recent note it has been
-alleged by the West ‘Bengal Govern-
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ment that public sector units invariably
receive unsatisfactory treatment from
the Railways in the matter of allotment
of wagons for movement of Coalfbasic
raw materials like China clay, Felsper,
fire clay transported mostly from Bihar
and other previnces as well ; and

(b) if so, what are the facts thereof and
action taken thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) : (a) No such
note appears to have been received by
the Railway Ministry.

(b) Does dot arise. However, supply
of wagons for loading of general goods
like china clay, felsper, fire clay etc., is
made by the Railways strictly according to
the priority and date of registration of
indents for movement of such commodi-
ties at individual stations, Movements
sponsored by the Government enjoy
higher priority.

Allotment of wagons for movement of
coal also does not discriminate against
Public Sector Units.

Functioning of P. F. Organisation

616. SHRI C, VENUGOPAL : Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABQUR be pleased to

state ;

(a) whether the Provident Fund Or-
ganisation is functioning in a dilatory
manner as there being enormous delay in
settling dues of retired and deccased

persons ;

(b specific cases of delay broyght
to :ct‘nou'cc of Government and the
action taken therein ; and

(c) the guidelines issued 1o ensure better
working ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) No.

“There is generally no delay in settlement

of claims in cases where the papers are
complete and in order,

(b) Specific cases coming to Govern-
ment’s notice are referred to the Em-
ployees’ Provident Fund Organisation
and necessary follow-up action is taken to
cnsure dispossal and also to identify the
reasons for delay.

(c) The Regional Provident Fund

Commimioners have been advised by the
Central Provident Fund Commimioner
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to pay sp=cial attention to the question of
expeditious  settlement  of  claims.

Non-Lapsable Fund for Constructon
of Bridges

G17. DR, VASANT KUMAR PAN-
DIT : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to

state @

(a) whether it is a fact that the
Ministry is considering the proposal to
create a non-lapsable fund for the cons-
truction of bridges across various rivers
in the country ;

(b) if so, the details thereof and the
number of bridges to be built, State-wise;
and

(c) how many proposals arc under
consideration of Government for building
bridges at various points on the ain
rivers in each State «?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir.

(b) Does not arise,

fc) Constitutionally, Government of
India are responsible for National High-
ways, Subject to availability of resources
and other priority considerations under-
taking of construction of the following
115 major bridges on National Highways
is planned in the 1978—83 Plan :—
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Sl. State/Union Territory No, of

No. ] Major

bridges

. gproposed
1 2 3
1. Andhra Pradesh . 10
2. Assam . . 3
3. Bihar | 5
4. Goa : 5
5. Gujarat " . 5 8
6. Himachal Pradesh . 1
7. Jammu and Kashmir 1
8. Karnataka 4
9. Kerala . . 5
10. Madhya Pradesh . 8

1 2 3
11, Maharashtra . . 13,
12. Manipur 4
13. Meghalaya L
14. Orissa . 9:
15. Puniab ., . 9
16. Rajasthan 2.
17, Tamil Nadu 7
18, Uttar Pradesh 17
19. West Bengal | . 3

ToraL . 115

Restrictions for the use of work.
“Cola” in the various reverages

618, SHRI 5. S- DAS : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state whether
his atiention has been drawn on the report
on story of Cola appeared in Economic
Times, New Delhi on 2ist September,
1978 and state what action Government
propose 1o take to restrict the use of work.
“Cola in various beverages 7

THE MINISTER OF HEALTH
AND FAMILY WELFARE  (SHRI
RABI RAY): Yes, Action is being

taken to define the beverages containing
*Cola’,

Working Group on Tribal Development

61g. SHRI GIRIDHAR GOMANGO:
Wwill the Minister of RAILWAYS be¢
pleased to siate:

(a) whether he has received the re-
commendatiopns made by the Working
Group on Tribal Development concerning
his Ministry regarding the Railways ir
tribal areas from the Home Ministry;

(b) if so, what are the recommenda-
tions and measures taken on the recom-
mendations by his Ministry; and

(¢) if not, the reasons for the delay in
accepting the said recommendation  for
implementation ?

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAY®

(SHRI SHEO NARAIN): (a) Yes.
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(b) and (c):
Recommnendations made by the Working Measures taken on the recommendations by

Group on Tribal Development

Railway Ministry,

(i) All the existing railway lines in the (i) Almost all the existing railway lines in the tribal

tribal areas should b= opened to pas-
senger traffic,

tii) A prospective Plan for development of
railways in the tribal areas should
be prepared The financial norms in
these cases may be suitable relaxed
waiving all requirements of rcturn
on the capitalinvestment on new lines
in these arcas.

areas are already opened to passenger :traffic.
The opening of the remaining few lines for
passenger traffic will be re-considered at the
appropriate time in the context of the movement
of freight traffic, potential of passergers offerirg
and availability of resources.

(i1) The Government of India (Planning Ccmmis-

sion) have appointed a Commitiee in 1978
known as the National Transport Policy Com-
mitiee to formulate a policy tailored 10 meet
the new Plan priorities and development of
Iransportation system for meeting the transport
requirements of the community as also of
agriculture and trade at the minimum social
cost. This Committee will also make recom-
mendations regarding the policy of construction
of new lines including developmental lines =zs
cannot be justified on purelv financial fconsider-
ations and the principles for funding such
railway lins, The rcport of the Committce
is awaited. Plan for development of railway
in tribal/backward areas can be framed only
after this Committee’s recommendations  are
received and accepted by the Govt. kerping in
view the availability of resources as well,

Amendments to Emigration Act

620. SHRI RAM GOPAL REDDY :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are consi-
dering prop0sa] to make amendments to
the Emigration Act; and

(b) if so, what are the proposed am-
endments agnd the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF  EXTERNAL
AFFAIRS  (SHRI SAMARENDRA

KUNDU): (a) and (b) In 2 judgement
delivered on March 20, 1979, the Supréme
Court of India has laid down guidelines
within which the applications for emi-
gration of India workers going a broad
for employment are to be pl’ocesscd._Thc
applications for emigration are presenly
being dea]t with in accordance with the
guideline provided by the Supreme Court
judgement, The judgtment, inter alia
has decredd that *‘the arrangément pro-
vided for shall rémain in force till jJuly
31, 1979, TherCafter it will be open to
the Unjon of Ifdia to vary terms thereof
by 1C¥is]ati°n or by rules.”” The question
©Of bringing in suitable legislatian if re-
quired, to replace the Emigration Act,
1922, is ynder consideration.

Two=Tier Reservatien System

62.1. SHRI R. K. MHALGI: Will the
Minister of RAILWAYS be pleased 1o
state:

(a) whether it is fact that the Railway
Board has issued directives to start two-
tier reservation system;

(b) if so, when;

(c) whedberitis a fact that the Centra]
Railway have failed to introduce this
systtm of Bombay V.T.; and '

(d) if so, the reasons thergfor and the
officers responsible for non-introduction
of the system at V.T. (Bombay) and
when the same is likely to be introduced?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
It is presumed that the reference js to the
rescrvation counters being manned by
two Clerks—one for issuec of tickets and
the other for arranging reseriations. It
was decided in June 1978 that each re-
servation counter at metropolitan cities
would haye two staff—onc a women
inclvarge of reservation work and 2 Book-
Clerk to issue tickets.
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(c) and (d). Duc to shortage of space
and the narrow design of the counters
provided at present at Bombay V.T., it
has not been found feasible to introduce
double manning of counters., It hag,
therfore, been decided to continue  the
single-point gystem (single man counters
a't Bombay V.T. wherein the Reservation
Clerk also’ does the booking of passengers,
As soon as more space is found, double
manning of counters will be introduced.

Passport Application of Shrimati
Indira Gandhi

622. SHRI S. R. REDDY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Shrimati Indira Gandhi
has applied for'the passport to visit some
foreign countries; and

(b) if so, the reaction of the Union
Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (ilr) Yes, Sir; an application
for renewal of her passport, to emable a
visit to France, has been reecived.

(b) A number of cases arc pending
against Smt. Indira Gandhi in various
criminal courts in India, Her application
for renewal of her passport can be consi=
dered only after she has obtained per-
mission of these courts to go abroad, The
applicant has been advised accordingly.

Association of Engineers for Ship
Building im Andhra Pradesh

623. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of SHIPPING AND
TRANSPORT be plcascd to state:

{a) whether any association or socictics
were ‘o-me¢l by the engineers in Andhra
Practl:lci‘l for the purpose of ship building;
an

(b) if so, whether Govrnment per
mitted thesc associations to build ships?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
{SHRI CHAND RAM) () This Ministry

as no information.

(b) Does not arise,
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Recruitment of Experis From Nether..
lands and U.N.D.P. for Dewvelop-
ment of Inland Water Transport

624, SHRI SARAT KAR: Will the
Minister of SHIPPING AND TRANS-
PORT be plased to state:

(a) whether itisa fact that Government
have decided to recruit experts from
Netherlands and the United N2tional
Development Programme for the deve-
lopment of inland water transport;

(b) whether any Dutch personnel have
also visisted India in this regard; and

(c) if so, the details regarding the
agreement in this regard if any?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT:
(SHRI CHAND RAM) (3) and (b).
The Government of India had
requested the Government of Netherlands
and the United Nations Development
Programme for services of expCrts on
inland water transport.

A Dutch expert visited India from
23rd to 28th October, 1978 for a pre-
liminary evaluation of the Indian pro-
posal and for iden ification of expertise
which will be required. A Dutch Apprisal
Mission cOnsisting of six experts visited
various waterways during their stay in
India from sth March, to sth May,
1979, The fina] report of this Mission
is aw2ited. A Dutch expest will visit
India for a period of six months,afier
receipt of final report of the Dutch Ap-
prisa]l Mission.

The U.N.D.P. have also agreed to
make available the services of an expert
on inlandwater tnansport for a period
of six months for designing and drawing
specifications of the best suitable craft
for operation in Bykingham Can2l in
Andhra Pradesh and Ulhas river—Thana
Creck—Bassein Creek waterway in Maha-
rashtra, This expert is expected to.arrive
in India shortly,

There is no proposal for recruitment
of any foreign expert on inland water
transport on regular bAsis.

c) No agreement has been entercd into
in (Lgi- regard.
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627. SHRI DINEN BHATTACHAR.
YA: Will the Minister of HEALTH AND
AMILY WELFARE be pleased to
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(a) whether the Government have-
received representation dated doth March,
1979 from the Central Food La.bcrratory
Employees Association, Calcutta against
decentralisation of the Central Food
Laboratory, Calcutta; and

(b) if so, what steps have been _taken
for a.n.nulmg the decision of the authori-
ties for decentralisation ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI RAY):
(a) Yes, Sir.

(b) The requirement of Central Food
Laboratories for the country was carefully
examined. A decision was taken to set up
a total of four such laboratgries to serve
the different zones of the country. Three
more laboratories in addition to the Cen-
tral Food Laboratory, Calcutta, have been
nctified a Central Food Laboratories
from 194-78. The question of revocation of
this decision does not arise.

Demands of Pharmacists
628. SHRIMATI AHILYA P.* RAN-

"GNEKAR: Willthe Minister of HEALTH

AND FAMILY WELFARE be plcased
to state:

(a) whether he has received a copy of '
the Charter of demands of Pharmacists
by the National Federation of Pharmacists
Asspciations, Delhi on 16th April, 1979;
and

(b) if so, what steps have been taken to
settle the same ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Yes, Sir. A Charter of Demands
from the Association dated the 16th April, .
1979 has been received.

(b) The position in regard to the various .
demands contained therein is as follows:—

I rmpma”rw Tuchnical Grade and
idening the Channel of Promotion

This matier was carlicr considered, .
but the demand for upgrading the scale
of pay of Pharmacists could not be

. 'I'Ilc demand for increasing the Selec-
tion Grade from 10% to 20% has
been by the Government in.
w Fharmacists working in the-

Scheme.



87 Written Answers

II. Amendment to the Pharmacy Act and
Abolition of Annual R:gistration Fes

This question was carlier considered
and it was felt that the system of annual
registration fee should remain inforce in
order to keep the State Register and Sta-
- tistics up-to-date after taking into account
the contingencies like death, migration,
retirement etc. Abolition of this provision
tfor Pharmacists, will therefore, be a retro-

: grade step.

II1. End of Humiliating Portraval of this
category on the screen

This has been brought to the notice of
*the Ministry of Information and Broad-
»casting who are concerned with the matter.

"IV.!To stop Registration of Qualified Persons
under the Drugs & Cosmetics  Rules

The Pharmacy Council of India have

intimated that the period of operation under

Section 32B (1)(b) of the Pharmacy
(Amendment) Act, 1976, permitting re-
- gistration of eligible qualified persons has
already expired with effect from 31-8-1978.

‘Representation from Forward Sea-
men’'s Union of India Calcutta

629. SHRI SAMAR MUKHERJEE:
Will the Minister of SHIPPING AND
"TRANSPORT be pleased to state:

(a) whether he has received represen-
-tation from Forward Seamen's Union of
India, Calcutta dated 22nd, 23rd and 24th
May, 1979; and

(b) if so, the steps taken to clear off
Seamen’s dues, proper repairs to Air-
Condition Plant etc., circulation of cool
air to crew’s accommeodation and to settle
_the bi-partite agreement etc. ?

THE MINISTER OF STATE IN-
.CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) Representation dated  22-5-1979
relates to stoppage of Air-Conditioner in
the crew accommodation of the Vesel
‘Vishwa Sobha' for a few days. It has
been reported by the Shipping Master,
Calcutta that this was done for carrying
‘o t rgent irs before sailing. Ship
sailed from Calcutta in Ship shape condi-
tion with no complaints from crew on

-26-5-1979.

Representation dated 23-5-1979, accord-
‘ing to Shipping Master, Caluctta relates
to disch of crew members of MV ‘Jain-

ymlg;as' of Shipping Corporation of
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India. Crew was discharged at Bombay.

Their grievances were looked into by the
Shipping Master, Bombay and award was
given by him on 21-4-1979. Crew refused
payment at Bombay and are pressing for
re-opening of award of Shipping Master,
Bombay at Calcutta. As award of Shipping
Master is binding on both Shipowners
and Seam=n and the award given by one
Shipping Master cannot be re-opened by
another Shipping Master. The Shipping
Master, Calcutta rejected the demand.

Representation dated 24-3-1979 relates
to non-remit@ance of allotment money of
crew of ‘Annapurna’. Shipping Master,
Calcutta has confirmed that the amount
has been dispatched to the families of all
seamen since then. The Shipping Cor-
poration of India have been advised to
deposit in time money for remittance to
the families of scamen in future.

Passenger service between Haldia/
Calcutta and Farakka

630. SHRI SASANKASEKHAR SAN-
YAL: Will the Minister of SHIPPING
AND TRANSPORT be plcased to state
whether it is not feasible to introduce with-
out delay passenger boats regular service
between Haldia/Calcutta and Furakka ?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): Central Inland Water
Transport Corporation Ltd. which is as
Government of India Undcrtaking, has
intimated that it is not possible for it to
introduce regular passenger boat services
between Calcutta-Haldia and Calcutta-
Farakka. Corporation operate cargo river
services only and do not possess any craft
suitable and licensed for carriage of
passengers. Passenger river services require
proper infrastructure in the shape of ter-
minal jetties with waiting sheds and high
speed passenger vesesls for maintaining
regular schedule. Such vessels and faci-
lities are not available at present. It is for
the State Govt. to consider question of
running the proposed r services,
after taking into account the availability
of traffic and economic viability of the ser-
vices.

Allotment of wagons in South Central
railway

631. SHRI G. NARSIMHA REDDY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that persons
who have given requisitions for wagons
more than six months back in S.C. Rail-
way have not been allotted wagons yet;
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(b} if so, what are the reasons and the
total number of requests for wagons pende
ing stating the requisitions month-wise
and also the total number of wagons allot-
ment month-wise; and

- .

(c) the action taken by Government to

clear off the pending requisitions and with
what result ?

ASADHA 21, 1801 (SAKA)

Writlen Answers go-

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes, there are some
cases of this nature.

(b) The details of number of demands
pending and also of daily average loading
of wagons month-wise for both broad gauge
and metre gauge during the last six months-
are given below:—

Month

BROAD GAUGE

METRE GAUGE

No. of  Daily No. of Daily
demands”™ awerage  demands average-
pending  loading  perdirg  lcadirg .

January 1979
February 1979
March, 1979
April, 1979
May, 1979

June, 1979

.

goB1 18go 7803 662
21000 1897 9135 627
38362 1973 11039 674
56676 1684 15847 628-
50284 1556 5453 537
54472 1736 15209 5231

Number of pending demands on the
Broad Gauge system increased in 1979
despite an increase in loading by 78  wa-
gons per day as compared to the year 1978.
Since the available empties are being  sup-
plied in preference for clearance of com-
mitted traffic like coal, cement, iron ore
. ete. which enjoys higher priority of move-
ment, the demands for commodities coming
under lower priority have had to wait.

(¢) Efforts are being made to clear the
outstandling registrations by stepping up
the availability of covered wagons on the
South Central Railway for the pending
demancls for rice, paddy, sugar cte.

Project Report for a Shipyard at
Ha

jira

632. SHRI F. P. GAEKWAD: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to refer to the reply
given to Unstarred question No. 97670
on the 19th April, 1979 regarding Ship-
yard at Hajira in Gujarat and state:

(a) whether the detailed Project Report
for a Shipyard at Hajira in Gujarat has

since been submitted to Government;
and

(b) if so, the action taken thereon ?
THE MINISTER OF STATE IN-

CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI

CHAND RAM): (a) and (b). The de-
tailed Project Report has been submitted
to the Government and thisis under exa-
mination.

Enquiry against the staff of
ALLM.S.

633. SHRI NIHAR LASKAR:
SHRI P. M. SAYEED:
SHRI A. R. BADRI NARAYAI;:-

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that Govern-
ment had conducted any enquiry into the -
allegation made against the staff of the
All India Institute of Medical Sciences on
blood robbery and treatment to the people
of low income and people having no in-
fluence;

(b) if so, whether the complaint was
lodged against the staff in March, 1979
when a patient who’s blood was obtained
and no operation was conducted;

(c) if so, the findings thereof; and

(d) what action has been taken against:
those held responsible ?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) and (b), The Government of
India has not conducted any enquiry into
the allegation made against the staff of the
All India Institute of Medical Sciences on
blood robbery. A complaint was lodged
with the AIIMS hospital. A fact finding
enquiry has been ordered by the Director
-of the Institute. .

(c) and (d). The enquiry is still in pro-
gress.

Workers' participation in Manage-
ment

.634. SHRI P. M. SAYEED:
SHRI A. R. BADRI NARAYAN:

SHRI M. V. CHANDRASHE-
KHARA MURTHY:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
‘pleased to state:

(a) whether Government have accepted

recommendations of the committee

on workers’ participation for the three tier

‘systen workers’ participation in manage-
ment ;

(b) how many of the recommendations
‘have been accepted by Government so

3

(c) how many of them have been im-
“plemented; an

(d) how many are under implementa-
‘tion ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (d). The
recommendations of the  Committee on
Workers*  Participation in Management
and Equity are under examination of the
Government and it isthe intention of the
Government to introduce the necessary
legislation in the near future.

Bogus Indents for Wagons

‘635. SHRI R V. SWAMI-
NATHAN :

SHRI M.V. CHANDRA-
SHEKHARA MURTHY :

SHRI A R, - BADRI
NARAYAN :

Will the Minister of RAILWAYS be
;pleased to state :
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(a) whether his Ministry has initiated
various steps to check bogus indents for
wagons by businessmen; '

(b) if so, the details thereof ;

(c) the extent to which this menace of

hogus wagon indents has been removed ;
an

(d) whether any gang indulging in
'such  activities has been unearthed :

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) : (a) to (b)
The information is being collected and
will be laid on the table of the House.

INCREASE OF EMPLOMFNT IN
ORGANISED AND PUBLIC SECTORS

636. SHRI M., V. CHANDRA-
SHEKHARA MURTHY :

SHRI A R. BADRI NARAYAN :
SHRI NIHAR LASKAR :

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR
be pleased to state :

(a) whether it is a fact that there has
been a marginal increase of employment
in organised sector from April 1977 to
March, 1978 ;

(b) if so, the total increase ;

(c) the total increase from April, 1978
to March, 1979 ;

(d) whether there is not much increase
in employment in public sector during
the same period except some progress
during 1978-79;

(e) if so, how much ; and
(f) the main reasons of slow pro-
gress ?

THE MINISTER OF PARLIAMEN-
TARY  AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Yes Sir. Employment in the
organised sector increased by 3.6%=—
from 207.44 lakhs in March 1977 to
214.8B4 lak in March, 1978 .

(c) Information has not been received
from all the States/Union Territories

(d) and (¢). Employment in the
public _ sector increased by 4.1%
from 138.76 lakhs in March 1977 to
144.43 lakhs in March, 1978

(f) Does not arise.
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Availability of Wagons for
Maharashtra.

638. SHRI G. M, BANATWALLA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that actual
availability of railway wagons for prio-
rity  movement of coal and coke was
much below the sanctioned quota for
Maharashtra during 1978 ;

(b) if so, the extent of shortage in
case of each variety of coal and coke ;

(¢) what steps, if any, have been
laken  to  ensure actual availability of
Wwagons according to sanctioned quota ;

f(d) whether the Maharashtra quota
ﬁr :1979 for Slack Coal, B.P.H.C., B.H.

al;dc' and soft coke has been reduced ;

(¢) Whether in view of adverse effects
:’ﬁltmc(l;t:lry owing to the aforesaid a:n

-, Government  propose to restore the
Original quota ?pr
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) : (a) There
had been a marginal shortfall in some
months in meeting the wagon require-
ment  of the collieries which supply coal
to Maharashtra. But at present, there
is virtually no shortfall.

(b) Separate quota was not laid down
for movement of various types of coal
and coke in the year 1978. Hence the
information is not available,

(¢) Aggregate sanctioned quota is
always in excess of expected level of
availability of coalfcoke and  transport
is planned for the movement of the
available quantity of coal.

(d) No
(e) Does not arise.

Merger of Trade Unions with HMS
in Delhi

639. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of  PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state :

(a) whether Government are aware
that a large number of trade Unions in
the capital have decided to merge with
HMS ;

(b) ifso, whether the representatives
of these Unions have apprised him in
this regard ; and

(c) the reaction of Government there-
to ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The Ministry of Labour has no such
information.

(b) and (¢). Do not arise.

Promotion of Professors and Doctors
in AIIMS

640, SHRI MADHAVRAO _SCIN-
DIA: Will the Minister of JEALTH
AND FAMILY WELFARE be pleascd
to state :

(a) whether it is a fact that the
promotion  channels of professors and
doctors in All India _Institute of Medical
Sciences is not sufficient due to which
there has been stagnation 8s a8 result
most of the professors anddoctors have
left the Institute to seek job elsewhere 3
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(b) ifso, the number of such doctors
and professors who have left the Institute
during the recent years ; and

(c) the steps proposed to be taken
to , Create promotional prospects there-

THE MINISTER OF HEALTH

AND FAMILY  WELFARE (SHRI
RABI RAY) : (a) No.

(b) and (¢). Do not arise,

World Bank Loan for Wheel and Axie
Project

641. SHRI D. AMAT : Will the
Minister of RAILWAYS be pleased to
state :

(@) whether it is a fact that World
Bank has agreed 1o a Rs 38 crore loan
for rail wheel and axle project to be sct
up on the outskirts of Bangalore ;

(b) if so, whether any agreement
has been signed in this matter ; and

(¢) ifso, what are the main features
of the agreement ?

THE MINISTER OF STATE IN
THE  MINISTRY OF  RAILWAYS
(SHRI SHEO NARAIN) : (a) to (c),
A Credit  Agreement  between the Go-
vernment of India and the International
Development  Association amounting o
$190 million was signed on 13th Novem-
ber, 1978 Under this Agreement,
IDA  will extend credit for financing the
Workshop Modernisation and the Wheel
and Axle Plant projects of Indian Rail-
ways apart from certain items of develop-
mental  nature. Of the total amount
of credit, allocation of $38 million has
been made for the proposed Wheel and
Axle Plant being set up near Bangalore.

The main  features of the agreement
are that subject to some exceptions, as
specified, procurement of Plant, machi-
nery and materials for the Wheel and
Axle Plant will be arranged through
international  competitive  bidding in
accordance with the “Guidelines  for
Procurement under World Bank Loans
and IDA Credits”, and that the indi-
genous industry will get price prefer-
ence in their Ex-factory prices over the
. CIF prices of goods offered from abroad
to the extent of the rates of Indian Cus-
toms Duty or 15% whichever is less.
This is the wusual stipulation made in all
IDA Credits,
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DcvulTnnc of Communications
on the Konkan Coastal Line

642. SHRI VASANT SATHE
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

"

(a) whether Government have
received any communication from the
Malarashira State . Authorities regavd-
ing Konkan Ferry Services and Develoy-
ment of Sea Transport Communication
on the Konkan belt ;

(b) -if so. the details thereof ; and

(¢) the steps taken by Government
to develop communication on the Kon-
kan Coastal line alongwith the proposal
under consideration ?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (c). The posi-
tion with regard to the Konkan Ferrv
Services is that a proposal for a
pilot project for testing the feasibility for
operating particular tvpes of craft in the
navigable ~ creeks of Maharashtra for
running longitudnal and cross passenger
ferries received from Maharashtra Govi.
was sanctioned at a cost of Rs, 5°25 lakbs
in August 173 as a Centrally Sponsored
Scheme. Sea  Transport Communica-
tion known as the Konkan Pasenger
Service exists on this route. The Maha-
rashtra  Government had intimated
sometime ago that they were examining
the question of introducing smaller ard
faster passenger  vessels on the Konkan
Coast, but no proposal in this behall has
so far been received from them.

Unemployed Persons and Increase in
Percentage

G43. SHRI C. K. CHANDRAPPAN :
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleascd
to state

(a) the latest figures of job seckers
according to the live register of employ-
ment exchanges and among them, men.
women. graduates under graduates.
post graduates, ctc. ;

(b) what was the figure of the sam¢
in the beginning of 1971, 1977 and 197¢
beginning ;

() what is the percentage increasc
of the job seekers in cach year as men-
tioned above ;
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1d) if the number of job scekers are
continuously on increase, how Govern-
ment propose to fulfil the promise made
bv the Janata Party and the Prime
Minister that in 10 vears unemployment
will be wiped out ;

-

(e) whether India presented a scheme
to fight unemployment on a global plane
in the recently held meeting of 1.L.O, and
ifso, details thereof ; and

(f) whether Indian experiences are
taken into account while preparing this
paper for I.L.O. and if so, how it reflected
into the paper ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA); (a)
ard (b). A statement containing avail-
able information is enclosed,

(c) The percentageincrease of the job-
scekers on the Live Register of Employ-
ment Exchanges was 25.3 during the vear
1971, 11,6 in 1977 and 16,1 in 1978,

‘d) One of the principal objectives of
the Draft Plan 1978==83 is the removal of
unemployment and  underemployment
within a period of ten years.  Accordingly,
the Plan has envisaged an employment
strategy of adopting an employment
intensive sectoral planning, regulating
technological change to protect and
enhance employment and promoting
area planning for full employment, The
Plan will generate employment mainly
by augmenting the capacity of irrigated
agriculture and allied sectors of dairying,
forestry and fisheries: the expansion of
infrastructure and social scrvices wnd a
large increase in the consumption of the
poor, as, such consumption will generate
additional demand for wage goods which
are  produceable by labour intensive
methods, .

If the planned pattern of investment
and production materialises, it is likely
to create 49.3 million additional (ad-
Justed) standard person years of em-
ployment by the end of the Plan.

() one of the items on the agenda
of the 65th Session of the International
Labour Conference hald at Geneva in
June 1979, was “Follow-up of the
World Employment Conference: Basic
Nl while participating in the
general  diseussion in the  concerned
Conference  Committee, the Indian
Government  delegate - referred to the
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problems of poverty, basic nceds and
cmployment and commended the follow-
ing specific proposal for the Com-
mittee’s consideration,

* We propose that in each of hd develop-
ing countrics, a specific arca or specific
arcas of a viable size are  selected.
In  such arca or areas, the follow-
ing steps are taken  under tripartite
aegis—

(a) detailed survey of resources and
skillls ;

(b) identification of appropriate

technology and new method of organisa-

tion particularly suitcd to a system that
depends on the growth of self-employment
and small,village and cottage indsustries;

(c) formulation of dctailed and in-
tegrated plans of development of the z1ea
with special emplasis on basic needs and
employmeut

(d) working out of programmes for
training and skill development; and

(¢) implementation of these  plant
over a specific period of time. Wherever
tripartite arrangements for this effort is
not feasible, it can be undertaken by the
Government with appropriate consulta-
tion at the local level. The provisions of
various inputs such as credit, supplies and
services should be assured. Technical
and other help from LL.O. and other
International agenciesshould also be fortli-
coming. Such integrated pilot projects,
planned and cxecuted on a tripartite basis
would provide valuable lessons and ex-
perience for expanding the effrot pro-
gressively to other areas,”

(f) The document on the above agenda
jtem, was proparcd by the International
Labour Office, inter-alia, on the basis of
replies reccived from member States in-
cluding India to a Questionnaire on
Basic Needs.
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Janata Khana in Trains

645. SHRI JANARDHANA POO-
JARI : Will the minister of RAILWAYS
be pleaseed to state :

‘(a) whether ¢Janata Khana' has be-
come popular with rail passengers ;

(b) if so, the present sale and whether
Government propose to extend this to
more stations and in more trains; and

(c) if so, the details thereof ?

THE MINISTER QF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) : (a) Yes.

(b) and (c). On an average abeut
10,200 packets of Janata Khana are sold
every day an Indian Railways at stations
and from Dining/Pantry cars. Janata
Khana is available at 235 stations and
Railways are extending this service gradu-
ally to more stations. In so far as the
traids are comoerned,this is already avail-
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able on all the trains provided with pantry/
dining cars except the two Rajdhani
trains.

Grans of House Building Advance

646, SHRI SHAMBHU NATH
CHATURVEDI : Will the Minister o f
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) the total amount of funds allotted
to his Ministry for the grant of house
building aduance in the first instalment
released in April, 1979 and the other one
subsequently ;

(b) the names and designation of em-
ployees in his Minstry whose applications
for housing advance were pending as on
the 315t May, 1979 in order of their receipt
and the amount of advance applied for
and the amount of advance applied for
and . the purpose for which applied viz.
house building (1st, 2nd and grd instal-

. ment), D.D,A. built flats ; self-financing

scheme of D.D.A. and Ghaziabad Improve-
ment Housing Scheme ; and

(c) the amount allotted to each of these
applicants uptil 1st July, 1979.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY) : (a) Amount of Rs. 22°00 lakhs
has been allocated for House Building Ad-
vance on 4-7-1979 which includes an
mount of Rs, 1-30 lakhs allocated to this
Ministry under Vote on Account for

1979-80.

(b) The requisite information in respect
of employees of the Ministry and D.G.H.S.
and of few subordinate Organisations is
given at statement I. The information
pertaining to other subordinate offices is
being collected and will be laid on the
table of the Lok Sabha as soon as the same
becomes available,

(c) Information is givem at Statement
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‘Statement-I
ANNEXURE-I

S.No. Name & Designation Date of Amount Purpose for which applied
: receiptof  of advan-
applica~ ce apphed

tion

1. Shri S,L. Sethi, Amistant . . . 28878 25000/- For construction of a
house in his native
. place.
2, Shri R.K. Chopra, Asmistant , . 2-6-78 39,750/- Construction of a house
on a plot allotted by
Housing Society.

3. Shri Sati Ram, Gastetner Operator . 8579 v,000[- For lt’lI;e purchase of DDA
t.

4. Shri R.S, Dua, Junior Accounts Officer  5-5-79  40,b00/- Construction of plot pur-
chased by the applicant
at Faridabad.

5. Shri K, N. Smi’n Tech, Amt. Regional

Health Office . 17-8-77  37,500[- Land &  Construction.

6. Shn Nanjappa UDC chlona] Health

Office, Bangalore . . 20-7-78 31,800/- Land & Construction,

7. Shri Mangal Ram, Jr. Machine Operator 26-7-78  38,000/- Construction,
8. Shri Potta Mariah, UDC quml Health

Office, Bangalore. . . 6-12-98 31,300/~ Land & Construction.
9. Dr. D.C. Bhattacharya, Dy. Asstt, Com-
missioner " . .. . . 2-2-79 70,000f-  Construction
10. Shri P.S, Janjani, UDC Regioanl Health
Office, Jaipur . . . : . 24-2-79 40,000/- Ready-built house from
private party,
11, Shri O,P, Khatri, Research Officer,_ . 14-5-79  25,000/- Enl;rgcmtm on  existiig
ouse,
12, Shri D.N. Dhingra, Sr, P.A. . 30-4-79 55,000/~ Construction,
13. Shri D.R. Chawla, Statistician . 26-4-79  34,930/- Ready-built flat.
14. Shri J.P. Singh Bhayana, UDC, . 12-3-1979 27,700{- 2nd instalment for stari-
ing construction,
. Statement-II
ANNEXURE-I1
S. No. Namc & Designation Account allotted
1, Shri K, N. Singh, Technical Amistant , . Rs. 75tiof-das 1st instalment for purchasing
e land,
2. Shri Nanjappa, UDC . . . . Rs. 3637/- as 1st instalment for purchasing
jappa, tgcal;:*nd : P

3. Shri Mangal Ramejr. Machine Operator .. Rs. 30,400;‘- st, 2nd and grd instalments
for construction,

.4. Shri Putta Mariah, UDC . . -, ., Rs.lﬂi- 1t instalment for purchase of

5. Shri J.P. Singh, Bhayana, UDC ., . . Rs. im& 1st instalment for purchase of
plot

.
B
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Passengers robbed in 19 Dn. at
Borivli (Bombay) Station

. SHRIMATI MRINAL GORE :
Will tte Minister of RAILWAYS be
pleased to state

(a) whether it is a fact that Railway
Police robbed the passengers of 1g Dn.
at Borivli (Bombay) station on the 7th

June, 1979 ;

(b) if so, the facts thereof and what
action Government have taken;

(¢) whether Government are aware
that these type of incidents are increasing
on railways; and

(d) whether Government have any pro-
posal to control this ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILW AYS (SHRI
SHEO NARAIN) : (a) and gb] . Asper
information obtained from State Police
authorities, on 7-6-79 at about 2300 hrs.
when 19 Dn. Dehradun  Express arrived
at Borivli railway station a scuffle took
place between the members of a marriage
party travelling in a reserved compartment
and some persons including a Government
Railway Police constable in plain clothes
who had entered the compartment. A
mob of about fifty persons including some
Government Railway Police stafl joined
the fray and assaulted the members of the
marriage party who alleged that they lost
property worth Rs. 7,330. There was
some damage o the window panes of the
compartment. t On the basis of complaints
and counter complajnts lodged  the
tnembers of the marriage party and Govern-
ment Railway Police staff, cases and coun-
ter cases of rioting have been registered
by Government Railway Police Station,
Bandra which are under investigation.
Six Government Railway Police personnel
alleged to have been involved in this inci-
dent were placed under suspension. Two
members of the public who are wanted in
connection with the case lodged by the
marriage party are still absconding.

(c) This is an isolated incident.

(d) The attention of the State Police
authorities has been drawn to this incident.
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Transportation of Saltto Assam

650. SHRI BEDABRATA BARUA :
Willthe Minister of RAILWAYS be pleased
to state :

(a) whether the Railways have been
asked by the Assam Government to place
more wagons for the transport of salt
to Assam, in view of the huge profiteering
in salt in the rural arcas by traders taking
advantage of i1educed transport of salt
to Assam for the last three months; and

{b) what was the quantity of salt moved
to Assam in the months of April,May and
June of 1979 and what was the quantity
moved in the above months in 1977

and 1978 ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) Requests have been
received from the Assam Government
to step up loading of salt to the
state.

(b) Against the requirement of 31,250
to unnes of edible salt during the period
from April to June, the despatches during
the same period of 1977, 1978 and 1979
are as under:
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Year Despatches during
April to June in
Tonnes
1977 . 5 B 27,648
1978, . . 34,704
1979 . . . 34,008

The despatches during 1978 and 1979
are more than the requirement. Action
has also been taken to step up loading by
organising block rake movements from
Broad Gauge stations in the West Coast
to New Bongaigaon. In a recent review
of the availability of salt in Assam, the
Assam Government  has confirmed
that they have in hand one month’s stock
in addition to two months’ stock in transit.

Service Scheme under which

C.G.H.S. Employees are covered

51, SHRI MAHI LAL : Will the
Mimister of HEALTH AND FAMILY
WELFARE be pleased to state

(a) whether C.G.H.S. Dispensaries are
covered under ‘Hospital Services' ; and

(b) if not, under what service scheme
the employees of the C.G.H.S. dispensaries
are covered ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIRABIRAY):
(a) No. Sir.

(b) The emnlovees of the C.G.H.S.
dispensaries are covered under the Central

Services as m-ntioned in the C.C.5.
(CCA) Rules, 1965.
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Qualified Harijan Engineers

653. SHRI SHIV NARAIN SAR-
SONIA : Will the Minister of PAR-
LIAMENTARY AFFAIRS AND
LABOUR be pleased to state :

(a) how many qualified Harijau
Engineers Mechanical, Civil and Flectri-
cal are registered in the Fmplovment
FExchanges all over India ; and

(b) whether the Ministry has formu-
lated any apprenticeship scheme to  train
Harijan qualified Engincers, Supervisors
e, in the Government undertakings,
buildings construction and other projects?

THE MINISTER OF PARLIAMEN-
TARY AFFATRS AND LLAROUR (SHRI
RAVINDRA VARMA) : (a) Available
information relates to the number of Sche-
duled Caste Engineers (Degree, Diploma
and work experienced personnel) registered
with the Employment Fxchanges as on
31-12-1978, which was B4o Mechanica'
Engineers, go5 Civil Engineers and go8l
Electrical Engineers.

(h) No, Sir.
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Cabinet panel for Calentta Port
658. SHRI SAUGATA ROY :

SHRI DILIP CHAKRAVARTY :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether his attention has been drawn
toa reportin the ‘Business Standard’
dated the 15th June 1979 headlined
‘Cabinet Panel for Calcytta Portj,; and

(b) what action Governmenthave take n
or propose to take to study the problem
of Qalcutta Port in depth and take
remedial measures ?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) and (b). Yes.

During discussions with the Union
Minister of Indusi on 14th June,
1979 at Galcutta about the general
industrial situation in  West Bengal,
the questien of ports was also raised by
the M. Ps. from West Bengal and the
Minister of Industries of West Bengal
Government. He had explained to them
the efforts made by the Sub-Committee
of Ministers, set up by the Cabinet,
to tackle the problems facing Bombay
Port. He was asked if this Cabinet
Committee would also look into the
problems of the Calcutta and Haldia
Ports. The Union Minister of Industry
had informed them that if such a request
was received, the Cabinet Committee
would consider it and give whetever assis-
tance was possible to sort out the problems
faced by the Calcutta Port. Thus, there
was no question of sctting up any new
Committec.

The Government had appointed in recent
past a Two-Man Committee to examine
the working of the Calcytta Port. Action
on the report of this Committee was taken
by the Government and the Calcutta
Port Trust. As recommended by the
Committee, moratoriym on rcpayment
of loan and payment ofinterest by Calcutta
Port Trust was extended up to 31st
March, 1981. Besides, subsidy at the
rate of 809 of the expenditure incurred
on river dredging/maintenance has also

ASADHA 21, 1901 (SAKA4)
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been approved till 3ist March, 1g81.
No other study of the Calcutta Port is
proposed at this stage.
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Pakistan s eatry imto mon-Aligned
Movement

66:. SHRI SHYAM SUNDAR
GUPTA :

SHRI EDUARDO FALEIRO :
SHARI CHIMANBHAI H.
SHUKLA

SHRI SUBHASH CHANDRA
BOSE ALLURI :

SHRI MUKHTIAR SINGH
MALIK

SHRI G. Y. KRISHNAN
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SHRI SHANKARSINHJI
VAGHELA :

SHRI SUKHENDRA SINGH ;
SHRI D. AMAT :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

What role has been played by the
Government of India in the Colombo
meet in June, 1979 regarding the en
of Pakistan into non-aligned movement ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU) : Government’s approach to
requests for membership to the non-aligened
movement has always been based on the
principles and has been that all such
requests should be adjudged on the basis
of certain well-accepted criteria. At the
Colombo Bureau Meeting, the Indian
delegation went along witht he consensus,
based on near unanimity, to recommend
Pakistan’s admission as a full meniber
of the Movement.

Timings of Tinsukia mail

662. SHRI CHHATRA BAHADUR
CHHETRI1 Will the Minister of
RAILWAYS be pleased to state :

(a) whether the present timings of
Tinsukia Mail are wunsuitable to the
peopleof Sikkim, Bhutan and Darjeeling
District ; and

{b) if so, whether itisproposed to change
the timings of this train ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) Yes.

(b) No, but the question of providing
through service coaches between  New
Delhi and New Jalpaiguri by Tinksukia
Mailis under examination and such
action asis found _feasible and justified
will be taken.
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Expenditure incurred onPathankot-
Mandi Road

664. SHRI DURGA CHAND : Will
the Minister of SHIPPING AND
TRANSPORT be plcased to refer to the
reply given to Unstarred Question No.
8799 on the 26th April 1979 and state

e expenditure incurred by the Border
Roads Organisation on the Pathankot-
Mandi Road during the last three  years
(year-wise) ?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRRY OF
SHIPPIN G AND TRNASPORT (SHRI
CHAND RAM) : The Border Roads
Organisation have reported the followin
disbursements by them for the r
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l during the last three years :

Year Ex penditure
(Rs. in lakhs)

(i) 1976-77 e v 63-11
(ii) 1977-78 . 50+ 92
(iii) 1978-79 . . . 66-47

The figures shown against (i) and
(iii) above reprrsent the amount released.
The State P.W.D.have yet to intimate the
actual expenditure.

New Railway Line Project

665. SHRI DURGA GHAND : Will
the Minister of RAILWAYS be pleased
to refer to the reply given to statred Question
No. 328 on the 15th March, 1979 regarding
laying of Railway Line during Sixth
Five Year Plan and state :

(a) whether allocation for construction
of New Railway Line Projects both ‘“on
going’’ schemes as well as under the Sixth
Plan new projects has been finalised in
consultation with the Planning Commis-
sion ;

(b) of so, what is the allocation (year-
wise) and State-wise ;

(¢) the details of the projects proposed
to be undertakenin each State during the
Sixth Plan year-wise ;

(d) whether any new Railway Line
Project is to Le taken up in Himachal
Pradesh during the Sixth Plan ; and

(c) if so, the details thercof, if not, the
reasons therefor ?

THE MINISTER OF TATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) Not yet.

(b) Does not arise.

(c) to (¢) . The matter has not yet
been finalised. The reconstituted
working group on Railways is, however
considering suggestions for new line

rojects to be undertaken in the  Five
ear Plan period (1973-32), which
include Jagadhri-Baonta-Rajban B. G.
railway line in Himachal Pradesh. The
final decision in the matter will, however
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be taken by the Planning Commission
when the  National Five Year Plan
is finalised, keeping in view the recom-
mendations of the  National Transport
Policy Committee which is cxamining,
inter-alia, the oriteria to be adopted
for comstruction of new railway lines.

Proposal to rua trains upte Joginder
Nagar

666. SHRI DURGA CHAND : Will
the Minister of RAILWAYS be pleased
to state :

(a) Whether it is a fact that out of 4
traing in Kangra Valley Railway track,
one goes upto Joginder Nagu and other
to Baijnath, Paprola and the remaining
two upto Nagrota only ;

(b) if so, the reasons therefor ; and

(c) what steps are being taken for
providing reservation facilities at Joginder
Nagar, Baijnath, Paprola, Nagrota aad
Palampur ?

Td: MINISTéR OF ST ATE 1
Td: MN(STRY OF RAILWAY
(SHRT SHED NARAIN) : (a) Yes

(b) On the NG Section between
Pathankot and Joginder Nagar the
maximum  volume of passenger traffic
is between Pathankot and Nagrota, To
meet this pattern of traffic two trains have
been scheduled between Pathankot and
Nagrota and one train each up to Baijnath
Paprola and Jogindernagar.

from traffic justification, extension
of all the four trains upto Jogindernagar
is not pomible at present duc to non-
availability of NG Diesel Locomotives.

(c) All trains running on the Pathankot-
Jogindernagar  Narrow Gauge Section
bring day trains, rescrvation arrangements are
not necemary. Regarding reservation of
accommodation by connecting B.G.
traing, the traffic offering on N.G. section
is meagre which does not justify allotment
of a separate quota. Demands for reserva-
tion, whenever received, are complied
with by sending memages to the trair
starting reservation controlling point.

Tea in earthes cups at stations

667. SHRI DURGA CHAND. Will
the Minister of RAILWAYS be
'plundmrefawtlﬁertplyg‘imtﬁo
Unstarred  Question No. 4237 om the
2and March, 79 regarding tea in earthen
cups aap state :
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(a) whether Government have decided
to introduce kulhadds (carthen cups)
for serving tea at Railway stations to restorr
iobs to thousands of potters ; and

(b} if s0o, what is the decision and by
what time it will be implemented ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b) . On a number of Zonal Railways,
kulhads are already in usc for sale of tea
through vendors on  platformasy~Instruc-
tions were issued recently to all the Zonal
Railways to make all effors to maximise
the use of kulhads keeping in view various
aspects like pamengers’ reaction, clean-
liness etc.

Reports received from the  Zonal
Railways indicate that use of kulhads
has been gradually increasing, On
Southern and South Central Railways,
however, use of kulhads i.e. earthen cups

is not in vogue as pamengers do not like
to use them.

Director of Rail Movement Calcutta

668. SHRI YASHWANT BOROLE :
Will the Minister of RAILWAYB be
pleased to state :

(a) whether the  Director of  Rail
Movement, Calcutta has been able to
allocate the required ly quota of
railway wagons for priority movement
of coal and coke for various States during
19768-79.

(b) if not, what is the extent of shortfall ;
and

(c) when the position is expected to
be normalised ? -

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(a) to (c) .

cutta,
allocated guotas for movement of various
types of coal and coke to different States

based on demands received from sponsoring
authorities of State and Cen Govern-

ments, Aurztd' loading about 10,000
wagons per day was sct by the railways
for the year 1978-79. The actual loading
was, however, goot wagons per day-
Efforts are being made to improve the
level of loading.
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Foreign Minister's visit abread

669. PROF. P. G. MAVALANKAR :
Will the Minister of EXTERNAL
AFFAIRS be pleased (o state ¢

(a) whether he visited one or more
foreign countries during the intersemion
period, 1gth May, 1979 te 8th July,
1979 ;

(b) if so, full facts thereof ;

ASADHA 21, 1801 (SAKA)
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(c) the main purposes of the said visits ;
“d fv

(d) the broad outline of the subjects
disc.lr.lned and agreements (if any) arrived
at

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU) : (a) Yes, Sir.

(b) to (d). A statement containing
the information is placed on the Table of
the House,
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Incidents of assault, loot, theft
between Bombay and Ahmedabad
Stations.

670. PROF, P, G, MAVALANKAR :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that several
incidents of assault, loot, theft, ctc. by
Railway Police and other poeple took
place at Stations between Bombay and
Ahmedabad on Western Railway during
the first six months January to June,
1979 ;

(b) if so, full facts thereof ;

(c) whether any action was  taken
against the guilty offenders particularly
the Railway Police and other Railway
employees ;

(d) if so, what was it ;
(e) if not, why not ; and

(f) whether Government have taken
any concrete remedial steps to ensure
passenger and baggage safety and security
of the innocent travelling public and il
so, what are they ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) to ).
Information is Dbeing collected from the
Railway Police sources in Maharashira
and Gujrat and will be laid on the Table
of the House,

Advertisement painted on D.T.C.
Buses

671. SHRI ANANT DAVE: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that D.T.C.
buses plying on roads are confusing the
public mind due to the lost identity of
their buses on account of advertisement
for films etc. painted all through;

(b) if s0o, what made the D.T.C. autho-
rities to allow such a change;

(c) whether it is also a fact that such
D.T.C. buses give the impression of belong-
ing to the advertisers; and

(d) if so, what action is proposed to be
taken by Government to stop this un-
healthy practice and fix the responsibility
on officials who have allowed such a
change ?

JULY 12, 1979
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THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir. Buses covered
under advertising on entire exterior cairy
D.T.C.’s logo and name quite conspicu-
ously and hence question of any confusion
in public mind docs not arise nor has any
such complaint been received from anv
quarter,

(b) The new media of advertising has
been introduced to step up the carnings
of D.T.C. from advertiscments

(¢) No, Sir,

(d) Docs not  arise,
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Selection of delegates to I.L.O. con-
ference, Geneva

675. SHR1 K. A
SHRI C. K.

RAJAN:
CHANDRAPPAN:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the names of various delegations
represented at the International Labour
Organisation Conference from India;

(L) the basis on which Labour Dele-
gation was selected;

(c) whether vagious All India Trade
Union Centres had objected to the method
of sclecting Labour Delegates; and

(d) if so, the details?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) A statement
is attached,

(b) to (d). The Constitution of the
International Labour Organisation requi-
res that each delegation to the Interna-
tional Labour Conference shall be compo-
sed of four delegates consisting of two
Government Delegates, one Delegatc re-
presenting the cmﬁioycrs and one Dele-
gate representing the workers, Each dele-
gate may be accompanied, by not more
than two Advisers for each item placed on

the Agenda.
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2. The non-government delegates and
advisers to be nominated by d?mnmcm
have to be chosen in agreement with the
most rcpment:tivelorga::utions of cl;:n

loyers or workpcople as the case may be,
IlJl is recognised by the International Labour
Conference that agreement cannot always
be reached but genuine consultations
undertaken in good faith are essential,

3. The nomination of the non-Govern-
ment delegates and advisers was made
in accordance with the Constitution of
the ILO and the interpretation given
thereto by the Permanent International
Court of Justice. In its Advisory opinion
No. 1, the Court has observed that in a
particular country if there existed several
organisations, representing the working
classes, Government must take all of them
into consideration and that while the
aim of the Government should be an
agreement with all the most representative
organisations, which was extremely diffi-
cult to attain, what was required of the
Government was that they should do their
best to effect an agreement,

4. Accordingly, before nominating the
workers delegate and his advisers the
Government entcred into consultation with
the most represtntative Central Orga-
nisations of Workers namely the AITUC,
BMS, CITU, HMS and the INTUC,
which were the five largest organisa-
tions in the country, The Workers® dele-
gate finally nominated was chosen with
the agreement, which in the circumstances.
was regarded by the Government as the
best for the purposc of cnsurivg the re-
presentation of the workers of the coun-

try.

5. During the consultation the first
four organisations reiterated their op-
position to the nomination of a delcgate
from the INTUC and left it to the
Minister of Labour to select any one from
among them to be the workers” delegates,

6. The delegate so chosen was from the
HMS. The other four organisations were
requested 1o nominate one Adviser cach
to accompany the dclegate. Further, the
INTUC was asked to nominate, in addi-
tion to an adviser, another representative
who could be the *“‘altcrnate delegate”,

7. Neither the INTUC nor the AITUC
nominated their representatives—ihe for-
mer, on the ground that the delegate should
be its rcpresentative, and the latter, on
the ground that the Cenuwal Trade Union
Organisations should sclect the delegation
by rotation and their opinion should be
accepted by the Government,

8. Government of India have stressed
that it would be for the most representative
organisations to come to an agreemcnt
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among themselves on what the basis of
rotatiuin should be but that the Govern-
ment of India has the statutory obligation
to ensure that the person nominated has
been chosen in agreement with the orga-
nisations which are most representative of
the workpeople.

Statement

Minister atlending the Conference

Shri Ravindra Varma,
Union Minister for Parliamentary Affairs
and Labour. .

Government Group
Delegates

1. Shri Sushil Kumar Shinde,
Minister of Labour and Tourism,
Government of Maharashtra,

2, Shri K. 8. Raghupathi,
Secrctary, Ministry of Labour,

Alternate  Delvgates! Adviscrs

3. Shri C. R. Gharekhan,
Permanent Representative 1o the Uni-
ted Nations Office in Geneva.

4. Shri R, K. A Subrahmanya,
Additional  Sceretary,  Minisuy ol
Labour,

5. Shri ‘T, S. Sankaran,
Chairman, Statc Indusiries Promo-
tion Corporation of Tamil Nadu.

6. Shri V. P Sawhney,

Director General (Labour  Welfare),
Ministry of Labour,

7. Shri . R. Nair,
Deputy Secretary, Ministry of Labour

8 Shri K. 8, Sodhi,
First Secretary, P M.I., Geneva

g. Shri S. 8. Mukerii,
Deputy Director, Ministry of Labour.

10. Shri B. Shetty,
Third Secretary, P.M.L., Geneva:

Employer's Group

Delegate

1. Shri Naval H. Tata,
President, Employers’ Federation of
India.

Alternate  Delegate .
2, Shri Moosa Raza,

Managing Director, National Textile
Corporation. -
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Advisers

3. Dr. 8. K. Somaiya,

Representative of the Council of
Indian Employers.

4. Shri N. M. Vakil,
Representative of the Council of
Indian Employers,

5. Shri Sumant J. Patel,
Representative of the All India Manu-
facturers’ Organisation.

Workers' Group
Delegate

1. Shri 5. Venkar Ran,
President, Hind Marzdoor  Sabhc,

ddvisers

2, Slut Prabhakar  Ghate.
Represcitanine of the Bicaning Nag-
door Sangh,

3 Dr. M. K. Pandhe,
Representative of the Coutre of  Indian
Trade Unions,

Diplomatic Immunity

676. SHRI DILIP CHAKRAVARTY:
\r}'lll the Minister of EXTERNAL AF-
FAIRS be pleased to siate:

(a) what are the diplomatic immunitics
enjoyed by a diplomat in India;

(b) do the diplomatic immunitics cover
exemption from civil and or eriminal lia-
bilities of a diplomat in India;

(¢) whether the Government are aware
of any instance of any diplomat sceking
to escape liabilities in this country in the
guise of diplomatic immunity; and

(d) if so, the details thercof ?

THE MINISTER OF STATE IN
E‘HE MINISTRY OF EXTERNAL AF-
DA,IRS SHRI SAMARENDRA KUN-

U). asa and (b), In terms of inter-
:tar:on' practices and conventions as
Vl!lbodled in the relevant articles of the
h lenna Convention on Diplomatic Rela-
110;3 1961, to which Government of
endia too is a party, diplomats in India
i JOY_1mmunity from criminal jurisdic-

. qtrl g.lt::tgnjoy itlt'lsr}unity from civil
1strative jurisdiction in respect

?;ac‘! performed by them in their oﬂilzal
Thpa%ty on behalf of the sending State.
for: lenna Convention has been given the
v ie of law by the Diplomatic Relations
m cnna vention) Act, 1972. Im-
unity from civil and administrative ju-
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risdiction does not extend to act performed
by them in their private capacity or in the
case of professional and commercial acti-
vities exercised by them outside’ their offi-
cial functions.

(c) and (d). Government is not aware
of cases where diplomats not enjoying
immunity seck to escape such civil liability
after such liability has been clearly estab-
lished, Where matters involving  civil
liability of diplomats are brought te this
Ministry's notice, the cooperation of the
concerned Mission is sought in resolving
clear cases and in secking to resolve ami-
cably cases where there may be  diferences
of opinion as (o the liability or the extent
of liability of the diplomat. Reference to
such cases covering individual Mission
and diplomats or undue motivated pub-
licity of these mattors are not considered
appropriate by the  Government  who
attach importonee 1o the strengthenivg of
relations between India and all frierdly
countries,

Use of Cola extract in Cola Drinks

677. SHRI DALPAT SINGH
PARASTE :

SHRI HARI SHANK AR
MAHALE :

'

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that under the
Prevention of Food Adulteration Act/
Rules, only fryits and vegetable extracts
are permitted to be ysed ;

(b) whether Cola is a fruit or a vegetable
and

(c) if neither, under what
cola nut extract is permitted to be used in
cola drinks ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY) : (a) Presumably the Honourable
Member wants to know the position about
the use of fruits and begetable extracts in
carbonated beverages. If so, the answer
is that, in addition to fruits and vegetable
extractives, other items are also permitted:
in carbonated beverages as per itcms
A.or.o1 of Appendix B to the Prevention
of Food Adulteration Rules.

(b) Cola nut grows on the cola tree
‘Cola Acumineta’ and ‘Cela Intida’
Therefore it is -of plant ongin.
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(¢) Since Cola nut extract are of plant
origin, its use in carbonated waters as an
optional ingredient would be permissible
under the P.F.A. Act/Rules. It may be
added that at present *“Cola” drink is
not defined under the P.F.A. Act/Rules,
byt the matter is under consideration.

Revenue earned on North Eastern
way

678. SHRI RAM NARESH
KUSHWAHA: Will the Minister of
RAILWAYS be pleased to state:

(a) the revenue earned on the North
Eastern Railway from March to May
1978 and the corresponding period of

1979;

(b) the increase or decrease registered
in the earnings; and

(¢) the reason therefor °?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS %SHRI
SHEO NARAIN) : (a) and (b). The
earnings of North Eastern Railway for the
period March ’79 to May '79 registered
a decline when compared to that during
the period March 78 to May' 78 vide
figures given below:

(Rupeesin Crores)

JULY 12, 1979

(%) & (7).

Zarnings for Earnings for Decrease
March, 78 to March, 79 to
May, 78. May, 79.
-
24°90 ~23:30 1:60

(c) The loading of goods traffic was
affected primarily due to following
reasons:

(i) Lessoffering of sugarcane traffic due
to suspension of cane crushing by
several factories earlier as compared
to the last year.

(ii) Less loading to destinations on
N.F. Railwaydue to movement
difficulties on that railway mainly
as a result of agitations.
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Nen-payment of wages to worker by
textiles Mills in Sarat

681. SHRI CHHITTUBHAI GAMIT :
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to
state: [}

(a) whether the Central Government
have recieved any complaints regarding
wages of 5,000 workers of the four textile
mills in the Surat city;

(b) whether textile workers waited the
wage increase, similar to those agreed to
by the Mazdoor Mahajan and the Mill
Owners Association in Ahmedabad  re-
cently; and

(c) ifso, the reaction of the Central
Government thereto ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : (a)
to (c) . The information is being collected
and will be placed on the Table of the

House, as soon as it is received.

Leprosy cases in India

682, SHRI CHIMAN BHAIH.
SHUKLA:

SHRI G. M. BANATWALLA :

SHRI MUKHTIAR SINGH
MALIK :

SHRI SHANKERGH]JI SINHJI
VAGHELA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleated  to

(a) whether Government have seen
the Press Report appeared in the ‘Indian
Express’ of the gist May, 1979 wherein it
has been stated that 1/4th of the Leprosy
cases are in India; .

(b) the number of Leprosy at present
in the country; and

(c) whether Government propose to
take special measure to eradicate this
disease from the country and if so, the
details thereof ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY) : (a) Yes.

(b) The total estimated number of
Leprosy cases in the country is 3.2 million
according to 1971 Census.

(c) Special measures to control the
disease have been taken through early
detection and regular treatment in a mas-
sive scale by establishing larEc number
of Leprosy Control Units, S.E.T. Cen
tres, Urban Leprosy Units, Leprosy Hos-
pitals, and Wards, and Training Centres
etc.

Fraud with Job seekers

683. SHRI CHIMAN BHAI H.
SHUKLA: |

SHRI G. M. BANATWALLA

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government have seen the
press report appearing in the ‘Blitz’ da-
ted the 2nd June, 1979 under the heading
"L%ulti-crc_rm fraud with job seekers for
gulf”’;

(b) if so, the facts; and

(c) whether any arrests have been made
by Government and steps taken to  curb
such frauds ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU) : (a) Yes Sir.

(b) According to the reports received
from authorities, a firm under the name
Al Hilal was established on 17-1 -g in
Lucknow with a branch in New lhi
'Igzc stated lftmctlom l?f t!;c diirm were atlo
obtain e yment for Indian nationals
abroad u}:pnﬂo:icularly in the Middle East.
The firm was registered with the Ministry
of Labour on 6-5-1978. The firm started
registration of intending  emigrants
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initially without any fee. Latera fee
of Re. 1/- was charged which was subse-
quently increased to Rs. 25/-. in
its allc¥cd that the firm also collected
money Irom the intending emigrants on
the pretext of having to pay security
deposit to the Protectors of Emigrants,
Money was also charged for obtaining
passports and visas for these  persons.
However, no jobs have yet been obtained
by this firm for any Indian workers,

ic) A complaint was filed with the
Police in Lycknow on 27-4-1979. On
the basis of this complaint and documents
recovered from the firm threc persons
have been arrested by the Police autho-
rities.

The Government have alerted the
concerned departments to be vigilans
against such malpractices.  The State
Governments have also been put on
caution against similar abuses and asked
to take appropriate action wherever any
such instances come to mnotice.
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Railway Coach Repair Workshop

685. SHRI SUBHAH CHANDRA
BOSE ALLURI :

SHRI D. AMAT :

Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is proposed to set up
Railway Coach Repair Workshop
at Tirupati in Andhra Pradesh;

(b) if so, what the estimated cost and
capacity of the workshop and whether
it will be with foreign collaboration;

and

(c) if so, the quantum of foreign ex-
change involved Snercin ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
iSHRI SHEO NARAIN): (a) to (c)-

thubeendec;dedto‘:ret aw%;ﬂu'
way  Coach Repair Workshop at a
p:é. ‘near Renigunta, in Andhra Pradesb.
A Project report with estimates for sette
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ing up this  workshop is being
prepared by the South-Central Rail-
way. This workshop is being planned
for Periodical Overhaul of 8 units of
coaches per day, with scope for future
expansion. The exact cost will be known
after the project report has been pre-
pared. But the - approximate cost is
1sa bout Rs. 10 crores. There isno foreign
collaboration for setting up this Work-
shop.
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Wagons foz Coal Transportation

687. SHRI SUBHASH GHANDRA
BOSE ALLURI:

SHRI D. AMAT : .
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the attention of Govern-
ment have been drawn to the news ap-
peared in the Hinduysian Times dated
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the 6ith June, 1979 that 13°8 million
tonues  of coal lying due to lack of ade-
quate transport and shortage of rail
wagons; and

(b) if so, what is the reaction of his
Ministry in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF [JRAILWAYS
(SURI SHEO NARAIN) (a) and (b):
Certain - quantity of coal always remains
at pitacheads from where coal is brought to .
rail head for being  loaded in railway
wagons.  Although  there has  been a
shortfall in meeting the wagon require-

ment of collicries in  certain areas  i.e.
the collieries served by the Eastern Rail-
wa acenmulation  of  13.8 millon

tonnes ol coal is not all  due to shortage
ol wagons—particularly the quantity out
of it which is lying at pit-hcads away
from rail-heads.

Uncleared Goods at Railway

G88. SHRI A. BALAPAJANOR:
Will  the Minister of RAILWAYS
b pleased o state:

(a) whether it is a fact that the pro-
blem of uncleared goods at the Railways
is much more serious than what it looks
on the surface;

(b) whether the accumulation of
such uncleared goods is  considered
to be connected with unsocial practices
of wadesmen to find cheaper warehousing
for hoarding so as to find better prices
at a later date; and

(c) the extent of the problem and the
steps taken to counter the evil ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) : ﬁa) 0 (c) .
The information is being collected and
will be laid on the table of the House.

Vizay Port Trust Tender
689. SHRI A. BALA PAJANOR:
SHRI RUDALPH RODRIGUES:

Will the Minister o SHIPPING AND
TRANSPORT " bc pleased to state:

(a) the full particulars of the reported
controversy over the acceptacnce of
Vizag port Trust tender jar a job from
Mazagaon Dockyard and the rejection
of a cheaper tender from Hindock
Engineering Company; and
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(b) the clear formulation of policy
made in such cases 3o as to obviate such
-controversies ?

THE MINISTER OF STATE IN-
-CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM) (a) The
Visakhapatnam Port  Trust invited
tenders ni March, 1978 for procurement
of No. twin-screw diesel tractor tug.
The tenders were opened on 14-7-78.
Six firms submitted tenders. After
taking into account all the relevent
factors, the Port Trust Board decided
to award the contract to M/s. Mazagaon
Dock Limited and sought Central Govern-
ment’s approval accordingly.

M/a. Hindock Engineering Company
submitted several representations against
the rejection of their tender stating that
their offer was the lowest and that
they had also necessary technical know-
how and capacity to build the tug.

The capacity of this firm to build and
deliver the tug was rechecked  through
the Director  General of  Shipping,
Bombay, The Principal  Officer, Mer-
cantile Marine Department, Calcutta
(under the administrative control of
D. G. Shipping, Bombay), after ins-
pection of the yard of the Conpany re-
ported (April, 1?79) that due to
proposed supply of design, deawing and
components from reputted foreign sup-
g:’ier and technical supervision of colla-

rators, it will be within the capacity
of the firm to construct and deliver the
tug within 20 months subject to usual
force majeure as clause. He alsp added
that in case it is decided to award the
work to the firm it will be advisable to
to obtain syitable guarantees against
stage payments as the firm did not have
the proven ability to undertake a single
work worth Rs. 168 crores. The Vi-
sakhapatnam port Trust Board, upon
re-considering the matter in the light
of the above report, has decided to award
the contract to M/s. Hindlock Engineering
Company Ltd. subject to sanction of
of the Government.

There was, however, no controversy
jn the Ministry about the¢ accgptance of
the recommendations of the Port Trust

Board.

As a policy, “tenders are awarded
go(r}ﬁrm o?o or potential ability
offering the lowest quotation whish is
a table both from technical and sche-
duled delivery/completion angle.
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Benefit to Women Wochero in
Mines .

690. DR. BIJOY MONDAL:
Will the Minister of PARLIAMEN-
TARY  AFFAIRS AND LABOUR
be pleased to state :

(a) whether the large number of wo-
men workers continued to be temporary
hands over after putting five years ser-
vice in the selected mines;

(b) whether they do not get extra
welfare amenities like creches, mater-
nity bencfits, toilet and other welfare
provisions; and

(c) whether Government propose to
take any action in regard thereto and
see that women workers get all benefits
in the mines ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a)
A recent study conducted by the Labour
Bureau on Socio-economic Conditions of
Women Workers in Mines reveals that a
large number of women working in mines
other than coal and manganese, continue
to be temporary even after putting in one
to five years of service.

(b) Welfare amenities like creches,
maternity benefit, toilets etc. are required
to be provided to both temporary and
permanent workers according to the pro-
visions of the relevant act, namely, the
Mines Act, 1952 and Maternity Benefit
Act, 1961.

(c) The enforcement agencies have
been asked to ensure that these amenities
are adequately provided bythe em-
ployers.

-

Problems of Indians in Uganda]

6g91. DR.BIJOY MONDAL : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whethey Government are in close
contact with the new Government of
Uganda to discuss the problems of Indians
living in that country; and

(b) whether any communication has
been received from that Government 1in
regard thereto and if so, the naturt
thereof?

THE MINISTER OF STATE IN THE )
MINISTRY OF EXTERNAL AFFAIR
(SHRI SAMARENDRA KUNDU
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(a) and (b), Our High Commi-
sioner in Kampala maintains regular
contact with the Government of Uganda
in regard to any problems of
Indian citizens. The  Ugandan Gov-
ernment has assured our High Commis-
sioner of symnathetic consideration of
any such problems.

Rath Committee's Recommenda-
tions on Consumer price Index
Number

6y2.  SHRIMATI PARVATHI
KRISHNAN :

SHRI’ P. K. KODIYAN ¢

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR  be
pleased to state :

{a) whether Government have received
the comments from the State Govern-
ments on the Rath Committee recoms-
mendations on the Consumer  Price
Index Numbers; and

(b) ifso, the details thereof and further
action being taken on these recommenda-
tions ?

THE MINISTER OF PARLIA-
. MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA (a) : Some
Governments are yet to send their
comments on the Report of
the Rath Committee on Consumer Price
Index Numbers. They are being remind-
ed regularly to send their comments
expeditiously.

(b) As soon as the comments are
received, the matter will be processed
further,

Havana Sommit

6g93. SHRIMATI PARVATHI
KRISHNAN : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state ;

(a) whether the Union Government
have finally made up its mind to attend
forthcoming Havana Summit meeting

of the' non-aligned nations ;
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(b) if so, whether Government have
put forward any condition for that; and

(c) ifso, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL

AFFAIRS  (SHRI SAMARENDRA
KUNDU ):

{(a) to (c). The Government of India
were 4 party to the decision taken at
the Colombo Summit of non-aligned
Hceads of Government/State in August,
1976, to hold the next Summit Confer-
ence of non-aligned countries in Havana
in 1979. They will, therefore, be repre-
sented at the Swmmit. At the same time,
the Government have made known their
conviction that divisive issues should be
eschewed so that the Movement em s
stronger and more united from the t:e
Summit.

External Publicity

694. SHRI DILIP CHAKRAVARTY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the number of Indian Missions
abroad having specialised arrangements
for publicity; and

(b) the details of posts existing there
along with the names of countries and the
emoluments carried by such posts ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL
AFFAIRS ( SHRI SAMARENDRA
KUNDU ) : (a) and (b). The
number of our Missions and Posts abroad
having full-time Information Officers is
92. Besides, there are 28 Missions
and Posts where active gublicity work is
being done by officers who look after this
work in addition to other duties. The
lists of these Missions and Posts along
with the status of officers doing informa-
tion work there ar~ enclosed. In most of
the Missions, especially the smaller ones
that do not have an information wing,
the Head of Mission himself supervises
information and publicity work.

The total emoluments drawn by the
officers vary from station to station.
according to their status, seniority and
the cost of living in each station.
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Sl. No, Name of station & country Post
1. Dacca (Bangladesh) Counsellor and Second Sccrctay
2, Kathmandu (Nepal) Cultural Attache
3. Rangoon (Burma) Counsellor
4. Islamabad (Pakistan) First Secretary
5. Kabul ' Afchanistan) First Secretary Sceond Scarctzry local
Rank)
6. Belgrade {Yugoslavia) First Sccretary
7. Moscow (USSR) Public Relations Officcr
8. Ankara {Turkey) . Second Sccretary
9. Bonn (FRG) . Counsellor and Sccond Seereian
10, Hamburg FRG) Vice-Consul
11. London (UK) Counsellor and Editor
12. Paris (France) . . Counsellor
13. Jakarta (Indonsesia) First Secretary
Third Secretary
14. Kuala Lumpur (Malaysia) First Secretary
15. Singapore . First Sccretary
16. Baghdad (Iraq) First Sccretary
17. Beirut (Lebanon) First Secretary
18. Cairo (Arab Republic of Egypt) First Secretary
19. Accra (Ghana) Third Secretary
20, Dar-es-Salaam (Tanzania) Second Secretary
21, Washington (USA) . . . . Counsellor and First Sccretary
22. P.M.1. New York (USA) First Secretary
23. C.G.I. New York (USA) . Consul
24. Sanfrancisco (USA) . Consul
25. Ottawa (Canada) Counsellor
26, Buenos Aires (Argentina) . Second Secretary
27. Kuwait " . ‘ First Secretary
28, Jeddah (Saudi Arabia) . . First Secretary

—————




153 Written Answers

ASADHA 21, 1901 (SAKA)

Writfen Answers

154

‘8l. No. Name of station & country Post

29. Sri Lanka First Sceretary
30. Teheran . First Secretary

31. Vancouver . First Secretary

32. Nairobi Third Secretary

B. Listof Missions|Posts where ackive publicity work is being done by officers on part-time basts,
1. Brusscls (Belgium) . Counsellor/Second Secretary
2, Damascus (Syria) First Secretary

9. Tokyo (Japan) First Secretary/Third Sec,
4. Mexico . Second Secretary

5. Rome (Italy) First Secretary Attache
6. Hong Kong Second Secretary

%, Manila (Philippines) . Attache

8 Addis Ababa (Ethiopia) First Secretary

9. Vicnna (Austria) First Secretary

10, Lusaka (Zambia) Second Secretary

11, Bangkok (Thailand) Counsellor

12. Bernc (Switzerland) First Secretary

13. Lagos (Nigeria) Attache

14. Amman (Jordan) Second Secretary

15. Stokholm (Sweden) . Gounsellor

16, Warsaw (Poland) First Secrctary

17, Tunis (Tunisia) A . Second Sccretary

18. Rabat (Morocco) . Second Seeretary

19. Thimpu (Bhutan) . Second Secretary

20. Dakar (Scnegal) Second Sceretary

21. Seol (Repuhlic of Korea) First Secretary

22. DBrasillia (Brazil) . Third Secretary

23. Bucharest (Romania) . Second Secretary

24. Lima (Peru) . Second Secretary

25. Hanoi (Victr:am] . Third Secmtaryl

26, Ulan Bator (Mongolia) . Attache

27. Santiago (Chile) . First Secretary

28. Peking (China) Second Secretary



155 Written Answers

Dzletion of Provisions of Schedules
in Maharashtra Medical Prac-
titioners Act, 1961

695. DR. BAPU KALDATE : Will
the  Minister of HEALTH AND
FAMILY WELFARE be pleased to
state

(a) whether it is a fact that Govern-
ment have advised the Government of
Maharashtra to delete the provisions of
Schedules in  the Maharashtra Medical
Practitioners Act, 1961;

(b) whether they have suggested to
replace the schedule hy the schedule to
the Indian Medicine Central Council. Act.
1970: and

(¢) ifso, the reasons thereof ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) No.

(b) No.
(c) Does not arise.
Rail Coach-Cum-Wagon Factory

6g6. DR. BAPU KAILDATE: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government have aban-
doned the proposal to set up another
Railway-Coach-Cum- Wagon factory at
Nagpur : and

{b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). There
was no proposal to set up a new Railway-

Coach-Cum-Wagon factory at Nagpur How-

ever, in view of the increasing demand for
railway coaches a techno-economic survey
regarding the feasibility of setting up a new
C»ach Production Unit is being conduct-
ed in the year 1979-89 which would
include recommendations on capacity,
cost, location etc,

Separate Coach each in Tinsukia
Mail and Assam Malil

697. SHRI N. TOMBI SINGH : Will
the Minister of RAILWAYS be

pleased to state 3

(a) whether Government d to
provide a scparate coach cach in Tinsitkia
Mail and Assam Mail from and to Dima-
pur for pasengers from Manipur ;
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(b) whether Government are aware
that the. present arrangement falls short
of requirements of Manipur passengers
and that there has been persistent
demand for a separate coach ;

(¢) if so, the reasons for not taking

adequate steps to remove the inconven-
ience; and

(d) whether Government propose to
make a study and improve the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.
Provision of slip coachas at Dimapur by
Tinsukia Mail and Assam Mail is not
opcrationally feasible as no shunting
facilities exist at Dimapur station,

(b) Since shunting facilities do not
exist at Dimapur station, one First Class
and one Second Class partial three-tier
sleeper coach are attached by 4 Dn.
Assam Mail at Mariani Station to cater
to the passengers entraining at Dimapur
station. Adequate quotas in first-class
and second-class sleeper berthsfscats are
provided in these coaches. Quotas are
also provided in first-class and second-class
sleeper berths in 8 Dn. Tinsukia Mail
from Dimapur to New Bongaigaon
and corresponding  Broad Gauge Tin-
sukia Mail from New Bongaigaon. The
present arrangements provide for the

- maximum possible facilities for passengers

to and from Dimapur within the existing
accommodation available on Assam Mail
and Tinsukia Mail.

(c) and (d). Do not arise.

Al

Silchar-Jiribam Railway

698. SHRI N, TOMBI SINGH :
Will the Minister of RAILWAYS be
pleased to state :

(a) progress made in respect of the
construction of new railway from Silchar
to Jiribam ( Manipur) ;

(b) whether Government are aware of
the fact that the slow progress of the pro-
ject has caused great dissatisfaction and
concern to  the people of the region;
and

(c) if s0, the steps being taken to hasten
the construction ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
SHRI SHEO NARAIN ) : (a) to (c).

tructien of Silchlr-Jirib:meuﬂ h.::-)
i oved and provision s. 70"
Whu been made in the current
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financial year for this work. Final Lo ca
tion Survey for this rail link has aready
been sanctioned and isin progress. The
construction work will be taken in hand
after the survey is completed and the
project estimate sanctioned.

Transport facilities in Hilly North
Eastern States

699. SHRI N. TOMBI SINGH :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the steps taken by Government
for better inter State ttansport facilities
particularly in respect of motor transport;

{b) whether Government will consider
special arrangement for the Hilly North
Eastern States like Manipur and Naji-
land;

(e) if so, the details thereof;

(d) if not, whether Government
propose to make a through study of the
massive hardships faced in the hilly region
in co-ordination with the States concerned;

(e) whether the matter came up for
discussion in  any meetings of Trans-
port Mininster of the States; and

(fy if so, the details thereof ?

THE MINISTER OF STATE-IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : @) to ().
In order to facilitate free and unhin-
dered movement of goods traffic in the
eastern region, the Inter-State Transport
Commission has formulated East Zone
Permit Scheme for Public Carriers on the
basis of payment of tax at a single poim and
without countersignature of permits. The
total number of vehicles for which permits
can be issued under the Scheme has

recently increased to goo for each
of the States of Bihar, Orissa, Uttar Pradesh,

West Bengal and Assam and 200 for ¢ach
of the States of Manipur, Meghalaya,
Tripura, Nagaland and Mizoram.

2. Construction of a bridge over
Brahamputra at Bhomoroguri has been
approve Rs. 7,500 lakhs  have

approved during the VIth Plan for
construction of Roads and bridges in
North Eastefn States viz. Rs. 5000 lakhs
for roads and Rs. 2500 lakhs for the
construction_of bridge at Bhomoroguri
over the Brahmaputra. A sum of Rs.
50500 lakhs has been approved during 1979~
for ransport and communication
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Sector under North Eastern Council Plan,
#1z. Rs. 500 lakhs for the construction
of bridge at Bhomoroguri over Brahma-
putra and Rs. 1000 lakhs for roads and
bridges.

3. A meeting was held between
Transport Minister, Assam and Officers of
Aruna.chal Pradesh on Twelfth June 1978
In which it was agreed to introduce
Sstage carriages between Arunachal
Pradesh and Assam. As main supply
link for Arunachal Pradesh is with Assam,
Govtl. dof ’I{\runachal Pradesh propose to
conclude Transport reci
iy po ciprocal agreement

Transfer of Manipur Doctors
from C. G. H. Service

700. SHRI N.\TOMBI SINGH :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(2) whether the Government of Manij-
pur have moved the Centre for transfor of
Manipur Doctors from the C.G.H. Service
Cad::c to the proposed Manipur Health
Service Cadre;

(b) if so, the progress made in
the respect;

(¢) if not, whether Government pro-
pose to take steps to quicken the consti-
tution of the Manipur Health Service:
Cadre ; and

(d) whether the Government are aware
that the present arrangement has caused
grave inconvenience to the Doctors sérving
in Manipur ?

THE MINISTER OF HEALTH AND-
FAMILY WELFARE : (SHRI RABI
RAY) : (a) No, Sir.

(b) In view of (a) above does not

anse.

(c) and (d). Necessary steps to form
the Manipur Health Cadre have to be
taken by the Government of Manipur
themselves. The Ministry of Health
have, however, been advising the Mani-
pur Government to expedite the forma-
tion of their Health Cadre so that the
question of repatriation or absorption of
the 0. H.S. Officers working in Manipur
could be settled early and their difficulties
removed
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Compensation paid for forced
Sterilisation

703. SHRI VASANT SATHE: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a' whether it is a fact that Govern-
ment had  announced compensition fon
deaths due 1o foreed steriijcation carried
ont during the emergeney period;

(b if so, the details regarding rate of
compensation announced and  the total
cases reported Stareawise, and the amount
of compensatinn naid so far;

() the similar details for post emer-
geney period: and

() the performance of family planning/
birth control programme during the post
emergency  period  State-wige by hroad
indicators and its comparison during the
emergeney perind ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY': (a) It is not the policy of the
Government (o give any cash compensa-
tion to a person who claims to have  bern
subjected to sterilisation [forcibly, The
Government have, however, a scheme for
sanction of ex-gratia pavment to the de-
pendents of those who die as a result of
post-sterilisation complications.

(b) and (c), The salient features of the
acheme are given in the note at statement
1. (Placed In Library. See No. LT-6407/
79]. Information regarding the number ©
cases and compensation paid by the Stat¢
Governments, to the extent available. 1¢
given in the statements at statements 11 &
ITII. [Placed In Library. Se No. LT-
4607/79].
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(d) The required information is given
in the statement at annexure IV,
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Research in Unani Medicine

708. SHRI S. R. DAMANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

\a) whether Government are consider-
ing to set up Regional Institute for re-
search in Unani Medicine; and

(b) if so, the places where these are
proposed to be located?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY). \a) and (b), The Central Council
for Research in Unani Medicine proposed
to set up Regional Institute for research
in Unani Medicine at Madras and Patna.

Highway Training Institute

yon. SHRI 5. R. DAMANI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government propose to
set up a Highway Training Institute;

(b} if so, the reasons thercfor; and

(cl the type of training it would im.
part’

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir, there is a
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proposal to set up a Highwa 'l‘rimxg‘ .
Institute with the co‘llaborativi efforts

Central and State Govts. Its implemen-
tation is, however, dependent upon the
concurrence of the States and the availa-
bility of resources.

(d) At present, there is a great need for
better qualitative study and formulation
of road projects and their execution under
requisite quality control. For achirving
this, there has to be an organised effort
to impart training in a systematic manner
to highway engincers at differentlevels and
hence the proposal to set up a Highway
Training Institute.

(¢) It would impart **at entry” and
“in-service” training. ‘““At entry'’ training
would cover all relevant aspects of high-
way engineering and administrative pro-
cedures and will also provide the trainees
basic understanding of the roles of the
Govt. Deptts. concerned with the planning
and execution of highway projects. ““In-
Serviee” training is intended to refresh
and help the trainees to keep themselves
abreast with all the latest developments
in their respective specialised fields.

Integration of Social Security Schemes

710. SHRI1 5, R, DAMANTI: Will the
Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased

to state:

(a) whether Government arc consi-
dering a compehensive social security
scheme by the merger of existing schemes
like Provident Fund, Family Pension
Scheme and Employees' State Insur-
ance Scheme; and

(b) if so, the salient features thereof?

THFE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) and (b). There is
a proposal to study the question of socia-
security for workers from a compre-
hensive point of view, including integra-
tion of the social security services pro-
vided at present.
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Accidents occurred of serious nature
and description of accident of serious
nature

712. SHRI JYOTIRMOY BOSU:
PANDIT D. N. TIWARI:

Will the Minister of RAILWAYS be
pleased to state:

a) how many railway accidents took
“ice in India during 1978-79, and the
- it three months of 19%9-80;

‘(b) a description of the accidents of
serious nature;

(¢) how many incidents of serious
} nature have been probed; and

(d) main findings and recommendations
of the probe body?

THE. MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) During 1978-79
there were 931 train accidents in the
Categories of collisions. derailments, level
Crossing accidents and fires in trains on
the Indian Government Railways. During
Ap_nl tod]une, 1979, there were 239
train accidents against 258 during the
@rresponding period of last year indica-
t5g an improving trend.

(b) to (d). Commissioners of Railway
: have statutory obligation to inquire
Into all accidents to passenger trains
nvolving death or grevious hurt to any
mcnger. From April, 1998 to June, 1979,
! conducted inquiries into 40 train
1acedents,* details of which are as under:

The findings/provisional findings of the
Commission of Railway Safety have been
received in respect of 39 accillents. These
are summed up as under:—

Failure of Railway Staff 21
Failurc of persons other than

Railway Staff
Failure of equipment

= e

Sabotage

Accidental I
Cause could not be established 1

| =]

Cause not yet established

The recommendations made by the
Commission of Railway Safety are of a
detailed nature. These may broadly be
classified as under:—

(a) Providing tcchnical aids to the
staff.

(2) Special checks to ensure that
staffl comply with the rules.

(3) Intensification of training and
timely medical check up of the con-
cerned staff.

(4) Improvement in the maintenance
of rolling stock.

{5) Provision of speed breakers on
approaches to level cromings and en-
forcement of Motor Vehicle Rules.

Remodelling the Boat Basion at
Madras Port

713. SHRI C. VENUGOPAL: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether in order to tide over the
problem of congestion ctc, in ports, Go-
vernment propose to construct a dry dock
at Madras Port and to remodel the boat
basin at Madras; and

(b) if so0, the particulars of this project,
the cost factor and the time frame for
completion?
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THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Proposals for con-
struction of a Dry Dock and for remodel-
linz of the Boat Basin at Madras Port
have bsen included in the plan for 1978—
83 as normal developmental activity of
the Port, They have no bearing on the
problem of congestion at ports.

(b) The particulars of these project
are as follows:-

Dry Dock—This is intended to provide
additional repair facilities for Port’s own
craft. The estimated cost of the project
is Rs. 745.00 lakhs and the time frame
for completion is 3 years from the date of
commencement.,

Boat Basin—This is intended to provide
proper shelter to the Port’s craft. The
proposal envisages reconstruction of side-
wall and recrienstation of oldworkshops
and yards. The cstimated cost of the
project is Rs. 372.00 lakhs and time
frame for completion is 2 years from
the date of commencement.

Registration of Family Planning
cases during 1978-79

715. DR, VASANT KUMAR PANDIT:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) What is the total number of family
pPlanning cases registered during 1978-
79 under the heads (i) Voluntary sterili-
zation; (ii) ITUD inscrtions and (iii) Con-
ventional contraceptives;

(b) what is the actual decreases in
birth rate during 1978-79 and

(c) what is the planned percentage of
fall in birth rate in 1979-80

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Total number of cases for
cach of the family planning method for
the year 1978-79 is given below:—

F.P. Methods 1978-79
(i) Voluntary sterilisation 1,447,346
(ii) IUD insertions 537,644

(iii) Conventional Contracep-
tive equivalent users) 3,270,109
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The figures are provisional, -

(b) Birth rate figures are estimated by
the office of the Registrar General of India
on the basis of their Sample Registration
Systern. Latest available estimate for birth
ratc is for the year 1977 and it is E:l.
%:l: thousand population (excluding Bi 5(3

c estimate for 1978-79 is not yet avail-
able. It is however, estimated on the
basis of performance in family planning
methods in the past that the birth rate
for 1978-79 may be about 32.g6 per
thousand population,

(c) The birth rate in any year depends
largely on the family planning perfor-

mance of previous years, There is not
likely to be any fall in the birth rate
during 1979-Bo because of low level of
performance in family planning methods,
particularly in sterilisation during 1977-78
and 1978-79. If, however, the planned
targets of performance 2 in family planning
methods for 197g-Bo are achieved in full,
the. birth rate may fall to 32.3 during
1980-81,

To be answered on 12th July 1979
Kashmir

716, SHRI G, S, TOHRA: Will the
Minister OF EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government have seen
recent press reports that China has
reiterated its support to Pakistan on
Kashmir;

(b) if so, the details thereof; and

(c) the reaction of Government thereto?

THE MINISTR OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI ~ SAMRENDRA
KUNDU): (a) and (b). The Governmed!
is aware of reports to the effect that Chit
has reiterated its known stand on hm.h.mlf'
A spokesman of the Foreign Office ¥
Islamabad, however, also indicated !
“China is in favour of a policy of dial%"
to find a settlement to the Kasho”

" ..

issue.
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(c) Gaina has in the past also expressed
its stand on Jammu &Kashmir, The
Chinese have been told, at the highest
level, that the State of Jammu & ir
is an integral part of India. Most recently
this was done ‘by the Foreign Minister
during his visit to Chinain, Febryary
1979.

Procedure of Labour Employment
Abroad

%
717. SHRI M. RAM GOPAL
REDDY:

SHRI JANARDHANA
POOJARY:

Will the Minister of EXTERNAL
AFFAIRS bz pleased to state:

(a) whether there is any proposal with
‘the Government to simplify the proce-
dures with regard to labour employment
abroad for construction  projects; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AF’AIRS (SHRI SAMARENDRA
KUNDU): (a) andfj(b). In a judgement
delivered on March 20, 1979 the Supreme
Court of India has laid down guidelines
within which the applications for emi-
gration of Indian workers going abroad
for employment are to be processed. The
applications for emigration are being dealt
with in accordance with these guidelines.

. The procedures in use at present for
granting emigration clearances to Indian
workers for overseas employment, includ-
iny for workers in construction projects,
have heen simplified to a large extent,
and now consist of only a minimum
Fa: malities which are considered essential
t0 sifeguard the living and working

. “emditions of Indian workers in foreign
coutries and to protect them from
exploitation by foreign employers.

Praposals of Haading over of DTC to
Delhi Administration

718. SHRI M. RAM GOAPL REDDY:
Will the Minister of SHIPPING AND
TRANSPORT bhe pleased to state:

(a) whether there is a proposal under
consideration of Government to hand over
DTC to Delhi Administration; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN-

CHARGE OF THE MINISTRY OF

- SHIPPING AND TRANSPORT (SHRI
RAM): (a) Yes, Sir.
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(b) The Municipal Corporation of
Delhi passed a resolution in its Adjourned
Special Meeting held on 25-7-77 to transfer

the management of Delhi Trans-
port Corporation under the control of
Municipal Corporation of Delhi. The
matter was discussed with Lt. Governor,
Delhi and Chief Executive Coundcillor,
Delhi, on 25-4-78 when it was agreed in
principle that ement of D.T.C.
should be transferred to Delhi Admini-
stration as Delhi Transport Corporation
is operating bus services not only with-
in the limits of Municipal Corporation
but also in areas within the jurisdiction
of NND.M.C. and Cantonment Board and
on inter-state routes. It was thus serving
as State Transport undertaking for the
entire Union Territory of Delhi and in
other States the State Transport Under-
takings are operating under the control
of the State Government concerned.
The modalities of the transfer and various
issues concerned therewith are at present
under  consideration.

Railway Line between Adilabad and
Ghugus

719. SHRI R. K. MHALGI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the Go-
vernment of Maharashtra has requested
the Railways to (i) lay a new 40 K.M.
Railway line between Adilabad (Andhra)
to Ghugus (Chandrapin-Maharashtra)
and (ii) convert the metre gauge line
between Adilabad and Parbhani (100
K.M.) into Broad guauge one;

(b) the reasons given by that Governe
ment in support of these two proposals;

(c) estimated cost of these projects; and

(d) what decision the Union Govern-
ment have taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) The Government of Maharashtra
has stated that Parli Thermal Power
Statjon with a present capacity of 60 MW
js being expanded by installation of two
gets of 210 MW each and the Nasik
Thermal Station is also being cxpanded
to gqon MW capacitv bv the installation of

sets of 210 each. The State Government
would like the coal sunply for these two
power statione to he linked to Werdha-
Chanda Cloalfields instead in Singareni

coalfirld,
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(c) Survey for conversion of Parbhani-
Mukhed-Adilabad MG section into
BG and its extension upto Gh has
als0 been carried out at the cost of Maha-
rashtra Government. This BG link was
estimated to cost Rs. 41.71 crores (Rs.
29.99 crores for gauge conversion
Parbhani-Mukhed-Adilabad MG  sec-
tion into BG and Rs. 11.72 crores for
the n>w BG link between Adilabad
and Ghugus,

(d) No decision has been taken as it is
important that reserves of coal in the
Wardha Valley are proved as also the
firm linkages of coal for Thermal Power
Station in that area are established, for
the railways to determine the quantum of
trafic that has to be catered for.

Class III and IV Employees
in WqWﬂlﬂ

720. SHRI R. K. MHALGI: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the number of Class IIT and IV
craployees appointed on ad-hoc basis in
the Shipping Corporation of India Ltd.
in its Bombay and Calcutta Offices tn the
years 1075-76, 1976-77, 1977-78, 1978-79
and from 1st April. 1979 to qoth June,
1979;

fhb) the financial implications of these
anintments on ad-hoc basis, and
financial imolications, if thesc persons been

given regular pay scales; and

{c) the number of officers  directly

recruited during the above periods, and
the financial implizations thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) SCI has on its pay
rol] 125 emnloyees on ad-hoc basis in
class ITI and IV both in their Bombay
and Calcutta Offices as follows:

Year Class III ClassIV
Employees Employees

1975-76 . . Nil . Nil
1176-77 . . 26 Nil
1977-78 . . 37 55
1978-79 . . 2 4
1-4-70/30-6-79 . . -_— 1

65 6_0

Grand Total 125

13, 178
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(b) Financial implications for these 125
cmployces based on one month wages
arc as under;

On ad-hoc basis If regular pay scales
were given
Rs. Rs.
55’&)0 I’l4!071
(;" -
car Number Financial
of officers implica-
directly tions
recruited
during the
yecar
Rs.
1975-76 . 5 80,480
1976-77 . . 36 4,38,899
1977-78 ; . 6 12,62,374
1978-79 . . 14 14,06,289
1-4-79/30-6-79 6 3,82,58¢

Strikes and Lock-outs during last six
months

721. SHRI K. LAKKAPPA: Will the

Minister of PARLIAMENTARY AFFAIRS

AND LABOUR be pleased to state:

(a) whether strikes by labour and
lack-outs by management in public and
private sectors have been on the increase
during the last six months;

(h) if so, full details thereof ;

(c¢) how Government propose to bring
an end to the labour unrest throughnut
the country; and

(d) what special measures have been/
are being taken by Government in this
behalf?

THE MINISTER OF PARLTAMEY-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b), Th
following provisional figures show that
there has been no increase of strikes and
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lockouts during the six months ending
Mirch, 1979:

Qct., 18- Oct,, 77-

March, 79 March, 78

(i) Strikes
Public Sector 479 348
Private Sector . 814 1,031
Total : T 203 3
(ii) Lockouts

Publjc Sector i 4 11
Private Sector . 188 f:68

Total . . 192 279

(¢) and (d). The situation is under the
constant watch of the Government. The
Industrial Relatiqns Machinery, both at
the Centré and in the States, makes
efforts’ to minimise work-stoppages th-
rough informal mediation and conciliation,
Besides, unresolved disputes are referred
to arbitration, wherever parties agree to
it, or to adjudication under the existing
laws and practices. '

Coal Supply to Gujarat

722. SHRI PRASANNBHAI MEHTA:
Will the Mipi.stcr of RAILWAYS be
pleased to state:

(a) what is the total estimated require-
ment of Coal that is being supplied through
the allotment of for transporting
coal to Gujarat State every year;

(b) the number of wagons allotted to
the State for transporting the coal during
1978-79 and also during the current finan-
cial year upfo June;

\§ons were not

(e} whether spyflicient
?l‘q\f%#d to c?:l Sﬂni ﬁidcrmthm for
rlnlport:n cl orta
of coal in t cShu:! and rebu!l:gs crisis ?:
tal;ed power plants and industrial units;

(@) how many wagons will be allotted
during the current financial year?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The sanc-
tioned programmes for Gujarat aggregate

-
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to about 3,06,400 wagons in a year, On
all-India basis the sanctioned progra-
mmes total upto about 14,000 wagons a
day against the coal availability of about
10,060 wagons a day.

(b) Number of wagons alloted in 1978-
79 was 2,14,375 excluding wagons moved
in piecemeal. During the period April
::{Iune ’79, the number of wagons allot-

was 59,78,

(c) The Railways are meeting the
wagon requirements of the collieries
controlled by Western Coalfields (which
supply coal to Gujarat) almost in full
but the over.all demand for coal being
in excess of its availahility it is not
always possible to meet the requiremen,
of all the consumers fully.

(d) Railways would endeavour to meet
Ehcfu\;fgon requirement of the collieries
in )

Health Workers in Villages

723. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of HEALTH AND
FAMILY WELFARE be plecased to
state:

\a) whether Government cvaluated the
work of Health Workers in villages; and

(b) if so, the comments?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI  RABI
RAY): (a) Yes.

(b) A collaborative evaluation of the
scheme was done by the National Insti-
tute of Health & Fzmily Welfare, New
Delhi, All India Institute of Hyg_ienc and
Public Health, Calcutta, Indian Institute
of Management, Ahmedabad, Indian

Institute of Population Studies,, Bombay,
indian Council &f Medical Reséarch,
New Delhi and Gandhigfam Instittites of
Rural Health and Family Welfare, Gandhi
, Tamil Nadu. The scheme has also
ggen evaluated by the Demographic
Research Clentres and Institute of Fco-
nomic Growth, University of Delhi, Delhi.
The collaborative study undertaken by
the National Institute of Health and
Family Welfare covered 142 Primary
Health Centres spread all over the country.
According to the reports submitted by
these agencies the scheme has been
well received by the people. On the basis
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of these reports, the scheme has been
extended to 1056 more Primary Health
Centres from 2-10-1978. Another evalua-
tion of the scheme by the National In-
stitute of Health and Familv Welfare,
New Declhi is in progress and it is ex-
pected that their report will become
available by September, 1979.

Chittoor Rallway Station

724. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have decided
to remodel Chittoor Railway Station; and

(h) if so, when the work will be taken
up?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
SHRI SHEO NARAIN): (a) and (b).

e work of remodelling of Chittoor
Railway Station has alreedy been taken
up and it s expected to be completed
by the middle of 1gfo.

Barites Induostry

w]ng,. SHRI P. RAJAGOPAL NAIDU:
1l the Minister of RAILWAYS be
ple ased to state:

\a) whether Barites industry in Cudda-
pah District, Andhra Pradesh is not re-
ceiving sufficient wagons for export; and

(b) if so, the rcasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF 'RAILWAYS
(SHRI SHEO NARAIN): (a) No. During
the period from adn;:ary to June, lggr.
2,074 wagons including 1,124 wagons
export were loaded with barites from Ko-
duru and Cuddapah stations.

(0) Does not arise.

Measures taken for improving opera-
tional efficlency in major ports
|

»26. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of SHIP-
PING AND TRANSPORT be pleased to

ataba s

(a) what effective measures have been
taken by the Government for improving
the operational cfficiency at the Major
Ports like Bombay, Calcutta, Madras
and Kandla in view of the congestion
experienced in March-April, last;

JULY 12, 1979
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(b) what is the present average waiting
period for berthing and average period of
turnround of ships at cach of the said
major ports as comparcd to the position
during congestion in March-April, last;

\

"(c) to what extent the levy surcharge
for delay in the release of ships has been
reduced in view of the improved position
at the poris; and

(d) what steps have been taken or
proposed to be taken tg meet the threat
of port congestion durirfg the months of
monsoon ?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Measures taken for
improving operational cficiency at the
major ports are:

(1) Speedy repair and maintcnance of
gear undertaken;

(2) Special drive to clear Fadlgd
from sheds to make room for fresh
landings so that vessels at berths work
uninterruptedly;

(3) Shipping companies and impor-

rs are being permitted to bring in

eir own/hired private mobile cquip-
ment such as cranes etc.;

(4) Visit of officers to docks to re-
move difficultics on the spot;

(5) Frequent meetings with the con-
cerned shipping interests to improve
turn-round a.ntP productivity ;

. (6) Mid-stream discharge of carge
into barges;

(7) Intensive publicity to sale of
cargo lying unclefred over two months;

(8) Hike in demurrage rates so that
importers remove their goods from the
Port's sheds early;

(9) Action for acquisition of add-
tional equipmnt‘iﬁd: as fork lifts
madbile cranes, weighing bridges ci¢
an

(10) Diversion of traffic from con”
gested ports to other ports.
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o)
Port Average waiting period Average turn round time
(in days, (exlcuding pre-berthing detention)
(in d.qrs]
March April May  June March April May June
Bombay* 694 5°90 5-08 3°35 1426 11-93 940 1144
Calcutta 14'8 77 75 86 g1 27 , 28 28
Madras 38 3'2 £4 47 57 55 56 53
Kandla 4'5 59 3’9 NA, 1092 11'3¢ 12207 N A,
*Approximately.
O]
Conference Port Reduction in  Congestion surharge
with dates
From To
T
1. India-Pakistan-Bangladesh/ Bombay 50% w.e.f. 45% w.e.f.
UK & Eire Continenial 12-2-79 1-6-59
Conferences
(both exports and imports)
45% w.e.f. ] 30% w.ef.
€-79 14-6-79 (export)
85% w.e.f,
14-6-79
(Import)
2. India-Pakistan Bangladesh Bombay 35% w.e.f. ]} 30% w.ef.
Middle East Conference 6-3-79 6-6-79
_ (Exports only)
3. India-Pakistan-Bangladesh/UK Madras 25% w.e.f. 15% w.ed
& Eire Continental Con- 8-1-79 14~4-79
ference
15% w.e.f. 10% w.ef,
4-#79 19-4-79
10% w.ef, 5% weef
19-4-79 14-6-79
4" India-Pakistan- Bangaldesh Madras | 20% w.e.f, 10% w.e.f.
Middle East Conference 27-12-78 22-3-79
(Export onl
" 10% w.ef Withdrawn
22-3-79 w.e.f. 4-4-79
5. Japan/India-Pakistan/Gulf Madras 15% w.ef, 10% w.e.f,
{;lpan Conference (Imports 20-3-79 6-4-79
) 109% w.e.f. 5% w.ef.
6-4-79 - 25479
6. Plclﬁcﬂndu!Pnkutan,n‘Bangla- Calcutta 15% w.e.f. 10% w.e.f,
desh/Burma and Sri Lanka 2-5-79 20-5-79

Agreement (Exports only)

10% to

(Increased again from

15% w.e.f.
2-6-79)
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As regards Kandla, no conference has
so far levied any congestion surcharges.

(d) To prevent damage to cargo, normal
cargo-handling operations have to be
slowed down or stopped when it rains,
In view of this, lower turn round and
higher detention periods for the ships
are inevitable during the monsoon, and
no special steps are possible to meet the
situation.

Taking f Sir Gangaram Hos-
“t:t.?,mwn.m

27. SHRI JANARDHANA POOJARY
ill the Minister of HEALTH AND
FAMILY WELFARE be pleased to

statel

(a) whether the Harijans employees of
Sir Gangaram Hospital, New Delhi have
urged the Government to take over the
hospital; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) The President, Sir Gangaram
Hospital Employees Union in a letter
dated 13-4-79 addressed to the Chief

Executive Councillor urged the Delhi Ad-
ministration to take over the hospital.

(b) Delhi Administration have no
plan to take over the hospital.

Increase in Landless Workers and

their Earnings
228. SHRI JANARDHANA POOJARY :

SHRI AMAR ROYPRADHAN:
SHRI G. S. TOHRA:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the number of landless
workers has increased at enormous rate
and if so, their number at present;

(b) whether their daily ecarming has
also lessened; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) The estimated num-
ber of landless persons in Rural Labour
Houscholds in the country during 1964-65
was about 46 million which has gone
upto 60 million during 1974-75.

JULY 12, 1979

Written Answers 18

b) and (c). The earnings of Rur

ur Households in agricultural m:‘i!
non-agricultural operations during the

d from 1964-65 to 1974-75 has
increased in terms of money but rcaismgcs
have gone down due to the fact that
there was a sharp increase in Consumer
Price Index of Agricultural Workers
from 283 in the year 1973-74 to 368 in
the year 1974-75 (1960-61-100),

v w7 afearr wearor st

4

E|

£
4
3
1%

(@) =& q9adim AW & A
(1973-74% 1977-78 a%) Wiy fafea
qafaaY =t graddy & ford ofeegm & off
25,07 FUT &I o7 |

Opening of CGHS D!lrnuriel in

730. SHRI DINEN BHATTACHARYA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to stalc:

(a) whether the Minister is aware about
the demand of the Central Governmen!
staff of Santragachi for the opening of 2
CGHS dispensary within the complex of
the Santragachi Central Governmen!
Staff quarters; and

(b ) if so, the steps taken in the matter’
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THE MINISTER OF HEALTH AND
FAMILY WELFARE: (SHRI RABI
RAY: (a) Yes, Sir.

(b) It is proposed to open a CGHS

ispensary at Santragachi during the year
1979-80. It will cater to the needs of the
Central Government staff residing within
the complex of the Santragachi Central
Government staff quarters.

Fourth National Cancer Research
Centre and Hospital in Calcutta

731. SHRI DINEN BHATTACH-
ARYA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) whether Government are consider-
ing to make the Chittaranjan National
Cancer Research Centre in Calcutta as
Fourth National Cancer Research Centre
and Hospital;

(b) if so, the details thereof; and

(¢) if not, the reasons thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) The Fifth Five Year Plan
visualised the development of three centres
as Regional Centres for research and
treatmentffof Cancer. Chittaranjan National
Cancer Rescarch Centre, Galcutta is one
of these three centres and is already
recognised as a Regional Centre.

(b) and (c) Do not arise.

Copies of the Reports of the Consul-
tancy Firms of Shipyard at Haldia

732. SHRI DINEN BHATTACH-
ARYA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether it is a fact that the State
Government of West Bengal has been
supplied with copies of the repqrts fur-
nished by the consultant firms in regard

to establishment of major shipyard at
Haldia; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir.

(b) Does not arise

Non-Payment of due tos Discharged
s.In- of Alexandra-N

733. SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether Government’s attention
has been drawn to the non-payment of
dues to the discharged seamen of vessel,
Alexandra-N detained in Bombay Port
since April, 19%9; and

(l:g if s0, what action has been taken
in this matter?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) A letter dated 23-5-79 was received
from Forward Seamen Union of India
which relates to Alexandra-N belonging
to M/s. Nilhat Shipping Company. Ac-
cording to report received from Shipping

, Bombay, the crew were paid
cash com?ensation at the rate of Rs. 20/-
per day for two and half days for non-
supply of food as the Bhandari, who used
to cook food for crew, was sent ashore
for Medical treatment on 24-4-79. Six
crew members were discha.rgog by the
Shipping Master, Bombay on disciplinary
grounds for being violent on the ship
at Bombay. Crew who refused settlement
of wages at Bombay, are pressurising
Shipping Master, Calcutta for cancelling
the orders of the Shipping Master, Bombay
demanding clean discharge refund of fines
and payment of premature discharge com-
pensation. Demands being illegal and
beyond jurisdiction were rejected by the
Shipping Master, Calcutta.

Computerised Reservaton

734. SHRI SAMAR MUKHERJEE :
Will the Minister of RAILWAYS be
pleased to state

(a) whether Railways are going to
introducc computerisation of  reserva-
tion ; and

(b) if so, how many posts are likely to
be abolished as a result of computerisa-
tion of rescrvation

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) Computerisa-
tion of passenger zeat/berth reservations,
on a programmed basis, is already en-
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visaged, Studies with regard to the
strategy for establishing computer net-
works for this job are on hand

(b) As and when computerisation is
introduced, there will be no retrenchment
of the existing staff. It will also be en-
sured that their interests arc protected,

Travel Agencies

735. SHRI SAMAR MUKHERJEE :
Will the Minister of RAILWAYS be
pleased to state :

(a) the names of travel agencies which
arc getting facilitics for rescrvations from
the Railways, Railway-wise ; and

(b) the quota of reservations allotted
to them in each Railway separately ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
‘SHEO NARAIN): (a) and (b) The
names of Travel Agencies recognised by
the Ral]wa}'t for sale ofrail tickets are
indicated in the statement attached. No
quotas are set apart for recognised travel
agencies for reservation of rail accommo-
dation in any class. The recognised travel
agents can, however, secure reserved ac-
commodation from the Reservation Office
on telephone after three hours of the
opening of reservation. These reserva-
tions are required to be confirmed by
presenting proper requisition in the
Reservation Office.

Statement
The names of the Tourist Agencies recog-
nised by the Railways are indicated

|

Central Railway

1. M/s. Asiatic Travel Servi‘cc, Bom-
bay.

2. M/s. Balmer Lawrie & Co., Ltd,,
Bombay,

3. M/s. Trade Wings, Ltd., Bom-
bay.

4. M/s. Airfreight (P) Ltd., Bom-
bay.

‘s, Mfs. Cox & Kings (Agents) Ltd,
Bomhy. !

‘6, M/s, Hind Musafir Agency (P)
Ltd,, Bombay.

‘7. MJs. Orient Express CO. (P) Ltd.,
Bombay,

‘8. XNVs. Travel Corporation India
(P) Ltd., Bombay,

JULY 13, 1879
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9. Mj/s. Vensimal Bassarmal & Bros,,
Bombay.

10. M/s. Ambassador ‘Travels (P)
Ltd., Bombay.

Wastern Railway

1. Mjs. Airfreight Pvt,, Ltd., Bom-

bay.

2, M/s. Asiatic Travel Service, Bom-
bay.

3. M/s. Trade Wings, Bombay.]

4. M/s. Vensimal Bassarmal & Bros.,
Bombay,

5. M/s, Trade Corporation India (F)
Ltd., Bombay,

6. M/s. Hind Musafir Agency (P)
Ltd,, Bombay,

7. M]Js; Cox & Kings (Agents) Ltd.,
Bombay.

8. M/s, Thomas Cook, Bombay,

9. M/s. Orient Express Qo., (P)
Lad., Bombay,

10. M]/s. Balmer Lawrie & Co., Ltd,,
Bombay.

Southern Railway

1. M/s. Bharat Travel Service (P)
Ltd., Madras.

2. M/s. Ram Mohan & Co.,Madras

M/s. Trade WingsjLtd,, Madras

4¢ M/s. Thomas Cook Overseas Ltd.,
Madras.

.

. Mfs. Travel Corporation (Indiz)
9 Pvt,, Ltd., Madras.

M/s. Mercury Travels of ‘India,
Ltd., Madras.

Northern Railway

1. Mj/s. Mercury Travels (India) Lid,
New Delhi.

2, Mjs: Cox & Kings (Agents) Ltd.
New Delh

3. Mj/s. Orient Express Co. (P) Ltd,
New Delhi,

4. M/s. Travel Corporation {Inrlia)
(P) Ltd., New Delhi.

5. M/s. Sita World Travel (India)
(P) Ltd,, New Delhi,
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6 WD';I Everest Travel Service, New

7. M/s. Mackinnons Travel Service,

New Delhi.
8. Mj/s. Indtravels, New Delhi,

9. M;/s. Ambassador Travels (P) Ltd.,
New Delhi.

10. M/s. India Air Travel, New

1hi,

11. M/s. American Express, New
Delhi.

12. M/s. Trade Wings, Ltd.,, New
Delhi,

13. M/s. Choudhary International
Pvt. Ltd,, New Delhi,

14. M/s. Indiana Travels (P) Ltd.
New Delhi.

Eastern Railway

1. Mjs. Balmer Lawrie & Co,, Ltd
Calcutta,

2, M/s. Travc] Corporation of India,
Lid., Calcutta.

3. M/s. Penurge Co., Calcutta,

4. M/s. Vensimal Bassarmal, Cal-
cuftta,

5. M/s. Indian Air Travel, Calcutta,

South Eastern Railway
1. M/s. American Express, Calcutta,
2. M/s. Indian Air Travcl, Calcutta,

3. M;/s. Balmer Lawrie & Co,, Ltd.,
Calcutta.

4. M/s. Vensimal Bassarmal & Dros,,
Calcutta.

5. M;/s. Travel Corporation (India)
Pvt. Ltd,, Calcutta,

6. M;/s. Penur ge Co., Calcutta.

South Central Railway
1. Mjs. Trade Wings Ltd,, Hydera-
bad

'ASADHA 21, 1901 (SAKA)

Written Answers 186.

R tation for Provision of Facdi-
and Amenities to Crew

Members.

6. SHRI SAMAR MUKHER]JEE :
Wl7131 the Minister of SHIPPING AND-
TRANSPORT be pleased to state :

(a) whether Government have received
representation dated the 26th May, 1979,
from the Forward Seamen’s Union of
India, Calcutia urging to stop all the sub-
standard and inhuman dealings with the
crew members and asking for provision of
facilities and amcnities ;

(b) if so, whether any action has been
taken in the matter ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). Repre-
sentation dated 26-5-1979 from the For-
ward Seamen’s Union of India, Calcutta
relates to “Caladharti’ of Scindia.

(2) The representation was enquired
into by the Shipping Master, Calcutta,
and according to his report iire were
no substandard and inhuman dealings
etc. with crew members as alleged.
Owner of Ship had settled disputes re-
garding short and bad supply of provisions
and special items of works, etc, Necessary
log entries have been made for payment
of compensation at the time of the ter-
mination of article of Agrcement at
Bombay, Diflicultits in supply of ade-
quate provisions some time crop up owing
to unavoidable rcasons e.g. dclays in
ship’s arrival at a Porl, non-availability
of particular itermis of provisions at a
particular port. Crew members raised
new demands claiming compensation for
hatch cleaning «¢te., and ship owners
pay liberal compensation to avoid pos-
sible detentions of ships.

(c) Docs not arise.
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(a) whether to ensure regular supply

figes ov, wowrd , T of emential materials needed for agriul-
ot o= el w1 &ff qrer dwm mﬁ?lm?:ﬁuy, the railway progow

to set up multi-commodity stockyards
at central places in the country ;

! (b) if so, the places where these stock-
’r“'ﬁ oA yards will be set up ;

(c) the total cost involved ; and

:

Conversion of Ankleshwar to Rajpipla
Line

739. SHRI F. P. GAEKWAD : Will
the Minister of RAILWAYS be pleased
Lo state @

(a) whether it is a fact that an esti-
mate for carrying out an Enginecring-
cum-Traffic Survey for conversion from
narrow gauge to broad gauge of Sections
between Chhotaudepur-Pratapnagar and
between Anklcshwar-Rajpip]a was  pre-
pared by the Western Railway and sent to
the Railway Board ;

(b) if so, whether the Railway Board
has approved the said estimate and issued
necessary  instructions  to  the Western

Railway for carrying out the survey ; and

(c) if not, when the approval is ex-

pected to be given and the survey work

undertaken in view of the fact that the
work regarding constryction of the
Navagam Dam is already going on in
full swing ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) Yes.

(b) and (c). This will be considered at
the time of ising the proposals for new
Surveys for the next year,

Multi-Commodity Stockyard

740. SHRI NIHAR LASKAR :
SHRI R. V. SWAMINATHAN :
SHRI A. R. BADRI NARAYAN :

Will the Minister of RAILWAYS
¢ pleased to state :

e # fafew qged Lxi ]
(d) whea they are likely to be set up ?
. THE MINISTER OF STATE IN
('Q B W owmm & oo v THE MINISTRY OF RAILWAYS
gl & §aE § wwdcT ara gr g | W (SHRI SHEO NARAIN) : (a) There is
st ® fag adwr 3a fafaawt &1 aefvar ? l-"_il':':i scﬁelmcbb\‘-ing df:lveI?Pcd iy very
ﬁ'ﬁ m -4 H T’IﬁFﬂ 1mites scale In consultation wit some
% fog T Ij TP State Governments to consider the feasi-
1 e e ’I‘lﬂt | ag afafy v aw bility of setting up onc or two ecxperi-
® grq ATty grEad gRg gy W sty mental stockyards in each of the States of
% fag fratofta gfaemt ft = o fa=e Punjab, Haryana, Gujarat, Andhra Pra-

desh and Tamil Nadu, essentially for
supply of coal for consumers who do not
have their own terminal facilities to deal
with full train loads. Extension of the
scheme of coal stockyards for handling
some other bulk commodities like cement
and fertilizers is also proposed to be
considered.

(b) The Zonal Railway Administra-
tions are considering in close co-ordination
with the State Governments of Punjab,
Haryana, Gujarat, Andhra Pradesh and
Tamil Nadu, the location of one or two
stockyards in cach of these States.

(c) and (d). Decpending on the feasibi-
lity report in respect of the riment:
stockyards in these States, the details
of cost, agency who will operate the stock-
yards, and the likely date by which such
experimental stockyards may commence
functioning will be determined.

Probable Cash deficit of Indian
Shipping Lines

741. SHRI NIHAR LASKAR :
SHRI M. V. CHANDRASHE-
KHARA MURTHY :
SHRI P. M. SAYEED :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it has been reported t.ht::
Indian Shipping Lincs will suffer a to
cash deficit of about Rs. 350 crore
during the threc year period from 1978 10
1980 ;



191 Written hmefs

(b) if so, main causes for the same ;
(¢) what steps Government are con-
sidering to help the industry ;

(d) the steps which shipping companies
bave undertaken to overcome this loss H
and

(e) the extent to which 1

B rodued oss is likely
to be reduced ?

THE MINISTER OF STATE IN-

ggﬁ'%ﬁ?(# alT:IDTHE MINISTRY OF
TRANSPORT (SHRI
CHAND RAM) : (

/ (a) No such report
has been reccived by the Government.
(b) Shipping industry all over the

::r:‘d has ll:em} g financial difficulties
.a result of recession and slump i
freight rates and charter rates anc{) iﬂ11

crease 1n oil prices,

(c) Government are assistin hippi
industry by— & shipping
(i) replacement of fo

loan instalments by
to SAFAUNS.

reign  exchange
loans analogous

(i) Grant of moratorium on the re-
payment of loan insta)ment of
Shipping Development Fund Com-
mittee upto three years,

(iii) Grant of additional loans against
past acquisitions.

(iv) Government h
High Leve] ¢
the problems
Industry and n
tions,

ave also set up a
ommittee 1o examine
of Indian Shipping
1ake its recommenda-

(d) Shipping Companics are expected
to make genuine efforts to mobilise
resources to impraove jts cash flow prob-
lems. The shipping companies are not
to declarr any dividends without the
prior approval of the Government.

. (&) There is an encouraging trend in
International market but this jg likely to
%e affected by the reported decision of

EC countries to increase oil prices.

Cabinet Committee on aid to Shipping
Companies

742. SHRI R. V. SWAMINATHAN :
SHRI M. V. CHANDRASHE-
KHARA MURTHY

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :
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(a) whether a Government Committee
appointed to study the aid to

be given to shipping companies ;
(b) if so, whether the Committee has

given its recommendation ;

(c) what is the aid Government has
considered to give them ;

(d) whether-the question of merger of
nationalisation of existing units was also

considered by  cabinet  committee
and

(¢) if so, the final decision taken in
the matter ?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) Yes Sir, a High
Level Cominittee to examine the problems
of Indian Shipping in the context of th.

sent crisis in the sh'pping industry
Kl:u been set up on soth April, 1979.

(b) The Committee is expected to
submit its report shortly.

(€) to (e). Do not arise,

vy "ref o fdwi w1 @

743, st gtx foww : w1 dwdlw W
W =W WA ag aq # /A HG ® ¢

%) 1 w4, 1977 & 20 @k, 1979
ﬁ(wa)rﬁ:i:ﬂ'(ﬁmmrﬁlfmﬁ%m
% 2R 93 fFaw g9g @5 T 6

(') 71 %@ &&= Ux & wies an
fazet & W ax @ § ?

vty wrd aw S s (s oier aw) ;
w) s (@) wax wwed w fad
&-ﬂm\mm%ﬁﬁww@fﬁm
gra srafor e orar @ 1 ww daE ¥ 9
s owfaa € or ot @ WX wEA & qeE T
@ & wEd oo

Proposal for National Road Council

744. SHRI MADHAVRAO SCIN:
DIA : Will the Minister be
SHIPPING AND TRANSPORT
pleased to state :

tis

a) whether the proposal for cons™”

tut('m)g a National Road Council in gﬂ‘i’
sultation with the Stat- Government
under consideration of Government ;
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(b) If so, the details thereon ;

(c) the reaction of the State Govern-
ments thereon ; and

(d) the Central Government’s reaction
thereto ?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) There is no pro-
posal under consideration pertaining.
to a  National Road Council

(b) to (d). Do not arise.

i

%
'y
P

Al
13
¥
.gg’
%A
7
2

%
i
i
]

|
2
%3
1
ﬁj :
i
4

:
o
3
%ﬂ'
1

11,
%E*aa
24341
g.
118
3;,%
2344

1
g
2
3

agg
)
iz
" |

i

&1 aYq A9 faar mr § —
(%) it I, s [T # fog fomrst am
q #7 AT 425 %o (FHo ¥o) wwar wfgsw

@,.Wf!'ﬂ’ WIEg ST 9T W@l =

Ao Wfa W oA

(1) et sfemitfrar
(g 15 7%
(i) i
m @3 16% -7}

(w) S IILse IV @ & 7 wff o
[ & 425 %o (®o Fo) ¥ ww 4,
1488 LS---7

ASADHA 21, 1801 (SAKA)

Written Answers 194

T aur atfrs aEr g # ot § —

T gfe w0 arfa oty
1. qEg 12 10
2. @ 17 7
3. ¥uY 20 5
4, qafaz 19 5
5. qaferc & 12 18
6. zfegror 14 5
7. zfaw qeq 11 5
8. aferwr qF 14 15
9. afrm 11 14
10. faoogoFTo 17 8
11. #ro o %o FTo 21 5
12. Tofeomro 18 5

13. 3 T wigso,
HETH 18 5

14. WX =15 FTAET,
FEEq 7 14

15. WA ¥ I
[T qq o FoqTT, {7 6 6

16 WTLEE ¥ foa-
9 qd T HATC
EdTe dTgTT
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genr sfawa sAfama A sW G, A TH F TR
5 Sfawa WTCE Y sqaedr ¥ W )

Reactions in Neighbouring countries
regarding Indian Affairs

746. PROF. DILIP  CHAKRA-
VARTY : Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state :

(a) the reactions in the neighbouring
countries about the recent riots, the fast
of Acharya Vinoba Bhave and the Prime
Min ster’s proposal for changing the
Constitution in the matter of cow pro-
tection ; and

(b) how our missions reacted to the
same and how the Indian point of view
was presented ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b), There have
been no official reactions in the neigh-
bouring countries to the recent unfor-
tupate riots, the fast of Acharya Vinoba
Bhave and the Prime Minister’s proposal
for changing the Constitution in the
matter of cow protection.

In Bangladesh and Pakistan criticism
has been voiced in the press and by poli-
tical parties. Our missions have been
active in briefing those concerned about
Government's position.

Demand of Staff Association,
Department of hthouses and
Lightships

24%. SHRI V. G. HANDE : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that the Stafl
Association, Department of Lighthouses
and Lightships is demanding issue of
annual statements of Accounts of Com-
pulsory Deposit Scheme :

(b) whether it is also a fact that it is
obligatory on the part of the Govern-
ment to issue such statements every year ;
and

JULY 12, 1979
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(c) if s0, the reasons for not complyi
with the i;:ntructiom in not iuuingp ﬁ:ﬁ
statements regularly ?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) and (b). Yes, Sir.

(c) Statements of Additional Emolu-
ments Compulsory Deposit accounts of
the Staffat Headquarters of the Depart-
ment of Lighthouses and Lightships
upto 30-6-1978 have since been issued.
Necessary steps have also been taken to
ensure that such statements are issued
regularly to the staff concerned in time.

Shipyard at Haldia
748. SHRI SAMAR MUKHERJEE :
PROF. SAMAR GUHA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether there is a proposal to
establish ship repairing yard at Haldia
considering the recommendation made
by the Baweja Committee keeping in view
thc.tcchno-ﬁconomic advantages of the
proiect at Ha dja ;

(b) if so, when ; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (c). A Study
Group constituted by the Government
has rccommended establishment of a
ship-repair  complex at Haldia. The
recommendation has been accepted by
the Government. M/s. Garden Reach
Shipbuilders and engineers who propose
to cstablish the shiprepair complex have
commissioned a detailed project report
for this purpose. The report is under
consideration in the Department of
Defence Production.

Representation from All India
SC/ST Railway Employees
Assoclation, Chittaranjan

249. SHRI BALASAHEB VIKHE
PATIL: Will the Min'ster of RAIL-
WAYS be pleased to state :

(a) whether he has received represen-
tation from the All India Scheduled
Castes/Scheduled Tribes Railway Em-

s
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ployees Association Chittaranjan, re-
garding appointments made on production
of false Scheduled Caste Certificates by
the Sunri Community ;

(b) if so, the results of inquiry insti-
tuted in the matter ; and

(c) what action has been taken against
those persons who submitted false certi-

ficates ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) and (c). As a result of inquiry 40
cases of railway employees belonging to
Sunri community of the State of Bihar
have so far come to light. Of these, 37
are Class III and g Class I'V employees.
Each case is being checked up with Civil
authority and necessary action will be
taken against the individuals.

Discussion with Trade Union Delega-
tion of Japan

750. SHRI D. AMAT : Will the
Minister of PARLIAMENTARY  AF-
FAIRS AND LABOUR be pleased to
slate:

(a) whether a Trade Union delegation
from Japan visited India ;

(b) whether the discussions were held
between the visiting delegation and
Indian Government officials ; and

() if s0, the details and results thereof ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). A Japanese Trade Union Delegation
led by Mr. Yoshio Nishimatsu, General
Secretary, Japanese Federation of Rubber
Workers Union visited India on the 27th
May, 1979. The visit of the delegation
was arranged by the Indian National

rade Union Congress. Apart from a
courtesy callon the Minister of Parlia-
mentary Affairs and Labour on the 28th
May, 1979, there were no discussions

tween the  delegation and Indian
Government officials.

Roads Development in North Eastern
Region

75t. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of
SHIPPING AND TRANSPORT be
Pleased to state the details of the roads
development programme for Tripura and
other States and Union Territories in the
North Eastern Region for 1979-80 indi-
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cating separately the National Highway
Developmentprogrammes for the region ?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : The Budget estimates
for 1979-80 envisage an expenditure of
Rs. 21 -84 crores on road development in
the N.E.C. Region including Tripura in
so far as Central Government are con-
cerned as under :—

Rs. in crores

1. National Highways . 10-84

2. Roads other than National
Higways . . . 11:00
2184

In addition, an outlay of Rs. 4462
crores isenvisaged in this regionin the
State sector, and a provision of Rs. 10-00
crores (excludingthe second Brahmaputra
bridge) is available in the North Eastern
Council programme.

wf, 1979 ¥ qewi st 97 w1 ATHi W
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Burden due to Port surcharge

253. SHRI JANARDHANA POO]-
ARY: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether Government’s attention
has been drawn to the statement of the
Chairman, Engincering Export Promo-
tion Council and published in the ‘Finan-
cial Express' of the 15th June, 1979 cap-
tioned ‘*Port Surcharge unnccessary bur-
den’’; and :

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) The Director General of Shipping
has been asked to address the Conferences/
Rate Agreements, which have imposed
congestion surcharge at Calcutta port, to
withdraw/reduce the same in view of the
cased situation in the Calcutta port.

Super fast trains in Punjab

754. SHRI G. S. TOHRA: Will the
Minister of RAILWAYS be pleased to
state what steps have been taken by
Government to run Super fast trains in
Punjab ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): Punjab is already
served by two pairs of super fast biweckly
trains namely 171/172 Bombay Central-
Jammu  Tawi Express and 173/174
Howrah-Jammu Tawi Himagiri Express.
Besides fast deluxe Express trains also
connect Punjab with Delhi, Howrah and
Bombay. In addition there are about 15
pairs of Mail/Express trains which serve
the Punjab area.

fagre & wfa s seifie wfoel & fod
AR TAL W1 A

755. it Tr st g« ¥ Wedtg W
WO S| HET qg AT AT FI7 w47
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L.D.Cs. serving in Department of
Lighthouses and Lightships

756. SHRI V. G. HANDE: Will the
Minister of SHIPPING AND TRANM
PORT be pleased to state:

(a) whether it is a fact that therc are
L.D.Cs. at Headquarters Office of the
Department of Lighthouses and Light:
ships having more than 15/20 years o
service;

(b) whether it is also a fact that these
L.D.Cs. are being offered promotion i
U.D.Cs. at Regional Offices and  U.D.G:
from Regional Offices are being transforred
to Headquarters Office;

(¢) whether Government propose to
promote them at Headquarters O!]Irf’ as
represented by the Staff Associatlon:
and

(d) if so, the facts thereof ?

THE MINISTER OF STATE IM
CHARGE OF THE MINISTRY U]
SHIPPING AND TRANSPORT (SHR
CHAND RAM): (a) Yes, Sir.

(b) to (d). Promotion to the grade °£
U.D.C. in the Department of Lighthous¢



o1 Written Answers ASADHA 21, 1901 (SAKA)

'and Lightships are made on the based
of combined seniority list of the L.D.Cs.
1n that Department, both at the Headquar-
terts in New Delhi and the Regional
Office located in the various other places.
The post of U.D.C. is a non-selection post
and promotions of L.D.Cs. having three
vears’ servicc to that grade are made on
the: recommendations of thc Departmental
Promotion Committee. All possible efforts
are made to accommodate the promotecs
at their respective places of duty, but
requests for transfer to Hcadquarters or
to any Regional Office are agreed to in
same cases of hardships. The proposal for
regionalisation of promotions to the grade
of U.D.C. has not materialised since
majority of the Staff Associations opposed
this on the ground that this would diminish
their chances of promotion and confirma-
tion. Hence, status quo is being main
tained.

STATEMENT CORRECTING ANS-
WER TO USQ. No. 11162 Dt. 17-5-1979
RE. FLOOD ADVANCE

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
(SHEO NARAIN): In reply to parts
(a), (b) and (c) of Unstarred question No.
11162 asked in the Lok Sabha by Shri
Samar Mukherjee on 17-5-1979, the follow-
ing was given :—

(a) 395-

(b) Except in the case of one applicant,
who did not meet the requirements of
the Rules governing sanction of flood
advance, payment has already been ar-
ranged in respect of all other employees.

(c) Does 'not arise.

The correct reply of the above Un-
starred question (Parts a, b and c) referred
10 15 as under:—

(a) 400.

(b) Two employees did not meet the
requirements of the rules governing
sanction of flood advance. In
addition, application from one
employee related to flood in Hima-
chal Pradesh and from three em-
ployees for floods in Rajasthan for
‘which no orders for grant of flood

Written Answers2p2

advance in these States had been
issued by the Ministry of Railways
when these applications were re-
ceived. In the case of all other
employees, payment has already
been arranged.

(c) Since orders for grant of flood
advance to Railway employees
whose property was substantially
affected by floods in Himachal
Pradesh and Rajasthan were issued
subsequently, the concerned Rail-
way employees have, subject to
Rules, become eligible for such
advance.

The error in the reply came to notice
recently and the position had to be veri-
fied with reference to records available
with the Northern and Western Railways
and from the individuals concerned. In
view of this, the statement could not be
laid within the prescribed time limit.

MR. SPEAKER: Papers to be laid.
(I nterruptions)

SHRT KANWARLAL GUPTA (Delhi
Sadar): Sir, I want to make a syb-
mission.

MR. SPEAKER: Already somcbody
has mentioned it. I am taking up the
matter. (Interruptions)

SHRI KANWARLAL GUPTA: I want
to make a very simple submission about
which I have written to you.

MR. SPEAKER: But already somcbody
has mentioned it.

12 hrs,

SHRI KANWARLAL GUPTA: There
is not a drop of water throughout the
city. What is the action they are tak-
ing ?

=t WA T AT (99) s wERd,
EWTE 930 7 WIS AT AET WA §

st wardrere fag (aroordY) :ogw S
F a7 g ¥Y a9 & W &9 A9} A¢T fEam
2. . (weem) ®® ST WH AT )
®R & gam Aga &1 96 fAUow o
qrY aF ART & 1 . . (vawEA)

SHRI KANWAR LAL GUPTA: I
am afraid there may be a strike of electri-
city also. Are Government doing some-
thing .

MR. SPEAKER: I have already taken
up the matter.
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o7 Q= W% WTET & | AT wAE A S
T far g

SHRI C. K. CGHANDRAPPAN (Can-
nanore): Who are they ?
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THE MINISTER OF PARLIAMEN.
TAR Y AFFAIRS AND LABOUR (SHR]
RAVINDRA VARMA); It is a totally
baseless allegation.

st wdw Ty ;oY g A @ A
frdem & o frear 14t &1 foew & e femay
awET FT fimEw q4T |

RN TR weT ;. §EEY < 9,
sAwaT faw, oW g9 fag 1 =T wanal A
TEET 2 faar & 1 &% 9@ 50 @ & TEA@al
wfrg ... (wmEm) ...

MR. SPEAKER: It is not a point of
order, plcase.

=Y warvrere g : 77 sgaEdT w7 9 2
WY AW FT°q aOAT T qH ITF 9T H ¢
ot f =7 € wré, St 7o X2TW A 0Fo Fro
g, 39 %1 & v IA% 9T § frar F w7 w6
FFRIqEm A AT @ e fFagaia ...
(wagm) . ... =19 ZHIL Feerfeqd € |

oY FEAA FTA IATCCAT 7 Famr & oo
g WrE, THOGIOFTFE AM IT § 9T &
fArTa MM EoaR A FMEB I AL R 1 77
HIRSAT G2AT AG1 § WY 0RO 90 F FEAfTET
%1 %Y §11 IARI A A9 §, TH T W9 qqwAr
... (wwam) . ..

st wry wmv o (29T) :oATH g e
F qTET A81 & AT 0 #F & A7 9 7 §M
F F1e gw faar =1 fvo w1d € 1. | (swwEE)

SHRI SAUGATA ROY (Barrackpore):
««.. (interruptions) .... so that they do
not vote for the no confidence motion.
Shri Chandra Shekhar Singh has brought
something to your notice. If the security
of the MPs. is not kept, if the Government
machinery and its wheels of power are
1sed against the MPs., the democratic
ystem will fail altogether. It is your
duty as Speaker to take notice of this.

SHRI AMRIT NAHATA (Pali): This
morning at g O' Clock I received a tele-
phone call threatening me: “Don't speak
on the no confidence motion. You will
face the consequences.’”” He was threaten-
ing me with my life. You may ask the
Home Minister to control his R.S.i.
lacqueys. These dagger-wiclding cowar
ca?:qnocty’ﬁightm us like that.

SHRI SAUGATA ROY': Many R.S.S.
people and leaders have come to the
town. They are going around and threa-
tening MPs. The Prime Minister’s Secre-
tariat is being used for this purpose.

SHRI KANWAR LAL GUPTA: Lot
there be an inquiry into what Mr. Nahata
has said. I say that it is baseless. If it 1
found wrong, he should be punished. (Infer-
ruptions)

SHRI AMRIT NAHATA: It was an
annonymous call. It was an RSS fellow
who telephoned and threatened me. (Iuter-
ruptions)

SHRI KANWAR LAL GUPTA: 1t
him resign and face the clecturate.

SHRI AMRIT NAHATA: Let M.
Kanwar Lal Gupta resign. (Interruptions

MR. SPEAKER: Don't record. (Infer-
ruptions)*,

Wt wna Tw (feeetr) - owe A TdEE
3H AW/ 11 & (A0 U HT 9778 qF T
FET &AM F AN AR A §oeA A
FFZ A ZATL AW T qga 7 AW 1 AT @
qgAT £ | FgA 8 0F A1 9 AT #1 3
LXTAT & FAATL ST AZ) fAA & 1 § iy g
g1 %7 fami #1 a3F 377 & AT qEE g
F7 fazwt & o7 7 Awfoar #78 & ) aw
& fAn w11 F1 qAGE FFATAT TIAT & | AT
A 7T ATA IIEE TA9E § | (6 oY agA §
a# |07 At & fo w1 qrg AT AEE Ag i
& 97 o7 7€ wETHe WrE W IAR FTH F7A1
fear &t gaR aga we=t 0% 1 faar f6 T
a1 oFofo®T HIX IH & A% THoUHoT oFf
qIEIE TR 9T ZEa@d w1 &7 wfasre 2 7
Tw AT A1 agd agfama 6 @ af 9y 77
o e qTEE awaT @ § @ o @
T ITAE @ § | 87 I Y 9 Gy AT 1 7 F
qQIESIE qT 99 ST T 99 qiT | §e 42
@mmmﬁm%maﬁiﬁﬁgg

B oY | 9 T TR A qge A%
e et f gl At S
:{cﬁﬂlmmmﬁmﬁrﬁgﬁﬂ

¢ | g W1 aga sARdr AT A@ g

MR. SPEAKER: The Chair has no
power to declare any rule illegal.

ot W o= ;g & T A ag §
dro &l # ot wfeER § TR @A AT
e Y @ & gfwe dfcReRw F

e "

*Not recorded.
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€ ITT AT AT AT % w7 e @ e
wﬂimgamﬁﬁts#mm
g’ﬁncn"rﬁ ¥ @A H ATQ W gfera
fefedw w1 s Y @ fivg oo

MR. SPEAKER: I have alrcady told
you that I cannot do anything in the
matter,

st ¥ W aTn AT AT oY @
% am ®E1 R 5 A0 Sriraa # 21 o
5§54 F Mo § 1w A I e

& wTfed

MR. SPEAKER: I am not allowing.
Don’t record.

12-10 hrs.
PAPERS LAID ON THE TABLE

PassPorT (5TH, 6TH AND 7TH AMEnD-
MENTS) REPORT, 1979

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VA]J-
PAYEE): 1 beg to lay on the Table a
copy cach of the following Notification
(Hindi and English versions) under sub-
section (3) of section 24 of the Passports
Act, 1967:—

(1) The Passports (Fifth Amendment)
Rules, 1979, published in Notifica-
tion No. G.S.R. 280(E) in Gazette
of India dated the 1st May, 1979.

(2) The Passports (Sixth Amendment)
Rules, 1979, published in Notifica-
tion No. G.5.R. 288(E) in Gazette
of India dated the gth May, 1979.

(3) The Passports (Seventh Amend-
" ment) Rules, 199g, published in
Notification No. G.S.R. 335(E)
in Gazetie of India dated the 1st

June, 1979.
[Placed in Library. See No. LT—4598/79]

REPORT OoF INDUSTRY INTO THE ACCIDENT
AT Sieewara Corrmry m  Nacpur
DrTrRICT

TH MINISTER OF PARLIAMEN-
TARY AFFAIRS ANDLABOUR (SHRI
RAVINDRA VARMA): I beg to lay on
the Table a copy of the Report (Hindi and
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English versions) of the Court of Inquiry
into the causes and circumstances attending
the accident at Silewara Colliery in Nagpur
district of Maharashtra on the 18th Nove-
mber, 1975, [Placed in Library. Ses No.
LT 4599/79.]

AGREEMENT  re. DEVELOPMENT OR
MAINTENANCE OF NATIONAL HIGHWAY IN
KerRaLA STATE.

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPO RT (SHRI
CHAND RAM): I beg to lay on the Table
a copy of the Agreement (Hindi and,
English varisions) :enterdinto between the
Central Government and the State
Government of Kerala on the 28th March
1979, in relation to the development
or maintenance of the whole or any part
of the National Highway situated within
the State, under section 10 of the National
Highway Act, 1956. [Placed in Library.
See. No. LT—4600/79).

Nottricatiov uNpER INpiaN  RAILWAY
Acr, 18go

THE MINISTER QF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): I beg to lay on the
Table a copy of Notification No. 8.0.
340(E) (Hindi and English versions)
published in Gazette of India dated the
8th June. 1979, declaring certain railway
stations as ‘Notified Stations’ for the pur-
pose of removal of goods without delay,
issued unde- section 56(B) of the Indian
Railway Act, 18go. [Placed in Library.
See No. LT—4601/79].

1212 hrs.
ELECTION TO COMMITTEE
NaTioNAL WELFARE BOARD FOR SEAFARERS

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): I beg to move:

““That in pursuance of Rule 4(h)
of the National Welfare Board for
Seafarers Rules, 1963 the members of
this House do proceed to elect, in
such manner as the Speaker may
direct, two members from among them-
selves to serve as members of the
National Welfarc Board for Seafarers,
subject to the other provisions of the
said Rules,”

waNot recorded.
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MR. SPEAKER: The question is :

" That in pursuance of Rule 45_11)
of the National Welfare Board for
Seafarers Rules, 1963 the members
of this House do proceed to elect, in
such manner as the Speaker may direct,
two members from among themseclves
to serve as members of the National
Welfare Board for Seafarers, subject to
the other provisions of the said Rules.”

The motion was adopted.

PRASAR BHARATI (BROADCASTING
CORPORATION OF INDIA) BILL

EXTENSION OF TIME FOR PRESENTATION OF
REPORT OF JoiINT COMMITTEE

SHRI SATYENDRA  NARAYAN
SINHA (Aurangabad): I beg to move:

‘“That this House do extend upto the
last day of the first week of the Winter
Session (1979), the time for presenta-
tion of the Report of the Joint Com-
mittee on the Bill to provide for the
establishment of a Broadcasting Cor-
poration for India, to be known as
Prasar Bharati, to define its composi-
tion, functions and powers and to pro-
vide for matters connected therewith or
incidental thereto.”

MR. SPEAKER: The question is:

““That this House do extend upto the
last day of the first week of the Winter
Session (1979), the time for presenta-
tion of the Report of the Joint Com-
mittee on the Bill to provide for the
establishment of a Broadcasting Cor-
poration for India, to be known as
Prasar Bharati, to define its composi-
tion, functions and powers and to
provide for matters connected therewith
or incidental thereto.”

The motion was adopted.

12°'14 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—

contd.

MR. SPEAKER: Wc now come to
further discussion of the No-Confidence
Motion. Shri N. C. Jain—you have got
only 2-3 minutes more,
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SHRI EDUARDO FALEIRO (Mor-
mugao): On a point of order, Sir. We
cannot go on debating a No-Confidence
Motion when it is very clear that the
Government has lost the confidence of
the House......

MR. SPEAKER: There is no point
of order. The matter is before the House.

SHRI EDUARDO FALEIRO: The
Government which has clearly lost the
confidence of the House is not entitled
to remain even for a minute. ... (Inter-
ruptions)

MR. SPEAKER: This very matter is
before the House. Don’t record.

SHRI EDUARDO FELEIRO: ** (Inter-
ruptions)

SHRI AMRIT NAHATA (Pali): You
have banned Mizo National Front.
Why have you not banned RSS ? Why
not ban RSS also ? (Interruptions)
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“There was a communal riot in
Godhara town of Panch Mahal District
of Gujarat State in 1929-30. In this
connection there was a departmental
inquiry about the role played by Shri
Morarji and after this inquiry, the
following order was issued by the
Revenue Department of Bombay State
on roth April, 1930, by letter No.
3307/D/28.

‘Sub: Morarji Desai, his behaviour as
a Government servant.

In this critical period Morarji Desai
as sub-divisional Magistrate has failed
miserably to perform his duty, and it is
difficult to resist to believe that this
failure of his, was due to his communal
bias. Government takes a  scrious
note of his guilt which, in ordinary cir-
cumstances, would lead to his miserable
dismissal, but looking to his services of
the last 10 years, the Government hesi-
tates to take such a drastic step and
therefore, it recommends that he should
be demoted by five positions in the list
of promotion of Deputy Collectors of
the second rank’.”
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Robert Payne, an internationally re-
nowned historian, on page 629 of his
famous book ‘Life and Death of Mahatma
Gandhi, writes on Morarji Desai:

“Morarji Desai was a man of consi-
derable administrative talent, lean and
hawk-faced with an intricate brain and
a capacity for intrigue which he dis-
guised under a mask of judicial calm.
For eleven years he had been a Magis-
trate under the British. The characters
of the scholar and the administrator were

poles apart.”
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n the name of Hindu Rashtra, they

want to create a Brahmin Rashtra, a Pesh-

wa Rashtra.”
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‘“Morarji Desai asked Nanaji Deshmukh
to help him out of the situation. Raj
Naruin was to visit Simla and address a
public mecting there. Nanaji contacted the
Jana Sangh Chief Minister of Himachal
Pradesh, Mr. Shanta Kumar and directed
him to create an incident which might
enable him to ease the Health Minister
out of the Union Cabinet. The Jana
Sangh Chief Minister fully co-operated
with the Prime Minister in cooking out
a case against Raj Narain which enabled
the Prime Minister and the Party Chair-
man to avoid the Parliamentary Board's
taking any action against Raj Narain.”

Sir, I want to put this book on the
table of the House with your permission.
w9 ¥ q3AT AeATg Have you heard
the name of any Prime Minister in the
history of the democratic world who can
conspire about his collcague in this
way ?
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You ask us: what is the meaning of”
culture. Can they define Hindu culture ?
What is Hindu culture ? Ram is represen-
tative of Hindu culture: Krishna is repre-
sentative of Hindu culture: Charawak is
representative of Hindu Culture; Is Atal
Behari Vajpayee representative of the
Hindu culture ?
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My dear Shri Prem Bhatia,

e
from

arty has not done
1 the African

arties not to behave in a shabby

P .
manner which would generate ill-feelings

With reference to the conversation I
had with you the other day regarding a
firm known as‘Atul Drug House Ltd.
1 am sending herewith copies of all the
relevant papers regarding the company,
including the agreement between
partics and also a copy of the resolutions
passed by the African party to throw out
the Indian party from the company.
1 shall be glad if you could kindly find
time to study these papers and advise the
party to remove the Indian party

anything, which would compe
the company.

in India. The Indian p
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“E® ¥
e Eo EE B
IE ok g

mﬁw
m wm m

Wr..ﬁ.
wmm

B
44 mm

E o2 EEE Vo
SLLciErE M

wwmwvmm
ﬂt@mmmt

manmmw
n¥w
Wmﬁnmw



217 No-Confidence

E
3

My dear Dr. Stoll,

Thank you for your letter of the 10th
of July, 1978. 1 am glad to hear that you
are coming to India in Scptember on a
business trip. I will be very happy to see
you here. 1 was in Frankfurt in the last
week of June. Unfortunately 1 could not
meet you due to preoccupations. I was
told that there was some occasion in your
house and you could not leave the house
during those days.

Regarding your Pneumatic Project, I
thought vou were negotiating with Messrs
Kirloskars, who are the biggest enginecring
firm in India. I am surprised to learn
that you have negotiated with some
African firm in Bangalore who are sup-
posed to be your agents. Anyway, we will
discuss the matter in detail when you
come to India.
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‘My dear Dr. Stoll’
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MR. SPEAKER: Kindly do not go
into the character of a judge. It is not
allowed.
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““on 8-6-1979, Shri Manchanda, Director
of Enforcemnent reported that he received
a call from Shri H. 8. Shah, Joint Secre-
tary in the Prime Minister’s Office who
stated that there has been a complaint
from Mrs. Anand and that they would like
to know the full details of this case.”
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“Rule of the people, for the people,
by the people.”
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“Rule of the defectors, for the defectors,
by the defectors™.
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SHRI VASANT SATHE (Akola)
Sir, I want to take this opporiunity today

on this No-Confidence Mocbon 1o bring
to the Lind notice of this 11 mse through
you «n even more basic tnobaly which as
plaguing ihis country, I am sare that all
of you are aware that the 5 viousness of
the problem will not be fhnied only as
to whethor this Governmenr is going 1o

last and how long and which foree 1s woing
to take over., That is not the question,

After the traumatic experience of the
emergency, we thought  that one  good
thing that  emerged was that for the
first time a two-party system on the basis
of parliamentary democracy came into
existence.  We had sincerely hoped, and
1 was one of them that at lrast now the
newpar iy will try to consolidate the parlia-
mentary democracy, because that itself

started on non-issues, disintegrating itsclf,
quarrelling among itself and became un-
stable, And no party which is not itself
stable can provide a stable government
to the country. So, the biggest and the
most important thing was that the Janata
Party should have icen stable in itself.
I hope the no-Confidence Motion at least
gives them an opportuni:y for introspection,
They are forgetiing one thing. . .. (Interr-
ruptions) This man, Shri Jyotirmoy Busu,
was enjoying the sccond honeymoon
in the Jaipur Jail, He is the last man to
have any right.....

(Interruptions ) *

SHRI VASANT SATHL : What is
important in this country is a stable
governmenit,

SHRI C. M. STEPHEN (Idukki) :
A Captain of the Britsih army, what more
can he do ? A paid agent of  the
multi-national.

(Interruptions)**

SHRI VASANT SATHE : I want to
draw the attention of the country through
you and through the House. .. (Interrup-
lions)**,

MR. DEPUTY-SPEAKER : All
the interruptions will go out of record.
Let me remind the members that there
should be some seriousness in the discussion
There is hardly much time and Shri
Vasant Sathe has only 15 minutes. Let
him say what he wants to say within that
time.

SHRI VASANT SATHE : 1 did not
utter a word to distrub them.  Right from
the beginning they started the distrubance,
Kindly take note of thate 1 was saving
something more serious, . (Interruplions) .

MR, DEPUTY-SPEAKER Mr
Jyotirmoy Bosu, please  keep quict  now.,

SHRI K. S, CHAVDA (Patun)
It happens because every Member addresses
the Member and not the Chair,  If they
do su, it will happen like that,

MR. DEPUTY-SPEAK R : You
had better address me.

SHRI VASANT SATHE : I was
inviting your attention 1o the fact that
unless we think of this basic problem of
providing a stable government by a stable

w*Not recorded.
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party., damnd wholle faith in the dcmo%ntic
system parliamentary system wi
croded and what is happening and wg::
bas happened with the Janata Party is
that unfortunately right from the beginn-
ing there is the story of lost opportunity
an excellent opportunity which they have
? to stabilise on basic issues, to tackle

e fundamental problems of poverty of
the people, That they lost, If they have
consolidated and tricd to concentrate on
the socio-economic problems of the people
which have recently been highlighted by
the group meeting of the socialists in the
Janata Party, if right from the beginning
the Janata Party had concentrated on
those problems instead of bewailing about
the non-issues in this country, 1 think
the picture would have been different
today. But, unfortunately, that was not
80, They thought that they came on a
negative vote, Having come on a negative
vote to be in power, to remain in power,
they thought they must usc the same
negative aspects and continue. | have no
quarrel with them But then they have
80 soon brought it 1o a stage that the same
venom which they were trying to  pour
out came home to roost, and they sec the
picwure today. It is no use tryving to give
statistics this way or that way. What is
the picture obtaining in the country ?
The ‘picture is that people are losing
faith in this government, Leave alone
ordinary things, even the law and order
situation in the country is creating panic
in the minds of the people. There is
a very serious danger to the economy .
You talk in terms of ‘all is well with the
economy’, and fricnds throw statistics.
They talk of excesses committed by our
government in the past, but just look at one
simple example of what the Comptroller
and Auditor General has 10 say in his
latest report,

SHRI SURAT BAHADUR SHAH
(Kheri) @ Why docs Mr. Sathe whe can
speak loudly lower his vocal chord ?
He shows and squeaks ar the wrong
monient.

MR. DEPUTY-SPEAKER : Please
take vour scat and don’t  distrub  the
procecdings. It is well-recorded, it is
O. K. Don't unnceessarily create trouble,
He is going on widh his speech and  you
come out with a remark about his vocal
chord, If you arc not able 1o hear, I
can't helpit,

SHRI VASANT SATHE : The
point made in the Comptroller and
Auditor General’s Report is that the
mumber of searches and seizures conducted
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in 1977-78 were not only the lowest in the
last few years reversing the trend of earlier
years, but that the fall in the recoveries
was drastic, '

“The figures of recoveries through the
scarches and seizures are :

1975-76 Rs. 3,683 crores
1976-77 . Rs. 3,571 crores,
1977-78 it

has slumped to Rs. 617 crores,”

SHRI DINEN BHATTACHARYA
(Serampore) Which paper you are
reading ?

SHRI VASANT SATHE : This is
Finangial Express dated grd July, Now
what does this show ? From whom were
these recoveries made ? Not the ordinary
man, not the poor man, but the smugglers,
the rich people, hoarders and those who
have unaccounted wealth, and Rs, 3,600
crores—the entire deficit that you would
have in addition to what deficit you have
already declared, all that could have been
made up by these recoveries from thest
big fellows. Whom are you sheltering?

Th}l:' same report says that the tax
arrears have gone up in 1977 by Rs, 361+
crores. What have you 1o say to l.h;g
Therefore, let us not go on saying that
allis well with the economy of this country,
The Prime Minister seems to think that
all is well. Whenever you raise this
question, he says : “Don’t go by the news-
papers, Newspapers arc  exaggerating.
All is well, God 1s in His heaven, and
I am the Prime Minister.  Therefore,
everything is all righe,” If this compla-
cency, smugness, is to be there, then no-
body would ever be serious abour the
problems of this country,

I beg to submit that the problems are
serious,,  that if we do not wuke up
in time, the country’s unity will be in
danger, the country’s integrity will be in
danger. I am telling you that if people
lose fuith in the democratic institutions,
what will be the casualty ?  All around,
in this sub-continent and elsewhere, where-
ever democraue institutions lost  their
credibility, the tempuation was for the
military to take over, If military:
comes, leave alone democracy, the whole
unity of this country will be in danger,
No military can hold this sub-continent
of a nation together, And since when
have you been a nation ? Only for 30
years, What do you think will happen
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to the unity of this country if either the
military ar any other para military attemp-
ted to take over this country. 1 beg of you
to consider the danger,

In this country there is a serious

in your entire northeastern border with
thuse who have extra-territorial territory,
They will, if the day arises, have a civil war,
and cut off the country in the name of a
big alliance. In the south, do you think
the military can do all that you have to do
on the linguistic jssue? Somebody raises
a call to beware of Hindi imperialism
and you lose the south,

Therefore, I am trying to tell you that
the unity of this country is in da.nﬁ:r
because of the politics of non-issues. What
arc the priorities of the present Govern-
ment > This party tried to push up
Hindi by terrorising the people of the
south. They bring a Bill. I told my
friend Tyagiji : “You have brought a
Bill which, with one stroke, has created
fear in the minds of the Christian minori-
ties”. And mind you, in a very sensitive
region in the northeastern sector, There
they are today in Government and in a
substantial majority.  Why do you want
to do all these things, I would like to ask.

Sam-~ thing about the Muslim minority.
My friend Shri Kanwar Lal Gupta tries
to give statistics, In yuc incident you
killed 100, and then in the past so many
hundreds were killed in totalityv. Is this
the way an arguinent is to be made? The
question is : what is the weight in the minds
of the minorities, the Harijans, the
Girijans, the young student community,
the working class or any other class. The
reason is that my friend George Fernandes
and other colleagues had, when the were
in the opposition, not knowing that they
would come to power very soon, raised
hopes in all classes, all their demands were
supported. Today, with what farc can
you te!l the working class, inflation or
no inflation, economic pressurc or no
economic pressure, not 1o demand bonus,
not to ask for CDS return ? Thercfore,
the time has come when I beg of you and
the House to consider matters seriously.

Tt is all very well to say that this Govern-
ment willfall. I have no doubt that it will
not last long, but what is the alternative ?
I do not believe in this third force
nonsense.  Ten laymen together do
not make one good man. Two Rotten

do not make even one good omelet.
ﬁt are they talking of the third force?
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The question is : have they inspired
any -:.-.onﬁdcnccin the mind of the people
of this country by their actions ? = They
are quarrclling all the time. I agree
with the President. Although President’s
name should not be mentioned in the
House, I am saying this because it is non-
controversial. The time  has come—vyou
are talking of national summits—when we
should have a national summit of all
those who have any love for the country
and who command respect; right from
Sheikh Abdullah to Namboodiripad and
Jvoti Basu, you should bring all of them
together in a natinnal summit and think
of a programme for twenty years, which
should be achieved by the turn of the
century. Have a socio-economic national
programme as the target and then judge
the parties by ormance and imple-
mentation of that programme. Can't
this much be donc by these people,
by this nation ? Can’t people expect this
much from all these leaders ? 1 believe
that every person is a patriot and has
?atriotism in his heart. T appeal to

f vou don't like Mrs., Gandhi, alright
she can take care of herself, you can threw
her in jail—but the rest of you, come
together in a national summit and solve
the problems of this country. That is the
least the poor prople expect from you.

With this. T support the motion because
this is a Gove ment which is losing time
ON NON-15SUCS.

(Interrupitions)

MR. DEPUTY-SPFAKER : Mr.
Sikandar Bakht to make a statement.

14.37 hrs.

STATEMENT RE. DISRUPTION
IN SUPPLY OF DRINKING
WATER IN DFLHI

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHABI-
LITATION (SHRT SIKANDAR BAKHT)
The employees of the  Delhi Water Supply
and Sewage Disposal Undertaking went
on strike on the evening of 11th July. 1979.
The facts regarding the strike, as ascer=
tained from the Municipal Corporation
of Delhi. are that the demands of the
Delhi Jal Mal Karmchari Sangh, mainly
regarding wage rise of 669, and other
benefits including reservation of posts for
the children of the serving employees of the
Undertaking, were served on the Munici-
pal Corporation Delhi on the 11th June
1979 and the matter was, thereafter,
referred for conciliation to the Labour
Commissioner. The employees originallz
proposed to go on strike from the



733 No-Cenfidence Motion

June, 1979, but postponed their decision
till the 12th July, 1979 on the intervention
of the Mayor of Del Ei. Meanwhile, the
employees’ union participated in the con-
ciliation proceedings before the Labour
Commissioner. The employee union was
advised by the Labour Commissioner not
to proceed on strike while conciliation pro-
ceedings were in progress.  Still, the em-
ployees of the Undertaking suddenly and
illegally struck work on the evening of the
1rth July 1979. It is learnt from the
Municipal Corporation that the em-
ployees apparently, tampered with the
‘water-supply equipment and the distribu-
tion system before they went on strike.
The Municipal Commissioner and other
functionaries of the Corporation visited the
plants in theearly hours today. Army
technicians have been called in to assist
the civil authorities in putting the equip-
ment in order and in resuming normal
water supply. Meanwhile, the distribu-
tion lines and valves are being checked
to engure that there is no disruption in
distribution. Since it is the Municipal
Corporation of Delhi which supplies water
also to the New Delhi Municipal Com-
mittee and the Cantonment arcas, water
sunnly in  the areas under the MCD,
NDMC and the Cantonment was seriously
disrupted this morning. The Municipal
Corporation expects that the normal
water supply will be resumed before mid-
night.

MOTION

SHRI B. P. MANDAL (Madhepura) :
Mr. Deputy Speaker, Sir, I rise to oppose
the No-Confidence motion of Mr. Y.B.
Chavan. I would rather appeal to the
Patriot.c sense of Mr.Chavan to witch
draw this No-Confidence motion because,
as you know and everybody here knows,
there is no alternative to the Janata Govern-
ment-in this country. The alternative to
Janata Government is chaos and confusion
which may ultimately lead to loss of demo-
cracy in our country, Nobody in our
country will like that,

During the Emergency, we had enough
experience of whatloss of democracy means
to the pecople. The whole country waslike
ajail. Nobody had freedom of expression;
nobody hadfreedom of speech ; nobody had
freedom of movement. I.akhs and lakhs
of our workers and leaders were sent to
jail without trial. The first and foremost
thing that the Janata Government has
done is that thev have restored democracy.
Everybody is free now. During the
Emergency, under the leadership of the
then Prime Minister, even the speeches
of Members of Parliamentwere not allowed
to be mhtished iy the nevespapers, There
whns strict censarshin over (he newsnaners,
All those restrictions have been done
awav with, The whole country is now
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enjoying freedom.,  If at all=I think,
the No-Confidence motion is not going to
succeed—if succeeds, it will be most un-
patriotic on the part of the mover of the
motion.

After all, what has this No-Confidence
brought about ? It has brought
about a number of defecticns, Since
long, there has been a strong public
opinion in this country that defections
should be done away with. The Anti-
Defenctions Bill was pending before Parlia-
ment since the Fourth Lok Sabha and
every body, including Mr. Chavan, and all
the leaders were speaking at the top of
their voice that if there is any danger to
the country, it is from the defections of
legislators in Assemblies and Parliament.
The moment Mr. Chavan brought this
No-Confidence motion, there have been
a number of defections.

1 have had such an experience myself
in 1968. When there was the Samudid
Government of Mr. Mahamaya Prasad
Sinha, my friend who is sitting here by
my side, I happened to be Health Minister
just like Mr. Raj Narain who was the
Health Minister here, I also felt insulted
as he felt insulted. I also organised a
number of members and that Government
was toppled and, later on, I became the
Chief Minister. But then at that time,
these verv gentlemen, Mr. Raj Narain
and all these persons, from the house-tops
were saying;

THATE WY ST E, 2w By arar am B

It once happened that when I was the
Chief Minister, I was going by train to
Hasanpur and by another train passing
by, Mr. Raj Narain and his men were
going. As soon as they came to know
that the Chief Minister was going by the
other train, the slogan was given.

Ty o wTT § T W Wy o A E )

Now, he himselfis doing the same thing
for which he was so much againat at that
time. Although I succeeded in torrlirg
the Government, although I succceded
in becoming the Chief Minister of the
State, and, later on, after resigning my
seat in Parliament, zlthoug 1 succeeded in
getting re-elected as  an Independent
candidate defeating 211 the forces which
were put up against me, from that time
1felt that in future this should not be dore,
Therefore, 1 would call unon Mr. Raj
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Narain not to do the same thing. - Ifhe calls
ita revolution, that wasa better revolution,
For the first time, under me, the Soshit Dal
was formed and a person belonging to
backward classes became the Chief
Minister. Before that, nobody could
imagine that anybody belonging to the
backward classes could be the Chief
Minister in the caste-ridden State of Bihar.
But then, Shri Raj Narain himsell and
all his men were so much against me,
crying throughout the country—

™ N ST AIm A rarar

How is he doing the same thing now.
1 wonder.

And Raj Narainji was speaking about
Jana Sangh. In .that Government also,
in which I was a Minister and Mahamaya
Babu, sitting by my side, was the Chjef
Minister, the Jana Sangh had participated,
And when Karpuri Thakur became Chijef
Minister next time, he also participated
in Jana Sangh. But today Raj Narainji
is saying that the Jamshedpur riot is due
to some Pande, an MLA belonging
to Jana Sangh==that the riot was perpe-
tuated because of him, and he put the
blame on this Government. I wonder
how it can be. 1 had been to Jamshed-
pur when Karpuri Thakur was Chjef
Minister of Bihar. Some local officers
of Jamshedpur were saving that the pro-
cession of some Mahabiri Jhanda should
not pass through that street and, for six
davs, the ML A was on strike. Later on,
orders from the Chief Minister had gane
to the District Magistrates andthe Superin-
tendent of Police, and Karpuriji was the
Chief Minister, belonging to the same
Party as Shri Raj Narain : he isstill an
associate of his. The order did not go
from the Prime Minister. So. wha was
resnonsible for that 2 (Inferruptions)

So, what T sav is. when there was a riot
in Jamshedpur, who was the Chief Minis-
ter 7 After all, 12w and order s the
resnonsibilitv of the State Government
and an associate, a Party-man and an ally
of Shri Raj Narain—Shri Karpuri Thakur
—was the Chief Minister. At that time
why did Raj Narainji not sayv anything?
As a matter offact, Raj Narainji and our-
selves, from 1065, thatis for about 14 years
—before that T was also in the Congress
—were in the SSP. We had heen in Socialist
Parties this wavorthat. Wehad nothing
to do with RSS.  Prrsonally, T have got
no idea about the RSS. But then, when
Shri Raj Narain was the Health Minister
in this Government, whev were the RSS
and Jana Sangh quite good and why are
they not sn, when he has gone  out of the
Government? T don’t understand that :
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whatis thelogicof it ? When Raj Nrainji
was the Health Minister, he was so
much satisfied, so much happy and
so much on good terrns with the Prime
Minister that when the Prime Minister
came back from som¢ foreign country,
he had gone there with some scent and he
put it in the hands of the Prime Minister.
At that time, the same Prime Minister was
quite good. Then how is it that when he
went out of the Government, the same
Prime Minister became so bad ?

So I would appeal to them that the
alternative to the Janata Government is
‘chans’ which may lead us to dictator-
ship of some type or other., We have
been seeing what has heppened in the
neighbouring States of  Pakistan and
Bangladesh. Anv alternative to demo
cracv is fraught with danger and it should
not be encouraged. ..

Then, about law and order, much has
been said.  After all, law and order is the
State’s responsibility, and there are diffe~
rent government with different colours,
with different  Parties ruling different
States. So the Centre cannot be blamed
for all that is happening.

Before 1152, in 1946, when Dr. Sir
Krishna Sinha was the Chief Minister of
Bihar, there was a police riotinthe State oy
Bihar. Gandhiji was there, Shri Rama-
nand Tiwari was the leader of the polic
constables, and even at that time the arm
wascalled to disarm the police. So, ther
is nothing wrong. In U.P. when some
Congressman was the Chief Minister. ...

AN HON. MEMBER : Mr. Kamala-
pathi Tripathi.

SHRI B. P. MANDAL : When Mr-
Kamalapathi Tripathi was  the
Chief Minister, there was a police riot
and the army was called there also to dis-
arm the police. 'What will Government
do in such a situation ? Can the Go
vernment go on seeing the policemen tak-
ing up the arms and committing violenc-
throughout, | looting property and indulg
ing in arson and loot ? Can Govern
ment réemain a silent spectator to that ?
No Government can tolerate such a thing.
So, it was quite justified, if the Govern-
ment took the help of the Army and with
minimum loss of life controlled jt and
restored normaley in the country. T do
not know, myself not being in the Govern-
ment; but I suspect the hands of the friends
opposite, they might have been inciting
the police force. Somebody.....

SHRI C. K. CHANDRAFPPAN
(Cannanore) :  Who ?
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SHRI B. P. MANDAL : Somebody
like you. I suspect, the gentleman
who was speaking loudly should have
done that. (Interruptions).

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore) : Don't talk with
suspicion. Speak w.th knowledge.

SHRI B. P. MANDAL : I have got
sufficient knowledge, Madam.

You do not get agitated. It seems you
are very much hurt. This ha ed
in the State of Kerala and in the State of
West Bengal where you are ruling the roost.

N Wi g (Trmvegn) ;- &
oI § ww T gur, s ot )

SHRI B. P. MANDAL : It was in
Kerala. 1 stand corrected.

Therefore, Government should get the
credit for this. Without much loss of
life, without much violence, with the
minimum loss of life and property and
casualties, the police riot had been con-
trolled. So, Government should get the
credit for that.

I will not take much time. I would say
that more than 7o per cent of the popula-
tion in this country are backward. What
do the Articles 29(2), 15(4),
and 16(4) say ? They say that the state
shall take measures to ameliorate the con-
ditions of the backward classes and do
justice to them by making special provision
and reservation for them.

Kaka Kalelkar Commission was ap-
pointed in 1953, and in 1955 that Com-
mission gave a report listing 2,399 castes
and communities in this country as back-
ward. They recommended that 33 per
cent reservation should be done for
them. But the Congress people—Shri
Govind Ballabh Pant was the Home
Minister and Pandit Jawaharlal Nehru
was the Prime Minister at that time—did
not implement that recommendation. They
were sleeping over that recommendation
as if the Constitution-makers did not know
anything, as if they had committed some
crime in making that provision. So far as
the Scheduled Castes and Scheduled
Tribes were concerned, somecthing was
done, but so far as the other Backward
Classes were concerned, the Congress
Government were sleeping for 30 years
doing nothing. Thcd]a.nata. Party in it
election manifesto had pledged to do theis
best for the upliftment of the other Back-T
ward classes. And consequently, this
government has appointed a Backward
Classes Commission and also the Scheduled
Castes Commission. Uptill now there
was only a Scheduled Castes Commis-
sioner to look into the grievances of Sche-

[T
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duled Castes. But this Government has
appointed a Commission fo: Scheduled
Castes. They wanted it to get it constitu-
tionally ratified in the last session........

v

w7t T e feg (Frreiar) « & ag w5
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AT f6aT 4T 97 | 7 FigEr A€ fear T .
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SHRI B.P. MANDAL : I am not
yielding. . ...

MR. DEPUTY-SPEAKER : Please
take your seat. He is not yielding.

SHRI B. P. MANDAL : The hom.
Member interrupted me although I am
notyielding. Thisinformation I may give
him that that recommendation of Kaka
Kalelkar commission was to be valid
for a period of 20 years. Now 26 years
have passed. That has become time-
barred. Then out of the 11 members of
that Commission, as many as 7 members
had given a note of dissent on this point
and even in the forwarding letter the
Chairman himself had not agreed with the
majority decision of the Commission.
Had that recommendation been imple-
mented, that would have been a fraud on
the Backward Classes of the country.
And that would not have stood the test
and scrutiny of the High Court and the
Supreme Court. So the present Govern-
ment is totally justified and fully justified
in having a fresh Commission and for the
information of the hon. Members, I would
like to mention that almost all the mem-
bers of this Commission belong to the
Backward Classes. So we can under-
stand the sympathy and the solicitude of
the present government. So far as the
Scheduled Castes are concerned, the 10
vear period has lapsed and they have
extended it to another 10 years,

The Minorities Commission was never
conceived of by any government and this
Government has appointed a Minorities
Commission. The Scheduled Castes, the
Minorities and other Backward Classes
from go%, of the population of the country.
So, T think if this government is disturbed
the plight of the Backward Classes, the
plight of the Scheduled Castes and the
plight of the Minorities will be in danger.
So, I request Mr. Chavan to kindly with-
draw his motion in the national interests.

Sir, as my time is over, with these words.
I conclude. ..
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SHRI AMRIT NAHATA (Pali):
Already I had drawn the attention of the
Speaker this morning about the tele-
phone call that I received. Now I also
want to draw the attention of the Home
Minister who was here just now but who
has now apparently left. One hon. Mem-
ber of this House, Shri Hira Bhai is missing
for the last 3 days. He had left his house
to attend a meeting at the residence of
Shri R. K. Amin. He did not reach his
house and he had not returned to his
home and his family members are worried
about it......

&t wrqrw &7 (¥R : 9 aga A ATHET
¥ fe dug w1 axew @, [ faw @ T E
WiT &7 WiT & fragT -9 ¥ a5 8
wifers §-—fe ae & arfes 4 ® 919 W AT
# o1 wgTET & ST oy & 91 99§ AT
& wimw w5

SHRI AMRIT NAHATA: I only want
the Home Minister or the Prime Minister
to assure this House that the manner in
which the Haryana Assembly members
were taken round the country, such shame-
ful cvents will not take place in this
House and in this capital of the country.

x5 hrs,

Mr. Deputy-Speaker, Sir, when we
thought of moving this Motion of No-
Confidence, we had only taken the recent
events that had happened into considera-
tion. Befere -this scssion of Parliament,
certain ¢himgs had happened and the
entire papgle of India were raising doubts
about the capacity of this Govct;_nmcnt to
govern. And, thercfore, apart from any
technical rcasons, we dcc?:rcd to move
this Motion of No-Confidence; at that par-
ticular point of time, we had no idea, that,
very soon, this exodus will start from the
Janata Party.

Let us be serious. Any serious political
person would draw the conclusion that this
exodus from the Janata Party is the result
of the Jansangh's attempts in the Janata
Party to dominate the party. It is the
result because, in the Janata Party, the
Jansangh tried to humiliate, insult, drive
out and overthrow those who were repre-
senting the aspirations of the rural masses
and the backward people. So, let us not
enter into mutual bickerings. The fact
remains that the Janata Party, of late,
has been dominated by the Jansangh.
That is why, I think, there is an exodus
from the Janata Party.

Sir, 23 vears ago, I had also joined
the Janata Party because I thought and
believed that the greatest enecmy of the
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people at that time was the authoritarian
rule of Mrs. Indira Gandhi in this country
(Intsrruptiens). 1 should congratulate the
Janata Party that truly reflecting the as-
pirations of the Indian people and, under
the pressure of the Indian people, they
restored to us the democratic institution,
Parliamentary institution. But, Sir, very
soon, it appeared that the Janata Party
was given mththintcmal cotl:traditim!, far
more scrious than any rulin has
been in the past. There havegbgearnt‘;t.her
more serious developments in the country

on cconomic, political, social and adminis-
trative fronts.

_ Within these 2} years we are in a posi-
tion where we have entered the period of
shortages; there is a shortage of everything
in the country. And I sympathise with
Sl}'u"i] Mohan Dharia—he is not here—and
the Janata Party has opted for
options. To-day, they are impor umm
031.'-. cement, coal, steel, copper, alumi-
nium, and what not. In 1977-78, our total
imports were Rs. 2,707 crores; in 1978-79,
they rose to Rs. 3,085 crores—there is a
fourteen per cent increase in our imports.
Our exports in 1977-78 were Rs. 2,713
crores but in 1978-79, the exports come
to Rs. 2,404 crores—there is a decline of
eight per cent in exports.

Our foreign exchange rescrves are
dwindling—in 1976-77 they  were
Rs. 1,096 crores;la st year—1977-78—they
were only Rs. 580 crores. The main
source of our foreign exchange earning
is from our own human forces. Because
of their sweat in the Gulf countries, our
foreign exchange reserve to-day has risen.
But, now, the construction boom in the
Gulf countries is on the decline. Even
that source is going to dry up. So, the
result would be, the inevitable result would
be, that imports are increasing while
cxports are declining and our forcign
exchange reserve is dwindling, This
Government has no alternative except
to go abegging in the world and to kneel
down before the World Bank, from the
IMF. After Bangladesh war the national
target has become a net zero foreign aid.
It was for the first time during the emer-
gency Mr. MacNamara came to India and
he was received. This time—for the second
time—Mr. MacNamara visited India
during the Janata regime and, in one of
the villages in Rajasthan, the Chief
Minister of Rajasthan asked some villagers
to touch the feet of Mr. MacNamara.
But, this is not an accident. The forcign
aid in 1977-78 was Rs. 1,280 crores; this
year it is Rs. 1,444 crores. Last yrar, the
debt servicing was Rs. 821 crores; this
year it is Rs. goo crores.
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Sir, every Indian is paying Rs. 15/-
every year to International Monctary
Fund, I.D.A. and the World Bank as
servicing charges. And every Indian who
is born today carries with him the debt
to foreign agencies worth Rs. g400. Every
Indian that is born is indebted and all
his life he cannot earmn that much and
cannot pay back. What I mean to say is
that the policies of soft options, the policy
of easy imports, the policies of refusing
to strengthen public sector through
massive public investments for building
self-reliance in this country is inevitably
leading to the policy of national sell-out
and I am convinced that the Janata
government is leading the country towards
that sell-out,

Sir, I want to warn this government
that by the end of this year we will have
19 per cent inflation. Never in India’s
history in any vear there has been so
much inflation. The worst was 14 per cent
in 1974. This year it is going to be 19
per cent. What are the solutions ? Each
Janata leader has his own solution but
the Janata party or Janata government
has no solution. Some minister says
that there should be credit squeeze. We
had credit squeezes in the past with the
result that small and medium industries
were closed down and it led to massive
unemployment. Somebody says that gover-
nment expenditure be curbed. I'tis a moon-
shine especially when thousands of crores
are being spent over futile subsidies.
My friend, Shri Mohan Dharia, is pathe-
tically trying to build up a public dis-
tribution system but he says the articles
which arc in short supply will not be
distributed through this public distribu-
tion system. Then what for is this public
distribution system ! And is he under the
illusion that without taking over the
wholesale trade in essential articles he can
ever build up a viable public distribution
system ? Then some minister tries to

ive a final solution to inflation—wage

viz., embezzle the money of the
workers that you have compulsorily de-
posited. Embezzelment, breach of trust
and mis-appropriation are the methods of
the Janata party. The workers with their
sweated earnings have deposited it and
now they refuse to pay it back. Had
anyone else done it, he would have been
thrown behind the bars but this govern-
ment is doing it. Then our Prime is
coming w'th a ‘danda’—preventive deten-
tion, banning of the strikes in the Reserve
Bank of India and wage freeze. There are
strikes here and there. That is not the
solution. The conditions they have created,
conditions of inflat on are essentially due
to refusal to curb black-market by traders
because the traders who arc the most
powerful sect onin the country today have
the representatives  dominating the
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Janata party, namely, Jan Sangh. So long
as you appeasc the traders you can never
contajn price rise.

Sir, my friend George Fernandesis here,
when T was talking of the national sell-out
Itwanted also to draw the attention
towards the multi-nationals that have
been allowed to enter our economy.
During the last two and a half years more
than 29 agreements with multi-nationals
have heen entered into. In 1971-72 the
total assets multi-nationals in the
country were Rs. 1,160-crores whereas
in 1977-78 they are Rs 2,330 crores,
The remittances from Rs. .80 crores have
now increased to Rs. 115 crores. The
assets of their subsidiaries have risen
from Rs. 1,100 crores to Rs. 1,740 crores.
Their profits have increased from Rs. 1,000
crores last year to Rs. 1,040 crores.

Sir, my friend George Fernandes is
used to say that small js beautiful. Janata
party’s economic policy says: What can
be produced by cottage industries shall
not be produced by small scale and large
scale industries and what can be produced
by small scale scctor shall not be open
for large scale industries. This is their
policy. Now the total items in small-scale
sector today which are be ng produced are
2400. But, my dear friend, Mr. George
Fernandes, provides for reservations only
for 504 items and toat reservation also is
a myth and a fiction. It is reservation of
further development of capacjty, not of
the present production. This is the situa-
tjion.

Sir, regarding the outlays for the small-
scale jndustry, there js a great impression
which is sought to be created, that the
Janata Party is for the small-scale indus-
tries. Sir, what is the position ? In the
Sccond Plan, the allocation which had
been made for the small scale sector was
328 per cent. In the Sixth Plan, that is,
the Janata Rolling Plan, this allocation
has been reduced to only two per cent.
Our hon. Prime minister is all the time
issuing firman and fiat saying within
10 years unemployment will be abalished,
within 4 years new education will beintro-
duced, within 6 months this will be done,
within 8 months that will be done and so
on and so forth. Do they really realise
the implications of what they are saying ?
Sir, in order to abolish unemployment
within 10 years you will have to provide
jobs for 6 million unemployed people
every year. What is the posjtion today ?
During the last 2‘} years unemployment
is increasing by leaps and bounds.In
March 1977. it was 120°4 million. In
December 1977, it was 179.2 million and
in Decrmber, 1978, it was 126 .8 m lljon.
In February, 1979, itwas 132.8 m Il on,
So, unemployment ‘s ‘nereas’ng. Th-s is
the present situation and 1 wonder how
they are going to achicve what they
say.
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Regarding the peasantry, we have
found that the sugar-cane prices have
crashed. The potato prices have cra-
shed. Today mnobody is buying paddy
in Andbra Pradesh. The FCI refused to
buy paddy on the ground that it is below
the standar d quality. But what happens
is that the farmers are compelled to sell
this to the millers at distress prices. The
FCI purchases from the millers that
very rice_thereby expropriating the far-
mers and enriching the millers and the
middlemen.

Regarding the public sector invest-
ment, I think, I need not talk about it.
This Janata Government has no commit-
ment to the public sector. They have
landed the public sector into a mess.

AN HON. MEMBER : What about
the Film Industry ?

SHRI AMRIT

§lm industry should be tak
public sector, and out of the

of commercial sharks.

NAHATA : Yes,
en in the
clutches

Sir, they are bringing in foreign capital
into the country. Their Tndustrial

Policy Resolution  says

«“Ag a rule. the majority interest in
ownership and effective control should
be in Indian hands, though the Govern-
ment may make exceptions in  highly
cxport oriented and/or sophisticated
technology arcas.

In 100 °% export-oriented
he Government may consider even
fully-owned foreign company.’’

So, Sir, this is the position. They
are following the model of South Korea
and Pakistan. These small countries
can afford to barter away their freedom,
but India cannot afford to do it. The

t Government which
Forcig'n capital on a platter s
to be thrown out by the people.

Clommunal riots are taking place in

v. Today it is

this country every day
Purnca. The refugees used to come from
Bangla Desh into India. Now refugees aTe

going from India to Bangla Desh. It is not
2 matter for shame ? 1 want to warn this
Government that they are now_trying
to drive away Muslims from the Western
Borders, into Pakistan. The present Chicj
Minister of Rajasthan, Mr.  Bhairon
Singh Shekhawat, (when he was in
the Opposition in the Assem‘tlol‘,r_for 10
years) used to say—and he said it hun-
dreds of times—that Muslims should be
sdriven out’’ from India to Pakistan.
Now he is the Chief Minister and he
is trying to do that very same thing,
by settling thousands of rcfugees along

the western borders of the country. So,
¢ hia Cavernment about this. Even

cases,
a

invites

bound
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ifnu'.ng:le Muslim is driven out from India.
to Pakistan, the le will not tole-
uipl it; they will mt it out tooth and.
nail.

. atrocities on  harijans, what
is the position? I am not talking about
Belchi alone. In Rajasthan and other
arts of the country, during emergency,
ds were given to the landls people
and the scheduled castes people. These!
were given in my constituency and other
parts of western Rajasthan and in other
regions of our country,

About

Now, all these Harijans have been
driven out; thay have been evicted,
forcibly thrown out of their lands.
Now these lands have been forcibly taken
by the feudal lords, not only in my cons-
tituency but all over Rajasthan and
other parts of the country. Denial of
land to the Scheduled Castes and Sche-
duled Tribes and the landless people is
the most glaring atrocity. That is
the main reason why we say that this
Government represents the urban
bania and the rural landlords and re-
vival of feudalism, Lastly, we had a head
mistress in this country and she has gone,
Now, we have a head-master. we had
a branch of paranoid delinquents who-
played havoc with the democratic ins-
titutions of this country., Now, we have
a bunch of Neros who are playing musi-
cal-chairs/atop a seething valcano. when
Jamshedpur ~ was burning, the Prime
Minister was watching a Polo game in
Jaipur. And another great andhian
was on hunger strike to save cow because
his mother has laid him te do so
in a dream. Shall the Parliament wait
till Vinobhaji has better dreams?
When C. R. P. and C. 1. S. F. and the
Army were shooting at each other, it
is the gravest crisis that any country
can foresee. that armies were being asked
to defend not the borders of the country
but to defend the present tottering regions.
The army is being used even for breaking
the strikes, While this  cross-shooting
between the army and the G.R.P. was
taking place, Haryana M.L.As were taken
round the country as captives of Jan
Sangh. This is what a bunch of Neroes
were doing. You are imprevious and
senseless to the feelings of the people.
Don‘t call these things defections. You
have st confidence of the people. I
challange you have last the conficence
of of the people and, therfore, if thi
this parliament vindicates, if this parlia-
ment ventilates if this Parliament re-
flects the feclings of the country asit is
doing, 1 am confident that this vote of
no-confidence shall be passed and this
Government shall be thrown out.

SHRI ASHOKE KRISHNA DUTT
(Dum Dum) : Mr. Deputy-Speaker,
Sir, 1 stand here to appose the notion
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of No-confidence that has been moved
by the newly appointed leader of the
Opposition. Sir, at the outside , I must
congratulate:  Mr. Y. B. Chavan for
being reappointed as the leader of the
Opposition and I must sincerely tell him
that I was very happy when he was re-
appointed as the Leader of the Opposi-
tion. Once we were in the same party
and he was one of my esteemed leaders.
When he took over the Defence Minister-
ship of India at a critical time in 1962,
we had a tremendous admiration for him.
We thought and expected great things
from him. I must confess that his
image was very seriously furnished
during the days of Emergency. At that
time also, we thought that we would get
much from him, but we did not. We
see today he is possibly the shadow Prime
Minister. But at that time he was in
the shadow of the then Prime Minister.
He did not have any independent exis-
tence but again when he came back as
the Leader of the Opposition last year,
he tried to invigorate his party and create
a new impression. But then unfortu-
nately that dictator from behind the
scene split his party, removed him from
the leadership of the opposition. Now,
after coming back, T had expected that
what he said yesterday that he was
moving this motion as a national duty,
I thought that he would give expression
to the consciousness of the national
duty by really doing something for
upholding democrary. Does he not
realise that his no-confidence motion
is being taken advantage of by defectors
who are bent upon ruining democracy ?
Doaes he seriously  believe ? -+« (interrup-
tions) Why has he brought this no-con-
fidence motion 2 As a responsible leader
of the Opposition he should consider
himself as a shadow Prime Minister.
Is he prepared to form an alternative
viable Government with the help of these
defectors who change sides cveryday?
Just before me. we heard one of these de-
fectors.

SHRI RAM AWADHESH SINGH:
This is not defection, thisis  split.

SHRI ASOKE KRISHNA DUTT:
I will come to this later. Has Mr.
Amrit Nahata split with the party ?
He was returned on the Janata ticket.
If he had the moral courage, if he had
the moral conviction. he should have
resigned his seat, faced the electorate
and come back on the Congress ticket.
He is a coward, he has gone back from
here to there. Shri Amrit Nahata
was criticising the Government policies
its  industrial  policv, its foreign,
tracle policy etc.  Our competent Minis-
ters will reply to that ; I have got
limited time and I do not want to go
into all that. Shri Amrit Nahata during
the last budget session of Parliament
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invited all of us and he invited me also
asking us to see a ten-minute documen-
tary film which was being shown at one
of the Government auditoriums.
The film was concerned with textiles.
It was an indifferent film, neither good
nor bad. But the significant point was
that as soon as the ﬁfr,rz was over and we
were coming out, he was standing with
a cyclostyled form addressed to the Go-
vernment  and wanted us to sign it.
This was addressed to the Government
saying that this film must be taken as a
documentary and shown on the T.V.
I flately refused to sign it. He was in our
thcn, but I refused to sign that,
cause this was not the proper manner-
of doing things.

I must come back and consider and if
I feel that it was a good film, I will
praise it. But as I said, it was an indiffe-
rent film and he wanted us to sign that
form. Had the Government taken
that film for the TV as a documentary
he would not have crossed over. The
hon. Leader of the Opposition should:
take note that it was for one film that
he had come to this side and it was for
another film that he has gone over from
this side to that side. Is the hon. Leader
of the Opposition going to rely on that

of people to form a viable alterna-
tive Government ?

The hon. Leader of the Opposition,
while moving his no-confidence motion,
said that he was doing it as a national
duty. He was very apologetic and said
that it was not very pleasant for him to
move this. He was halting apologetic
and after making a few points, he imme-
diately saids : *‘ Look here, such eminent
people as Shri Raj Narain have appre-
ciated this.”

Shri Raj Narain has crossed over from
this side to thatside.”” He claims that his
Partyis the real Janata Party (S5—Se-
cular) ; he is calling us names with
*C’., I want to tell him and others that
we are the real Janata Party ; we do not
want any adjectivs to define us. Today,
he is calling himself * secular’ and blaming
us as ‘communal’ because RSS is
connected withus. 'When Shri Raj Narain
joined the Janata party, when he fought
the clections on a Janata Party ticket, did
he not know that RSS was with us ?
So long as he was a Minister he forgot
that RSS was with us. Dayin and day
out, he was conferring with one of the
General Secretaries of the Janata Party
who has RSS background. At that time,
the RSS was all right, but as soon as he lost
his Ministry, the RSS became very
bad. Is this the type of the person that
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the hon. Leader of the Opposition would
take as his lieutenants ? He is one who
has betrayed Shri Morarji Desai, he is
one who has betrayed Shri Chander
Bhao Gupta and others in U. P. and one
who has betrayed Dr. Lohia. Possibly,
he was just trying to pay back his con-
science and was trying to make up with
Dr. Lohia by renaming the Wellington
Hospital as Dr. Ram Manohar Lohia
Hospital. That was how he was paving
his Guru's debt. Isthe hon. Leader of the
Opposition to form a Government with such
people? I do not want to blame indivi-
dually any one of them. They were, till day

yesterday, my colleagues. They
were our friends and I believe that bv
Monday, many of them will again come
"back and strengthen the Janata Party.
I will not name any of them individually.
(Interruptions) .

I know Mr. Sathe is very happy, be-
cause he has old connections with Raj
Narain (;nterruptions . I think many
people have forgotten. But Mr. Sathe
must remember that when the 4ist
Amendment was being considered in Par-
" liament, Mr. Raj Narain was a Member
of the Rajya Sabha. And on the gth
August, 1975, when the 415t Amendment
-was voted, which side did Mr. Raj
Narain vote for > He voted along with
Indira Congress for the promulgation of the
415t Amendment, whereby the President,
Governorsand the Prime Minister were
exempted from certain provisions of law ;
and RajNrain went and supported it. I
am quoting from the recorgs of the Rajya
Sabha. He went and supported Indira
Gandhi. It is not new. Sathe may be
very happy with it. But should the
hon. Leader of the Opposition dcpend on
these people to form a viable alternative?

I was hearing Raj Narain to-day.
He started by saying that RSS was creat-
ing animosity between Hindus and Mus-
lims. If RSS was creating it, it is doing
it for thelast 30 years. Why did Raj
Narain shake hands with them and fight
the elcetions with their support ? If he is
honest he should have come out at that
time, and said that he would have no
truck with the RSS. Did he do it ?

The next point which Mr. Raj Narain
made was that Mr. Desai was a dictator,
Mr. Desai indeed is a dictator | But
when this dictator was the Prime Minis-
ter and Mr. Raj Narain was a member
of that dictator’s Cabinet. Mr. Desai
went out of India, and Raj Narain sud-
denly started creating chaos in  this
country. Mr. Desai came back ; and
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this man, with a guilty conscience, did
not waste one minute. He rushed to
the airport with a bottle of perfume, to
Bmear it on Mr. Morarji Desai.
To-day he is smearing mud on him 5
yesterday he was smearing perfume. And
tomorrow, if it suits his convenience, he
would come back and smear perfume

_again on Mr. Desai.

Alleaderfof a sizeable party in  Parlia-
ment—let him call it Janata (S) or any-
thing eclse—bent upon creating an alter-
native Government should have many
qualities. The first of these qualities is
dignity. My friends from Uttar Pradesh
will give details. Mr. Ugra Sen said a
lot abouthim. Otherswill say what he
did in Uttar Pradesh. But I will just say
what he did over here, the day he went to
take the oath at the Rashtrapati Bhavan,
There, he astounded everybody, including
the President himself, by pushing some
sweets into the mouth of the President.
Is this dignity for a Minister ? (Intrr-
ruptions) .

SHRI A. BALA PAJANOR (Pondi-
cherry) : It is a new thing.

SHRI ASOKE KRISHNA DUTT :
My esteemed friend Mr. Bala Pajanor was
not here. He did not know it. He has
forgotten many things.

SHRI A. BALA PAJANOR : I donot
take note of silly matters. T amon
serious matters,

SHRI ASOKE KRISHNA DUTT :
If he considers it a silly matter, I will
bring another scrious instance before
him. Mr. Bala Pajanor and Mr,
Mohanarangam are there. Mr. Raj
Narain comes here and boasts that he is
secular. By merely shouting and boast-
ing one does not become sccular. Secu-
larism is a condition of mind. I have
had nothing to do with Jana Sangh. 1
do not have anyhting to dowith the RSS;
but T am honour-bound, when 1 have
taken a pledge, when I have joined them
in the elections, when I have formed a
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party with them, I am honour-bound to
work with them. This is a condition
of honour. But, at the same time, this
man while he was a Minister, was quite
content to he with the RSS and the
Jana Sangh. Today he is changing his
op!_:tllion. It is a condition of mind, I
said.

Crmmunalism is the effect of narrow
mindedness and meanness,  Somcbody
who i mean in onc respect will always
be mean in every other respect., He
calls himself non-communal and secular.
Did Mr. Mcohanarangam and Mr. Bala
Pajanor forget the instance of last year,
when the language agitation came, in
what manner Mr. Raj Narain tried to
thrust Hindi upon South Indians ? Was
that a fair condition of mind ?

SHRI A. BALA PAJANOR : I will
come to it.

SHRI RAGAVALU MOHANA-
RANGAM (CHENGALPATTU): We
will never forget it. It is recorded in our
heart.

SHRI ASOKE KRISHNA DUTT :
I hope it is recorded in thecir hearts.

SHRI A. BALA PAJANOR : I would
request my hon. friend to come forward
with a categorical statement on the
langnage issue also. ([Interruptions).

SHRI ASOKE KRISHNA DUTT :
I do not have to give any other assurance
tn Mr. Bala Pajnor. T know Hindi.
1 understand Hindi. I can speak Hindi,
But T insist on speaking in  LEnelish over
here becanse 1 ean express myself better
in Enclish and Mr. Bala Pajanor can
understand me better  in Faglish.

Shri Samar Mukherjee is here. T am
happy that he is here. T thought they
had all left. But I am happy to find
that they have come back. I listened to
his specch vesterdav. He gave a very
forceful speech, but T could not make out
what he had in his mind. I thought
he had not benable to make up his mind
what he ha'l to do on Mondav. T just

_wanted to remind him certain things so
that he remnembers all these things on
Monday, We have difference in West
Bengal. Wr do be have differences.
I went to West Bengal. The law and
order situition came up there. I had
talked to the West Bengal Government.
I had criticised the CPI (M) government
over there, But, at the same time, I
want my (riends of the CPT (M) to re-
member that they are going to help in the
re-establishment of Indira Gandhi by
pasgsing this No Confidence Motion.
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Have they forgotten what heppened to
Mr. Jyoti Basu during those days ?
Have they forgotten what happened dur-
ing the emergency ? (Interruptions) 1
thought I would not have to deal with %Vh’.
Stephen.  Mr. Stephen has been deposed
from bis post from the leadership of the
Opposition.  Yesterday from his - speech
we saw what frustration he was suffering
from, Idonotwant todeal with him any
further, But he is still raising some
issues. T want to remind Mr, Stephen
about the split in the Congress Party last
vear.  (Imterruptions). 1  think Mr.
Stephen ought to remember this. Our
memory is not short. When there was a
split in the Congress last year, this Cong-
gress, not the original Congress, Mr.
Stephen had given support to Mr.
Chavan. Suddenly, when allurement of
kursi was given, he changed over. That
is a tvpe of person Mr. Stephenis. (In-
terruptions) I am not addressing Mr.
Stephen. I am still trying to impress‘
upon the Leader of the Opposition that
in his national duty, he should withdraw
this motion, because in this motion, every
defector will try to take avantage, the
defectors led by Mr. Raj Narain. I
told you about his dignitv. I also told
you what was his performance when he
was carrying on Ministership. But a main
thing in a leader should be his loyalty,
A leader commands loyalty of his fol-
lowers and gives loyalty to his followers.
But what the loyalty in Mr. Raj Narain
when he was on our side. Today I was
amused to find that he was addressing
Babu Jarjivan Ram. He said that Babu
Jagiivan Ram should come over there and
support them. Last vear, when he was
paddling in pornographic photographs,
did hr  rememher  this thing about
Babu [agjivan Ram ? Did he remember
him as aleacdr when he was trving to
blackmail him in a most nasty manner,

(Interruptions)

SHRT MANI RAM BAGRI (Ma-
thura) : T am on a point of order.
My dear friends, all RSS members from
this side have alleged that

“gra FEET TTH A AEEdEw o«
ﬁaIIJ
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MR. DEPUTY-SPEAKER : Please
wind up now.

SHRI ASOKFE KRISIINA DUTT : 1
can understand the anger of my friend ;
because he is angry he has lost his
memory.
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I sholld remind my Marxist friends to
remember that one of these defectors who
was the first to defect yesterday, or the
day before yesterday, also defected in
West Bengal in 1966. Our Marxist
friends wooed him, had taken him and
made him a minister. How long did it
‘take him to betray them 2 It must
be remembered by them.

I will conclude by saving that T vehe-
mently oppose this motion. At the same
time I appeal to the hon. Leader of the
Opposition that in consciousness of the
national duty he should withdraw this
mntion because defectors and people who
are bent upon ruining democracy are
trying to take advantage of this motion.

L]

SHRI P. A, SANGMA (Tura):
Mr, Deputy-Speaker, I rise to sunport the
motion of no confidence moved by the
hon, Leader of the Opposition. The
discussion and the speeches of the hon.
Membes of the House, particularly from
the ruling side, remind me of a story which
speaks about three professionals : a
scientist, an artist and a politician. One
day a discussion arnse among a scientist,
an artist and a politician—Prime Minister
as to whose profession was the oldest
and the best. The scientist said of
course mv profession is the best and the
oldest. How comec ? asked the others.
“"When God created man and He found
that he was alone and needed company,
a woman, He made Adam sleep and took
a rib out of him and created a woman,
That was the first surgical operation per-
formed by God himself and so mv pro-
fession is the oldest. The artist said
no : man was the last item to be created
bv God and before that e had created
the beautiful universe, the  stars, moon
and ercen seenary which is all art and so
mv nrofession is the oldest. Whereupon,
the nalitician  Prime  Minister  smijled
and said:  both of vou are wrong ;3 my
profession of  politics, government, is the
‘oldest in the world. The seientist and
the artist were non-nlussed ; thev saids
what was there before the world was
created except chaos and eonfision 2
The Prime Minister  politician  said:
yes, chaos and confusinn—that is exactly
politics ; that is my profession, Today
we have a politician, prime minister, we
have leadership in the country whe is
bappy and satisfird, who takes pride in the
chaos and confusion in our country,
Mr, Deputy Speaker, after listening to
the speeches of the hon. members of the
ruling party, I now find that there are

‘two motions of no confidence. Oneis
inst the Prime Minister and another
~is against Shri Raj Narain. The cloquent

JULY 12, 1979 Motion 252

speeches that have been made remind me of

a Proverbe—* Pi n cl Py
sight of the catg:o closes its eyes at the

What is the duty of the Government ?
e ﬁr_-nt and foremost duty of the Govern.
ment is to protect the life and the pro-
Eerty of the people, to maintain communal
armony, to maintain peace. Without'
all this nothing can be achieved. No
development can take place: But here
in this Government, I find, they are least
concerned with the chaos and confusion,
about the frustration that is going on in the
country some hody has rightlv pointed out,
b a]]:v'rlt:::hr:nn:stcr al\qfavs says—everything
the PriiXt Min;:t:;?rtmg is well, T am

Cx;:‘:r::?-:na?; this Government came into
o : r:;rt i; rfﬂh_v-rars ago, "Y}'M did
tn-img \:h o '}:‘ eir first action was
Last o atever had hbeen don_t- in th;
. Y years or more, Did this
(’?V‘:r ument try to find out what are the
things which are very very essential for the
cconomy of this country ? What are the
Prioritics that this Government has given ?
l‘hr: priority that this Government las
given is ‘ prohibition’. They have given
priority  to the imposition of language,
interference in food habits of the people,
and interfcrence in the religion.

Since various aspects have been dealt
with by the previous speakers, I want to
speak something about the most impor-
tant thing which was very rightly pointed
out by the leader of the Opposition
while he was moving his motion. He
said that the treatment meted out to the
meinorities in this country was most
tragic. I belong to the minority com-
munity in this country. I belong to
the tribal community. T come from the
North Fastern Region. Manv members
have talked about the North Eastern
Region, particularly Prof. Dilip Chakra-
varty. Ile is not here now. le has
claimed to have known and understood
the problems of North Eastern Region
thoroughlv. T doubt it. 1 ean tell
you on belialf of the minorities, the tribals
in the North Eastern Region, the people
over there feel very much unsafe in the
hands of the nresent Government. Tt is
because the present Governmient has not
tried to understand the problems of cur
region.

Wkhat is happening in Mizoram to  day ?
What is happening in Nagaland to-day ?
It is solely  because the Government has
not tried to handle the situation pro-
perly. The visits of the Prime Minister
to our region have added fuel to the fire.

I should say that to-day the country
is not only suffering from the crisis of
confidence but is also suffering from the
criis of gencration gap. The Prime
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Minister comes to Nagaland and meets the
village leaders of Nagaland. The first
~question he asked ¢ Do you consider your-
stlf Indians ? Are you Indian citizens”'?
These village leaders were completely
shocked, very much provoked with this
question of the Prime Minister. They
said ‘““we are Nagas.” The Prime
Minister said that he was giving them
time to reply whether they consider them-
selves Indians or not? If they do not
consider themselves Indians, he would not
talk to them. The people said, * We
are Nagas”. The Prime Minister said,
“Getout ., He did not talk to the people
further. I want to ask, why should the
Prime Minister of India, going to an
Indian territory, talking to the Indian
peoonle, ask the citizens of this  country
whether they were citizens of this
country or not > Why should the Prime
Minister have this suspicion in his mind ?
This is the kind of Prime Minister we
have ! Last session, Mr. Vasant Sathe,
Mr. Lakkapoa and mvself gave notice of
an adjournment motion on the reported
Statement of the DPrime Minister at
Shillong, the capital of mv State, on 7th
April to the effect that “ if vou cannot
learn Hindi in one year, you better go out
of this country®. The Prime Minister
on the floor of the House flatly dernied
having made such a statement, He
said, it is a total lic. But I have some
press reports. I have met the journalists
who gave thosefreports. I have met some
Cabinet Ministers of my State who have
heard the tape-recorded version of the
press conference at that very time and
they say that the Prime Minister did say
that if you cannot learn Hindi in one
vyear, vou should leave the country, For
the present, it is sufficient for me to quote
one portion from one newspaper report:

#Sine> My, D=sai’s reported  renlv was
acrvnticone, itisnntelearif he denied
having marle such a statement at all.
But those wha were nresent at the
Coanference insist  that  the Prime
Minister did utter such a sentence and
all that was reported was not a ‘total
lie ’. Some renorters who possess the
taned version of the Press Conference
have in fact thromwn a challenge at
Mr. Desai.’”

T am sorry the Prime Minister is not
present here todav, T wouldlike to ask him
whether he would again denv that on that
particular dav he did not make this
statement. Whoever is  sitting  herc now
on hehalf of the Government, T would
fike him to note it down carefully : I
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want a statement from the Prime Minister
whether he can again say on the floor for

the House that he did not make this state-

ment or whether he would come up with

an amendment and say, 1 made it as an
individual psrson, not as Prime Minister

of India.”

The Nepali community from various
parts of the State came to Shillong and
met the Prime Minister. They demanded
that Nepali language should be included
in the B8th schedule of the Constitution.
Mr Morarji Desai said—I quote from this
newspaper report—

“ He told a delegation of Nepali Bhasa
Samity that if they wanted Nepali
language, they might as well go to
Nepal’.

This is how the Prime Minister of India
talks to his prople. Can we aflord to
have such a person as the Prime Minister
of this nation ? 1 want a catcgorical
statement from the Prime Minister of
India as to what his policy is towards
language and what his policy is towards
religion, Day hefore yesterday, the
Home Minister, Shri H. M. Patel said,
while replying to a calling attention
motion on Mizoram situation, “I am sur-
prised that the Christians are going on
with such a movement against the Free-
dom of Religion Bill"". He is surprised
that 15 million people of this country are
agitated over this. Is this the way the
Home Minister of this country should
speak ? When the baby cries, is it the
duty of the mother to say, * I am surprised
why my baby is crying ?* It is only a
step-mother who can say this, not the
mother, This is exactly what we feel.
Today we fecl that we the minorities,
the tribals, the Christians and the Muslims
are bring given step-motherly treatment.
We are being treated as second class

citizens.

AN HON. MEMBER: Fourth Class
citizens.

SHRI P. A. SANGMA: Yes, fourth

class citizens.,

The Home Minister was saving why we
were agitated over the Freedom of Re-
ligion Bill. I want to read out what the
hon. Member who moved the Bill, said.
Tt is a letter written by Shri Mohd.
Aslam to the Indian Express of May 16,
1979. He was also in the gathering whom
Mr. Tyagi addressed. He said:

“Mr. Tyagi told the gathering that
the minorities in Bangladesh were being
uted and their population was

ast decreasing, whereas in India the
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minorities were on the increase. He
said that already Harijans, Muslims,
Christians, Communists, Socialists and
others who were Hindus in name only
constituted 5094 of the total population.
If prompt action were not taken to set
things right, Hindus would be rendered
a minority and the administration of the
country would pass from their hands.
The Hindus would then become aliens
in their own country.”

Is it not a shame on those people who
claim that India belongs to Hindus
only? This is the reason why 15 million
Christians are agitated. Now, the Home
Iﬁfh_mstc'r says: 1 am surprised why these
atizens of this country are agitated; why
they are crying. | want that this attitude
should be changed.

With these words, I support the motion.

SHRI A. R. BADRI NARAYAN
(Shimoga): Mr. Deputy-Speaker, Sir, 1
rise to support the no-confidence motion
so ably moved by our leadcr, Shri Chavan
Sahcb and ably supported by Shri Stephen.

When the motion was mooted 1 felt
whether i‘r. was really necessary in the
prescnt existing circumstances. The edifice
of the Janata Party was showing signs
of crack for some time and its crumbling
was alrcady visible as the number of
members forsaking it is everyday grow-
ing. The thinking and patriotic members
amongst them were fecling impatient that
the RCffDrmalillrr of the Party belied its
promises to the people. Shri Raj Narain
fired the first shot E))f dissent arlld more
and more members of his way of thinking
began to follow suit. ‘They felt thev arrived
on the scene after the elections. giving
the people promises of a better state of
affairs, giving hopes of a better deal.
Even when the Janata Party was formed,
right thinking peaple felt that they could
not deliver the goads they promised, con-
stituted as they were, a conglomeration of
vanous units with differine and diverse
ideologies rach in conflict with the other.
It was an assemblage of clements so op-
posed to each other that they did not
ha\{e a2 common and united course of
action either in ideology or principles or
programmes. One wanted a socialistic
approach, another an urban and capitalistic
approach, and yet another a theocratic
approach, some the Gandhian approach
and %0 on and so forth. It was like bring-
Ing together a lion, a lamb, an clephant,
a crocodile and a serpent in a  common
game, the performance of which, how-
ever shrewd the manager may be,
would ultimately fail. Thanks to the dex-
terous way in which our Prime Minister
perforiys  his managerial functions, he
could play the game so long and so well.
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He has done quite a dangerous tight
rope-walking excrcise, and the acrobatic
performance in the natural course has to
come to an end. It has come to an end
and the onlookers of the game have
become disgusted. That is why I stated
that thc whole structure is crumbling
and disillusionment has set in within the
party. Things being what they are, and at
a time when the tree is falling by its own
weight and its decayed roots, one wonders
whether any implement was necessary to
fell it. So it is that one felt whether a
No-Confidence Motion was necessary.

Disillusionment had set in within the
Janata Party. A texture of the feelings
of the members could be visible in the
impassioned speech of the Socialist M.P.
Shri Kalyan Jain. When I congratulated
him, he said that his heart was speaking
and not his head. No arguments were
necessary to substantiate the No-Confidence:
Motion and the soul of the Janata Party
was speaking of its own performance and
the disgust it had produced on those
to whom the party had given solemn
promises.

The effort of the leader, Shri Chavan,
I felt, was to beat a dying horse or a
dead horse.

However, the idealist Gandhite Pro-
fessor Ramji Singh was at great pains and
struggled very hard, quoting an instance
here and an instance there of individual
acts of munificence. 1 wish he had looked
at the matter objectively, as I expected he
would look at the overall and integrated
performance of the party.

Shri Kanwar Lal Gupta, the champion
spokesman of the Janata Party, battled
hard to bring home the varied perfor-
mance of the party, but ended in narra-
ting only the usual rigmarole of com-
plaints against the previous Government.
In this cffort his wit and wisdom failed
and vituperation prevailed. This made
our veteran statesman. Shri V. P. Nayak,
remark that words spoken by men indi-
cate the culture they possess.

15.58 hrs.

[MR. SPEAKER in the Chair]

Sophistry in language or statistical
figures are often used to camouflage what
has not heen achieved. The performance
of a Government, or for that matter of
any institution, is judged by how the
beneficiaries talk and feel. Their yardstick
is simple. Every citizen who is a beneficiary
of Government reacts in his own rustic
way what he thinks of his Government.
For him no figures are necessary. His
needs are simple. He wants a roof over hi

256



257 No-Confidence

head; he wants a living for himself;
his children should have free and good
education, his daily needs of food, clothing
and other necessities should be available at
reasonable rates, his peace should not be
disturbed by violence and insccurity and
his agricultural effort should be suitably
rewarded.

Judged by these standards, the common
man feels that he is sadly neglected, that
his daily existence has become burden-
some and that no one is interested in his
welfare and that he has none that cares for
him.

This apart, the unity, the integrity and
the security of the country is in jeopardy-
The unity of the country is under threat
the integrity of the country is torn as
under and the security of our great coun-
try is in @& precarious condition.

16 hrs,

There is no law and order. There is
no security for women and children. Even
in daylight crimes arc committed. Dis-
cipline in the services has been shattered.
As very rightly stated by Shri Kalyan
Jain, the fountainhead of power, the
very source or discipline and decorum,
has become polluted. No wonder the indis-
cipline, corruption and nepotism has
trickled down to the lower levels. The
very powers to which people look to for
protection and help in distress have been
warring with each other because persons
in authority have not had a dialogue with
those concerned and diagnosed the cause
of the disease and looked at the problem
with a human approach. Chaos is ruling
the country. The students are frustrated
that the right type of education is not
imparted to them. The labour is restive
because with the soaring prices their living
has become a daily problem. The peasants
who form 70 per cent of  our population
are unhappy that their cconomic condi-
tion remains the same as it was before
freedom and the fruits of self-government
have not reached them though our Fin-
ance Minister, who is a champion of the
rural folk, diverted his attention to some
extent to the neglected rural areas. The
minorities are in perpetual chaos fear of
being victims of the domination of the
majority communities. The Harijans and
Girijans are trcated no better than
chattels and objects of servitude., The
intellectuals are unhappy as scope for
their talent is unrecognised.

In short, there is no field of activity
where any one could say that things are
in order.

e

Inside the Party, outside the Party,
ide the country and out side the country,

1488 LS—9

ASADHA 21, 1901 (SAKA)

Motion 248

everywhere there is dissatisfaction t
the Government has failed to rise tot?l:e
occasion and march forward towards the
goal of an egalitarian society free from
hunger and free from want.

Our leader has rightly said that the
no-confidence motion is brought in to fulfil
a national duty with a view to restore
confidence and trust of the millions of
our countrymen who have placed us in
charge of their welfare and happiness,
We cannot play with the lives of the peo-
ple who have reposed implicit trust in
our ability to do the right and proper
thing. There is no purpose in sticking
to power when we cannot wield it to the
benefit of the millions, The party is greater
than the individual and the country is
greater than the party.

We need to set our house in order—
a house which has been badly mismanaged.
Nature is so kind and bountiful to us ir
this great country. It is an irony that
while water is available cverywhere, there
is not a drop to drink. That is our un-
fortunate position.

May I, Mr. Speaker, Sir, in view
that has been said by’ we!l-m!:::i:lé
persons, cmphatically urge on the Council
of Ministers that shis Parliament has no
confidence in them and that they in their
wisdom resign from their places of power
and allow those who can do better to take
the reigns of Government? The people
have waited too long and they cannot
afford to wait any more.

( JaunpU')Y I rise to oppose Shri Chavan’s
no confidence motion. Before I deal with
him, I would like to talk about my friend
Mr. Stephen :who 18 a good Christian and
has read his Bible properly- He has charged
us, the Janata Party, as being a criminal.
party, political fzrlmmal as he calls it
I have been trying to understand what
he means by a political eriminal. I have
been trying to recollect facts. Where does
this charge actually stick?

Did the Janata Party impose an emer-
gency b}r its own will? Did the Janata
Party shoot people and kill people, and
put them in prison for no reason what-
socver > Was that a criminal or judicial
action? I am sure Mr. Stephen’s definition
varies from time to time as it suitshis
political complexion.

I have got a cutting here from which
I would like to read a few lines, with
your permission. You have been an emi-
nent Judge of the Supreme Court. I
would not like you to pronounce a judg-
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ment here, but I am sure you will agree
Khm criminality, political criminality,
es.

“Narrating the regrettable incident,
Mr. Tulsi Ram said he was forced by

two Andhra Pradesh Ministers yesterday -

to meet Mrs. Gandhi, He had come
away after saying to her, ‘Sorry, I have
to part company with the Congress (I).”

But he was forced to join it. Who forced
him? May I ask you as a legal luminary:
does not forcing 2 man against his will
tantamount to kidnapping? Is that not a
litically criminal action by this great
ultana ?

Very recently Delhi witnessed a very
highly moral political action on the streets,
when Mr. Stephen’s Crown Prince was
leading 2 demonstration. What was it?
Ultimately it was utter wviolence, utter
goondaism and hijacking of a plane.
Was that, Mr. Stephen, a very ethical
act, I wonder. But Mr. Stephen is a laud-
able man.

AN HONE. MEMBER : Who was that
person?

SHRI YADVENDRA DUTT:
Sanjay Gandhi. Congratulations on your

nderstanding. I can give them the idea,
I can give them the logic, I cannot give
them the brains to understand it.

I respect Mr. Chavan very much because
at times he has displayed some principles,
however belated they may be. He was a
Minister then. Who arranged the shoot-
ing of Jayaprakash Narain when he was
leading a procession in Patna? Wasit not
the Youth Congress people, and was it
not from the house of a Congress([) MLA?
Was it a very cthical act? I am amazed,
Mr. Stephen, at your brilliant under-
standing.

Mr. Stephen has called us, the Janata
Party, the Whited Scpulchre, quoting from
the Bible. What is the Whited Scpul-
chre? It is a dead mauseleum enshrining
the bones of a certain gentleman. What
was the rule of 19 months? It was worse
than the Whited Sepulchre, and I am
sure you are responsible, and I am sure
that if Christ were to come to this world
again, he will repeat the same lines.
which he said on the cross: “Fither, for-
give them, for they know not what they
do " This is Mr Stephen's swan song or
dying song. Mr Stephen has called the
Janata Party “a party dominated by
RSS” 1 am amazed at it Mr Stephen
has no experience of the RSS T know it
from 143 and I am proud to be an RSS
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man, I do not hide the fact, I am not
ashamed like your leader. When he
epoke for the first time in 197y March,
he said “hang her, I don"t mind it."
But the leader’s position changed his
mind. What a wonderful change? It is
a change by the chair, not by his intel-
lectual capacity. 1 wonder how the RSS
has dominated the Membership of the
Janata Party. I will give you two ex-
amples. The day 1 entered politics, T was
asked by the RSS to resign from the
office that 1 held and I had to resigned.
Today, I am only an ordinary RSS mems-
ber. They talk of dual membership? Where
is the dual membership?

SHRI C. K. CHANDRAPPAN: You
are a Member of the RSS.

SHRI YADVENDRA DUTT: Yes. I
am proud of it. I am not one of those
who pin Stalin medal or Lenin medal
and go round like a pouting pigeon, RSS
office-holders will have to go out if th
come into politics, and they talk of RS
domination, RSS has nothing to do with
politics. Thev talk about us as communal,
I will give you two examples. When the
entire India was burning after the parti-
tion, my place, Jaunpur, was free from
all communal riots, Why? I challenge
you for that.,

AN HON. MEMBER: You warc a
Mabharaja then.

SHRI YADVENDRA DUTT: 1 might
be Maharaja or e¢x-Maharaja, whatever
it is, People are still there,

One day in Banaras, we had some
discussions with our Muslim brethren and
at the namaz time, it was the RSS that
called them 10 come and offer their
prayers. in a tample. Did anyone else
have the courage to do that? You had
none, You are sheer hypoerities, if 1 may
use that phrase and yet you say that we
arec communal, I am amazed that so
many intelligent men, positg as  great
leaders. are saying like this. Mr. Chavan
I may be forgiven. if T say that I know
a number of people there who had gone
and given Gurudakshinas 1o RSS for their
political «rds. T con tell the amount of
money that they gave, T am sure, Mr,
Chavan wiil vgree with me.

SHRI A. PAIA PAJANCCR: How

much?

SHRI YADVENDRA DUTT: Let  those
people ask, 1 will say. You den't worry
about it, I know of a great gerntleman
who is posing as if he is for secularism,—
I would not name h#n because he is
not present here now—he said to me
“if my wvoting block and the RSS cadre
join, we can turn the wholcl country,”
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Then the RSS was good. In quest of
that, he went to Kanpur, when the head
of the RSS came there and he fixed an
appointment with him at 5.21 p.m.

SHRI A. BALA PAJANOR: At 4.20?

SHRI YADVENDRA DUTT: You
may be a 420,

SHRI A. BALA PAJANOR: You have
a lot of 4208 with you. You are 420s.

SHRI YADVENDRA DUTT: You call
us whatever you like. We have nothing
to say about that. I know what
he talked with the head of the RSS.
He did not go on his two feet;
he went on his four feet. The RSS was
good then, When Mr. Raj Narain offered
prayers and sat with Mr. Nanaji Desh-
mukh and hugged him like brother, then
the RSS was good. It is talking with two
tongues. .,

"ot warirere fee: 7 %7 ¥ T@w 2wF ¢
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SHRI YADVENDRA DUTT: He is
his alter-ego.

So, if it serves onc’s political purpose,
the RSS is good. If it does not serve one’s
political purpose the RSS is bad. This
15 down-right damn hypocrisy and hypo-
crats have no right to call themsclves
cthical or moral,

May I ask—he is a great moralist—
in whose Fiat car he ran round in Uttar
Pradesh? Who was footing his telephone
bill of Rs. 10,000 a month? The Deputy-
Speaker is not here, He was also one
of Mr. Raj Narain's followers. I happened
to be the leader of the U,P, Jana Sangh
Party and the Leader of the Opposition,
They were short of 12 votes for getting
him clected to the Rajya  Sabha.
Mr. Raj Narain came and said, ‘“Brother,
you give us 12 votes,” We were then
very good. Now we are bad, What a sud-
den transformation! Sir, if you will permit
me to use Hindi phrase:

NIEAA T AL, B AR F O E QA
FATT FT FIZ| T qHAT § A4 : FqF B
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Mr, Sathe was very pleased to say that
if the Janata Government lives, the coun-
try will disintegrate, 1 wonder what
country. He did not define, Probably,
Bearar may disintegrate and go against Mr,
Sathe and his Empress, But the country
will not disintegrate. This countr} has a
scnse of patriotism; this country has a
sense of strength, There is an inherent
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strength in this country, Those whe
talk of distintegration, I am afraid, are
not patriots, They may be anything else.
May I remind Mr. Sathe and Mr. Q.
Subramaniam about their first speech when
the Janata Governm-nt came in power in
March, 1977 in thisvery House ? I was
amazed, when my hon. friends pose as-
patriots, they tried to arouse the feeling of
north persus south, It may have
been unfortunate, it may have been an acci-
dent that north went Janata and some
parts of south went Cangress, But was it
necessary to arouse that feeling? The very
fact of arousing that feeling  in  this
House shows that distintegration lics
there. Disintegration does not lie here.

MR, SPEAKER: Please conclude

now.

SHRI YADVENDRA DUTT. I have
not yet dealt with the organ-grinder. Let
me deal with the organ-grinder himself,
Mr. Chavan has been pleased to call us,
shall I say, the tyrants of the Harijans
and the backward classes, May I remind
him what happened in Marathwada?
The killings in Marathwada whose mock
Chhatrapati he is were worse than those
in any other part of the country. Those
killings took place under his great chela
who was the Chief Minister. Then, Mr.
Chavan has charged us that the Janata
Party is with money bags. Has he for-
gotten the charge: Who is with the sugar
barons of Maharashtra? Mr. Chavan
has to answer that, .

Sir, there are a large number of points
which I wanted to deal with,But I do not
think you will allow me more time.
I will only say this,

azar dafai  frgig
ufgdsT q@i @ 1

Mr. Chavan wants to form an alternative
Government with defectors and people who
have no ethical or moral standard. He
is not passing a judgment on this Go-
vernment by this No-Confidence motion;
he is passing a No-Confidence on demo-
cracy., Rcmember this and, before you
take any action, think about its conse-
quences and the luss that flows from it,

Therefore, Mr. Chavan, you said it
was your national duty to move this
Resolution: 1 appeal t6 your sense of
national duty to withdraw the Resolution
—not because we are afraid of it but
because the consequences that flow from
the Resolution are dangerous—and beyond
imagination—for this country,

In the end, may I tell you and all my
friends that the cthos of this country—
the tragedy of the ethos of this country—
was egoism. Egoism produced Mahabharat;
egoism produced Jaichand; egoism 1is
producing d-serters. IF you go on hunting,
I am sorry you are in for a disillusion ment
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Our point of view is purg. and sim|

and, in the end, I will remind you again

of a couplet from thc Mahabharat:
wirer sfeda 4 7 & 7 qura o

With these words, I opposc Mr.
Chavan’s Resolution.

SHRI C, SUBRAMANIAM (Palani):
‘When I was listening to the debate, 1 had
a sense of sadness creeping over me
because, today, what is at stake is our
democracy, what is at stake is our secu-
larism, what is at stake is social justice
and also the very integrity of our country.

The Janata Government started with
all the advantages in their way, They
had a fund of political good-will and,
if I may say so, there was a good bit of
my personal good-will also because I
thought this might perhaps lay the foun-
dation for a healthy democracy in our
country: another Party hud come with
an absolute majority and if only that
Party would function in the proper way,
then, more than anything else, this would
lay a sure foundation for our democratic
functioning. Apart from the political
good-will, they had all the positive eco-
nomic factors—a food-grain reserve, a
growing foreign-exchange reserve and,
more than that, a dynamic industrial
structure. If you look into the history of
particularly the public sector indusiry, I
had been in charge of it and I know what
vicissitudes it had to pass through, but
we thought we had got over these problems
and I was proclaiming in this House that
we were In a position to say that the
public sector was much more efficient
than the private sector, That was the
achievement, In addition to that, may I
say they also had the advantage of sca-
soned and experienced leaders. There
was a person like Morarjibhai to lead
them; there was Babuji and there was
Shri Charan Singh, They are all scasoned
hands. But not only had they seasoned
hands but they had new talent also—I
sce sitting before me the mercurial George
and various others, In spite of this, with-
in two years, what is the picture today?
Can they honestly say they have im-
proved their position?

SHRI GEORGE FERNANDES: Yes.

SHRI C. SUBRAMANIAM: This is
the illusion they are still under!

.Can they honestly say they have main-
tained their position, 1 ask, with all res-
t to my friend Mr. George who says it
improved, I hope that would be ans-
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wered later on: I do not want to go into
it now, But then, leave above the various
sections of people which my Leader

mentioned, have they maintained the confi-

dence of their own Party, I ask. Why is

it that today so many people are coming

out of that Party? I am sorry I do not

find the President of the Party here, Can

the President of the Party stand up and

honestly state here that he has confidence

in this Government that it will deliver

the goods? He cannot. This is unfortunately
s0 whether they realise it or not, If there

is some self-realisation, then there is some

hope. I want to tell them that their cre-

dibility is at the lowest cbb,

SHRI DINEN BHATTACHARYA
(Serampore): That was so during the last
regime, during the regime of Shrimati
Indira Gandhi,

SHRI C. SUBRAMANIAM: Might be.
You may accusc us, But they should do
better than what we did.

Why has this happened? We should
look into it. First of all, the initial mistake
was to consider themselves as an integrated
party instead of realising that they are a
coalition, A Coalition Government has to
function with certain norms and condi-
tions, A single party government with
acknowledged and accepted leadership
has to function in a different manner
altogether. But unfortunately they thought
that they had got themselves integrated
and, therefore, they started functioning
as a single party government witk ac-
cepted and  acknowledged  lcadeaship
while, as a matter of fact, they were still
a combination of various Partics and
various Partics continued to maintain
their identity—even as late as a fiw days
ago, Mr.George Fernandes had called a
mecting of the Socialist Party members.
What has happened because of this? If you
apply the norms of a single party govern-
ment to a coalition govorrment, it is
bound to create diflicultics and it has
created all the difliculties, 1 have a great
admiration for the people who belong to
the Jan Sangh and the RSS. They are
very clever people, and they took advan-
tage of this position: they wove them-
selves round the Prime Minister and
began to get all the political advantages,
Whereas the gubernatorial jobs  which
mecan nothing had been monopolised by
one Group,. .

AN HON. MEMBER: Cong. (O).

SHRI C. SUBRAMANIAM: Whoever
it might be. The Jan Sangh—of course,
the RSS, for all practical purposes. they
say, is outside the game of the Janata
Party; that is another clever move—took
full advantage of the position and was
going on gaining more and more political
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advantages, And that was the fear which

had taken hold of —leave alone the mino-

rities and others—the other sections of
the Janata Party, wondering what would
this lead to in the next ] elections,

whether they would at all survive or they
would be dominated by the Jan Sangh.
Unfortunate developments took place,

The Prime Minister almost became a
captive Prime Minister of belong-
ing to my hon. friend who is walking in
now, Mr. Vajpayee, If you analyse many
of the difficulties that had arisen within
the Janata Party, you would find that this
is the main rcason., I submit this be-
cause we have to learn by experience; we
should understand the  realities of the
situation  instcad of imaging that
something  had already happened,
the  integration had already taken
place. This is onc thing which will have
to be kept in mind.

Then, the otherthing which is creating
difficultiesfor them and which wil' continue
to create difficulties for them is that they
promised everything to everybody and,
therefore, ~verybody expected everything
to happen not in the course of time but as

uickly as possible and for each section in
3’Ic communtiy there are patrons in the
Janata Party government in various groups.

Naturally, even if God, as Mr. Morarji
Desai belicves, is with him, itis impossible
to fulfil th= ~xp=ctations and aspirations of
all sections of thc people or even a small
section of the people. Therefore, what
they have created is a disappointment in
every section of the community today and
that is what we are finding today—the
unfulfilled aspirations and expectations
coming up and boomeranging against them.
They have not forgotten the fact that they
are in government today and, thercfore,
they have to play the game of the govern-
ment. Instcad of that, even Ministers,
have started addressing meetings saying,
‘Yes', you may go on strikeand I am pre-
pared to back you up”. How can such a
thinghappen? This is the real difficul-
ty. And Morarji Bhai claims himself to
b= a disciplinarian. If this is the sort of
discipline which isbeing maintained at the
Cabinet level, itisno wonder that indis-
cipline in seeping through the entire com-
munity today. Take any section of the
community today—where is the discipline?
Start from the Parliament downwards or
from the Cabinet downwards—everywhere
today we have this indiscipline sweeping
through and how can an lindisci-
plined nation come up and particularly, a
developing nation? In that, who is to pro-
vide an example for others to follow?
No doubt all of us have got that responsi-
bility, but, certainly, the Cabinet has the
first r=sponsiblity because they are gover-
ning the country. But they have proved
themselves as an  indisciplined lot, each

ASADEA 21, 1801 (SAKA)

Mation 266

accusing the other and then quittin

-And because for that very indiu:iqg.im yogu
give him a higher status, then natural
overybodyelse thinks perhaps this is the
‘way to get advantages., And thatis why
the pressure groupshave started function-

SHRI DINEN BHATTACHARYA
Pressure groups by whom? Under the
Seadership of Shri Raj Narain?

SHRI C. SUBRAMANIAM : And the
pressurc groups——initially they are all
children they have given birth to—all these
problems and it i3 no use blaming us and
whenever this pressure comes, immediatelys
the Prime Minister takesa strongattitude—
‘I will never yield to this.” Take tha bank
employees who are  at thehighest level of
the wage structure. When they wanted
tocreate difficulties, naturally he took the
attitude, ‘Nothing doing’. But what
happened? Within a few days, only Rs. 32
crores were given away to them.? “With-
in this Rs. 32 crores you must be satisfied.”
Is this a small sum? Naturally, the best
way to obtain any concessions or to have
any demands met, just for the asking,
whether it is just or unjust, is to apply
pressurc and that pressure is being applied
in all spheres. This is the dilemma today.

Somebody, put a question—what is
your attitude to bonus? Itisnota question
ofgiving bonus or increased emoluments.
Butshould we no thave some relation to
performance or productivity? Can we
go on increasing wages by way of bonus and
other concessions? Thatistheir demand
without reference to performance or
productivity, Therefore, as far as bonus is
concerned, it should be a bonus for better
performance and for better productivity.
Therefore, let us have some norms and
let ushave anational consensuson this.

Every person has to perform at least at
this minimum level. Over and above that,
if there is performance and, if you think in
terms of providing more incentives for the
better performance, do it. But, what is
happending today? The performance is
going down; but the paymentis going up
and up. Thisis the surestway for inflation.
1f what you have got down for Rs. 100/-
mow you have to pay Rs. 120/, it is the
the surest way for devaluing the rupee.
If the cost of a product prodgged earlier
wasfor Rs. 100/- and if it costs now Rs. 120]-
To that extent, you have to devalued the
rupec. That is the inflation.

Therefore, it is not the problem of the
Janata Party Government but itisa nation al
problem also. Are you approaching this
as a national problem? Are you cven
approaching itas you party problem of
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cabinet problem? No. Itisallindividual
minister’s problem under the Cabinet of
Mr. Morarji Desai. Thisis the real difficul-
ty. And ths is what we are now asked to
face. The Industries Minister says that
‘I have injected dynamism into the industrial
sector and so, production is goi.ng u?.'
Somebody said that he is a Minister for
Br-clcetions and Bonus. 1 think we should
add one more thing—Statistics— Manu-
facturing  statistics. (Interruptions) .
Apart from any otherthing, what is impor-
tant is not mere growth alone but the
content of growth is alsoimportant. Today

want coal. You say that you have
unproved the production of coal but coal is
not available.

Coming to power itis claimed that you
bhave put up 2,000 M. W. extra during
the last year and another 3,000 M.W.
extra thisyear. Butpowerisnotavailable,
Then you immediately blame that this is
due to the previous Government. No.
you do not know how to maintain or how
to service what you have and how to get
the best out of what already exists today.
This is the real difficulty. There is un-
derutilisation of capacity  everywhere.
That is the main difficulty. Immed-
iately you are going to import two
million tons of steel. (Interruption) And
everything has got to be in ported. Coming
to transport, the Transport  Minister
is not here. I now find that Shri Sheo
Narain, Railway Minister, is here. He
says that transport— rail transport—is
working on its speed. When I say railway,
itincludes ports also. The Coal Minister
blames the Railway Minister and the
Railway Minister blames the Coal Minister
and the Stecel Minister blames both  of
them. Where are we ? Can you not
bring about some coordination between
these thre e ministries under your control?

Can you not have some sort of rationale
Coordination so that there is production
of coal and transport of coal and there is
availability of the same at the point where
it is consumed?

We have 1i-d
mittees ag the official level. There aws a
abinet Sub-Committee. But, whatis the
cosition today? Everywhere you are
paying that where there are power projects,
coal is not available or where there is coal
availability, you say there is no power
project. I think there is completely no
infrastructural facility anywhere. But the
Industries Minister goes about saying
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I have done a miracle’ He always
boasts. Take the National Textile Corpora-
ton. For the first time we have carned a
profjt. ‘But. does he know the state of
textile industry during the last two years?
Even the worst mills were making ~ huge
profits. And your 101 and odd mills have
made a profit of Rs. g crores only and you
boast as if these are minting money.  As
far as textile industry is concerned, they
never had itso good but you are getting only
a small fraction. pittance. But you say
you have done a miracle in the Nationalfy
Textile Corporation.] j_

But the most unfortunate thing here is
the non-realisation of the realities of the
situation. And if you go in this way. what}
would happen? Take for instance agri-
cultural sector. You arcall claiming that
you are now producing 125 million or 120
million tonnes. The success has alwavs
many fathers. But a failure becomesan
orphan! Idonotwanttoclaim thatl have
done it or, after me, Babu ji has done it.
Even, if it be so, that it is only the Janata
Government which has done this niracle.
But you should realisc today as 10 what iy
haEpcning in the agricultural sector.
What is the price that ou are
giving 1o the farmer ? You have  fixed
Rs. 100 and odd for wheat. But you go
to U.P. market where ir fact hefarmer is
sclling itat Re coi-. It is the trader who
is geting it and perhaps passing it on
to F.C.1. with a big margin as profit.

Take wvarious agricultural commodi-
ties. In my own state they were not
even able to harvest onion and, there-
fore, they just allowed it to go waste.
In the same way potatoes.
Therefore, increased * productivety
is now giving decreasing returns to the
farmers. Sugar industry is in a muess
today. We thought it was in great
surplus. I tell you if the things go on
in the same way without being mended
very soon, will you have shortage of sugar
in our country. This is how the economy
is being managed but still the genecral
illusion they go about generally saying
that we had never had it so  good.
We arc doing the best possible. But
individually you ask the Ministre he will
say as far as he is concerned everything
is going alright whereas everything else
is going to dogs. Therefore, do not have
a double face. In one place say one
thing and coming to Parlilment to de-
fend yourself say completely other things.
This is the real difficulty today.
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Sir,it is not for the first time but even
during the Budget Session [ said that for
Gods sake perfrom better. Come together
in theinterest of the country and I said we
were all  interested in your suce-
ess, But what has happend. You
are  dis-integrating and we have just
seen a dis-integrating  system, what
a threat it could be. A dis-integrating
skylab was a global threat. A dis-
integrating Janata Party is a national
threat. The skylab threat got removed
only when it fell to the earth. In the same
way it is only by the fall of this government
that this threat could be removed and,
therefore, when hon'ble Members appeal
to us that we should withdraw the Motion
in the national interest the national
interest truly today is that this dis-inte-
grating system should come to earth
as early as possible and something else
should crop out of it. The nation has
a little more confidence left in our po-
litical system today and therefore, I
would appeal to the Prime Minister—
afterall he is a senior politician who
has made a great number of sacrifices—
to set an example and that example
could be for the betterment of the nation
as a whole and, therefore, we are expecting
somcthing big from him and let him
give a new lead and a new direction
where we efface our self-intercst and
look only at the national interest. It
is in this context that we have moved
this motion and I have no doubt in my
mind that every party here and every
individual here with national interest
in his heart would vote for this motion
to ensure that this dis-integrating systern—
brought to the earth as early as possible.

THE MINISTER "OF INDUSTRY
(SHRI GEORGE FERNANDES : Mr.
Speaker, Sir, Mr. Subramaniam has

made a very fervent appeal to the -

Opposition to  vote thii  government
out and to bring in its place an
alternative which  will be better than
what we are. I presume this is the
alternative.

Sir, people who were voted out of
power by the people of this country less
than two and a half years ago—two years
and three and a half months to be pre-
cise, I presume—that is the better alter-
native that Mr. Subramaniam has in
his mind.

Sir, when the hon. Leader of the Opposi-
tion moved the No-Confidence Motion,
he said this, that he was doing a national
duty. Sir, I did not know at what
point of time the hon. Leader of the Oppo-
sition decided that he had to perform
a national duty—a national duty in
the context of the failures of the Janata
Government and the kind of situation
which, according to him, the Janata
Government had created during the last
2 years and 3 months in which it has
been in existence. He listed out the
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failures—political, economic and social.
“{ell. Sir, I presume that success and
failure are invariably rclated to a cer-
tain achievement at a certain level.
In other words, youhavea bench-
mark, against which you measure success
or failure. I would like to ask the hon.
Leader of the Oppgsition :  What is your
bench mark against which you are going
to judge the success or the failure of my
party’s  Government ?  (Interruptions).
I shall discuss with you the spirit of 1977.
That spirit is very much alive in this
country. [ shall discuss it with you.
Let us come to the vital issue.

. MR.SPEAKER : Let there be no
interruption. Let him proceed. Don’t
get excited.

SHRI GEORGE FERNANDES : I did
not like to speak because I know it hurts
them. Sir, what is the bench mark
against which they are going to
judge our performance and say that we

ave failed ? In 1975-76 and 1976-77—
during those two years,—when we had
the emergeney, I was in the underground
for about a year and it was during that
period of time that you—most of you
who are now seated there—were cele-
brating what you call ‘the dynamic de-
cade’ of economic achievement: -+

AN HON. MEMBER : Dynamite
decade. (Interruptions)

MR. SPEAKER :Kindly allow him
to proceed. What is all this ? Let
the debate go on.

SHRI GEORGE FERNANDES:: - - ‘the
dynamic decade’ of economic achieve-
ment led by a person whom the present
Leader of the Opposition called, ‘My
Captain and my Doctor.” He said,
‘My Captain and my Doctor.! I was
sitting therc right in the opposition.
I was sitting right there, just behind
where he was sitting earlier. He got up
and said ‘My Captain and my Doctor’.
That was in the Fourth Lok Sabha.
I was shocked to hear him say ‘My Cap-
tain and my Doctor’ .

SHRI YASHWANTRAQ CHAVAN
(Satara): She was the head of the team
and captain of the team. She was
my captain. What is wrong in it ?
“What is the use of saying it now ?

SHRT GEORGE FERNANDES : Sir,
I am indeed happy that the hon. Leader
of the opposition has recalled or recollects
the fct that he said that the person
whé headed the dynamic decade was his
Captaln. And I presume that he would
want to judge us by the performance
of that dynamic decade.

Now, Sir, what is that dynamic decade’s
rformancc against which he would
ike to judge us ? Sir, we have becn
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n for only 2 years and 3§ months
-._E and we could not have d:slken the
2nuhyu.
at.

SHRI .C. M. STEPHEN : (Idukki)
Ask Babuji.

We could not have done

SHRI GEORGE FERNANDES: Babuji
will give reply to you at the riate
time. Babuji is capable of taking ecarc
of himself and taking carc of all of you.
Let us disscuss the achievements of the
dynamic decade because, [ presume,
Sir, that my Government‘s performance
will be judged against the performance
of the predecessor Government. I am
not giving the performance of five
years or six years. or even two-ycars of
gmﬂ‘gmzy performance, but 1 am
giving 10 years of your dynamic decade.
And my Government has been in exi-
tence for two vyears and threc months
and the kind of thing that has been said
here since yesterday, if you see the
debate:-- -+ -what were the terms
used by each one of them ? Of course,
Mr. Stephen has a great talent for the use

of the English language. He can de-
velop from one alphabet a philosphy
though that can also hurt him because

his name also starts with ‘C'. Yesterday
you said that the country was going
shead with a momentous speed. I am
quoting you. You said ‘momentous
speed’. Then these people eame in, that
is, we. on the basis of the farmer
momentum, for one ycar it went on and
then what happened ? I would again
quote Mr. Stephen.

“You have converted a galloping
cconomy and development {into
a complete ‘under development
and you have put it in backward
$QI|)'

Now, Sir, here are the statistics. I know
you like the statistics when it suits you.
These are not my statistics. These
are your statistics. After all it is so
beautiful to be general and it is so hard
to come to the specific. It is so beautiful
to say “you have not done what we

cted you to do’. But it is very
S;E::ull to be reminded of what you
did. What you did during the 10 years
of dynamic decade ? What did you
do Where shall we start ? Since
you are going to decide, since Mr.  Subra-
maniam has given a call now for
overthrow of this Government and its
replacement by a great new Government
consisting of you all th hon. gentle-
men over there, I would like to know where
you want to start 7 With your dyna-
mic decade-:--? Under the leader
of the opposition ? Under your cap-
tain and doctor and leadership begain,
the number of people who lived below
. w! erty line was 240 million. When’

-
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your dynamic decade ended the number
went up to 420 million. These are
not my statistics. These are your sta-
tistics. Your leader was captain, she
was than the Chairman of the Planning
Commission apart from being the Prime
Minister and dictator. These are your

statistics and.......... swhen I
mention ‘statistics’ you all started
making noice. You dislike statistics.

Statistics started since when ? It is
not my own statistics, but it is your own.
My statistics are yet to comec. These
arc yours. Thcsc are Emergenzy period
statistics, the observation of the dy-
namic decade during thec course of which
you spent several crores of rupees to
mislead the people, to deceive the people
to fool the people, about your perfor-
mance of your dynamic decade. When
you atarted, 240 million people were
below the poverty line and when your
dynamic decade brought to close, 420
million people were below the poverty
line. Is that you arc going to j ?

Jjudge ?
Is that the bench-mark ? 1 would like

. to know. Where do you want to go ?

Yoy want to talk about what you fed
the people of India, how you clothed
the people of India, how you look
after the basic simple economic needs
of the people of India. Is that where
you want to start °?

The people of this country depend
on pulses for th ir protein needs. You
know what happened during the dyna-
mic decade. The availability of pulses
fell down from 60 grammes per day to
42 grammes per day. This is the decade
of achievement. That was your care of
the poor. It is so easy to glibly refer to
the poor, to the hataoing of the garibbi,
etc. It is very easy to say so. This is what
you did and how you performed.

SHRI C. M. STEPHEN: Why do you
suppress the fact that pulses is one com-
modity which was in shortage during that
period.

SHRI GEORGE FERNANDES: Then,
we have improved and increased the
output during the last two years.

What about cloth ? How did you clothe
the poor of this country ? When the
dynamic decade began, onean average,
15'5 metres of cloth was available per
head per annum and in ten years, you
brought it down to 13 metres per head per
annum. This is what you did. I wish,
you gentlemen, at teast should be willing
to be educated since you have got to
run the Government, as Shri Subraman-
iam would like you to do.
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Then, sugar. You may, of course, say
that the poor do not eat sugar. it is only
meant for the rich. You may say that if
you want, We have brought the price of
sugar down and we have produced more
sugar than you ever produced. This is
what we dil:{. And what did you do ?
When the dynamic decade began, the
per capita sugar production in this coun-
try was 7 kgs. per annum, and when
the dynamic decade ended, it came down
to 6 kgs. per annum. And in the last year
for which the production figures are avail-
able, we have been able to raise it to
10 kgs. per annum.

Then, how did you make the people

walk about ? Do you know the figures
relating to the footwear, rubber or lea-

ther, you produced in terms of number
of pairs ? When t}:;: E;iynmni:: decade
began, you oduce -g crores pair,
leather ?a.nd p:ubbcr, of footwear. Of
course you can say that you do not expect
the poor to wear footwear. That is not
our concept of the poor; you may say that,
When the dynamic decade ended, you
brough' down this figure of 6-9 crores to
5 -4 crores pairs of footwear, leather and
rubber. What was the result ? Assuming
that one pair of footwear was used by a
person for year, whereas 41 crores of
people had nothing to wear when your
dynamic decade began, and when it
ended, 54 crores of people had nothing
to wear.

14 is necessary for me to point out all
this to you, because you have been dis-
cuming about our performance. I shall
come to our performance later. I am
laying the bench mark. Shri Vasant
Sathe, you must understand this; you
have studied a little bit of economics,
others may not have. You made a
beautiful speech; 1 was genuinely moved
by your speech.

SHRI VASANT SATHE: From where

have you manufactured all these statis- |

tics 7

SHRI GEORGE FERNANDES: I will
tell you; it is necessary for me to answer
this question. These statistics are all
available in the Parliament Library and
the books from which you can get them
are: A Decade of Achievements, 1966—75
published by the DAVP, Government of
India and which was on exhibition near
the Janpath Hotcl, organised by a very
close personal lieutenant or Assistant of
the then dictator and which even while
I was underground, I was to visit and
collect personally, for your information,
Then, these figures are taken from India,
1975 published by the Ministry of Infor-
mation and Broadcasting in the year 1976.
These figures are taken from the Statistical
Pocket Book published by the Central
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Statistical Oraganization of the Govern-
ment of India in the year 19%6. You
can get them from the Library.I am
giving you these ready references; I am
saving you the bother:

17 hrs.

Then, they talk of infrastructure. Shri
Subramaniam spoke today and Shri Naik
also said many things yesterday; I do
not sec him around, I have to tell him
something. Yes. I shall come to “Small
is beautiful”’, and toMr. Naik. Or,
should I say it rightnow ? Mr, Naik
would not understand the meaning of
““Small is beautiful” and he would not
understand the meaning of takli and
charkha, about which he joked and laughed
yesterday. It was from Gandhiji that
we got‘‘Small is beautiful.” Tt was
Gandhiji from whom we got takli and
charkha. He was telling this nation, “We
do or die”, and went with thesc tokli
and charkha into the prison at Yeravada
in Maharashtra. In the same Maharashtra,
in Pussar, Mr. Vasantrao Naik was recruit-
ing soldiers for the British Army and
raising money for the War Fund, 2s the
Chairman of the National War Fund
district committee. How can he under-
stand it ? So, he jokes here; he jokes about
our industrial policy, Small and Cottage
industries, and about the industrial policy
which is taking jobs to people who never
had gobe. I am sorry I had o say this,
Mr. Stephen ; you will forgive me for having |
said this, if you want to.

I was terribly taken aback, to say the
least, yesterday when hon. Members,
particularly those who have been a part
of the freedom struggle and part of the
Gandhian  tradition, applauded Mr.
Naik when he talked on tatli and charkha.
They applauded him yesterday. I was
here, listening to his speech.

SHRI SAUGATA ROY: He joked
about your concept of fakli. (Interrup-
tions).

SHRI GEORGE FERNANDES: I will
explain my concept. Don’t worry. Please
have some patience. The less you obstruct
me, the more you will hear [zom me. Beca-
use you talked about the inadequate infra-
structure—Railways, Ports and what have
you ; vou talked about all this—how
steel is not available and so on and so
forth.

You know what happened, Mr. Subra-
maniam, the hon. former Minister of
Industry.
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SHRI C. SUBRAMANIAM: I don’t
claim as much knowledge as you do.

SHRI GEORGE FERNANDES: Thank
you w%hmuch. You know what hap-
pened. en the dynamic decade began,
you were producing 9-3 Kgs. of steel per
head per annum. When that dynamic
decade was put to an end, you started
producing 7-8 Kgs of Stecl, per capita
per annum. This is what you did and
created. (Interruptions)

AN HON. MEMBER: You are im-
porting it now at 'double the price.

SHRI GEORGE FERNANDES: It is
against this back-drop that 1 hope they
will judge our performancc. What is our
performance. We shall come to our per-
formance. (Interruptions) Last year, our
industrial growth was 8°;. In the current
year, there were problems. In March, April
and May we had severe problems. In
spite of those problems, we have been able
to maintain an industrial growth rate of
5% . I want to assurc the hon. Members
on the Treasury benches and those in the
Opposition, that we shall achicve, even
duning the current year, a growth rate
of 897, and we shall try to improve on the
growth rate of 8%. (Interruptions)

Yes; we had problems of power. In
Koyna, where they were gencrating 640
megawatts every day, it came down to 50
megawatts. The lakes went dry, We had
problems in West Bengal. OQur comrades
from the CPM will be able to explain those
problems. And they will tell you that they
are problems of your creation. They will
tell vou that.

SHRI JYOTIMGOY
tely.

SHRI GEORGE FERNANDES: We
have problems; but we shall overcome
thosc problems. And when we talk of
the growth rate, it may concern industry
or agriculture. Now about agricultural
production. Yesterday, one of my hon.
colleagues mentioned, while partici pating
in the debate, that we shall not take the
view that when we have a good harvest,
it is duc to our Prime Minister; and when
it is bad harvest, it is due to the
failure of the monsoon. We shall not
take that position, Last year, agricultural
producetion was a record 1265 million ton-
nes; and this year agricultural production
has surpassed all records, and we are at
130°5 million tonnes. We shall improve
on this. You do not like statistics. What
can 1 do ? How will you learn ? 435
per cent of the total public expend iture
in this country will go into the rural
sector, agricultural sector, village sector
of our economy. That is what our econom’c
results are showing today.

BOSU: Absolu-
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| Mr. Gopal, I find that you are finally
j @etting nterested in statistics.

(Interruptions)

SHRI K. GOPAL (Karur): It is very
good for Ghoupaty beach, not for Parlia-
ment.

. SHRI GEORGE FERNANDES: When
it hurts, it becomes Choupaty. I can
sce that.

SHRI C. M. STEPHEN: Perhaps he
will teach you tomorrow.

SHRI GEORGE FERNANDES: I am
always willing to learn. That is why I am
here. Since you are not willing to learn,
that is why thjs has happened.

SHRI VASANT SATHE: His master
gas not helped the Janata Party stu-
ents.

SHRI GEORGE FERNANDES: When
I said 4325 per cent of the total plan outlay
in the next five years is going into the
rural sector, agricultvral sector, it s
Rs. 33,000 crores in mobetary terms.
Rs. 33,000 crores going into the rural sector,
agricultural seclor means 1-1/2 times the
total outlay in that sector ‘n monetary
term that you had put there for the last
30 years. Of course, the value of rupee
has gone down; and how much during
the dynamic decade alone it has gone down.
Let wus start from 1947. The hon.
Leader of the Oppositien was th~ Firance
Minister for a short wkile. Itstarted durirg
v the dynamic decade with 54 paise. 1ts value
| was 54 paise in ten years and with dog-
«gedness and perseverance your captains
 had broughtit down to 25 paise. So,
you had a problem. I agree that the value
of the rupee has gone down. But taking all
these factors, the fact is that Rs. 33,000
crores which is 1-1/2 times the money
which you had put in the rural sector in the
last 3o years is going there. 1+ 7 crore hee-
tares of land will be brought under
irrigation in these 5 yeats.

Yesterday, Mr, Nayak was very eloquent
on how the irrigation programme was
started very early and how it was fructi-
fied much later. Of course, that was your
tradition. We are not doing that thing.
We have gone into the small and beautiful,
which he does not like. He is so fascinated
by large. From Pusa to Bombay, I know
that it is a long distance. But, somewhow,
or the other, he is so accustomed to
Bombay and its largeness that he has for-
iﬁtten Pusa which is small, which is beauti-
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I am sure, Mr. Vasant Sathe will agree
because he is not very far from Pusa.

SHRI VASANT SATHE: I say Pusa
is heautiful.

SHRIGEORGE FERNANDES : Thank
zou. During the last-two years 5-1 million

cctares of land was brought under irriga-
tion in small projects, in bcautiful pro-
Jects; and this is what has contributed to
increase food production: and food pro-
duction will continue to go up. Where will
you compare your bench mark. When you
say about our economic performance, you
say from this galloping rate of growth,
we have taken the country back. Mr.
Stephen, which was the galloping rate of
growth' during the dynamic decade? And
I tell you something about how that
galloping rate of growth was. The gross
national product per capita income
when the dynamic decade began was
Rs. 331-1 per head per year: and in ten
years, Mr. Stephen, you galloped so far
and your captains and your leader did so
well—thc Leader of the Opposition—
that we reached Rs. 337+ 5. In other words,
in ten years, the increase was exactly Rs,
6:90...... (Interrpttions)

SHRI K. GOPXL: What was the popu-
lation then ?

SHRI GEORGE FERNANDES: We
are discussing per capite income: that is
the trouble with them; they refuse to
learn. I think in planning one always
takes care of the increase in population.
However, I shall give you the statistics
about your galloping rate of growth.
In 1971-72, the growth rate was minus o' g
per cent—galloping; in 1972-73 it was
minus 3:C per cent, further down. In 1993-
74 it was plus 2-9 per cent, in 1974-75
it was minus 1 per cent. In 1975-76 with
two vears of emergency with you it was
plus 6-8 per cent. In 1976-77—what was
it, emergency fruits, gains of emergency—
when the gains of emergency started
coming in the growth rate fell down %y
0-06 per cent. In 1977-78, the very
first year of the Janata government, the

_-Tate went up by 5'2 per cent. Last year

despite all the problems, with 8 per cent
industrial grow& rate and 3 per cent agri-
cultural growth rate, we have been able
to maintain a growth rate of 3-g per
cent. This is the achievement. I should like
to kncw, when the hon. Leader of the op-
position is going to reply to the debate,
what his bench mark so far as our economic
performance is concerned. Will you weight
this against the dynamic decade and its
performance and the galloping rate of
growth of Mr. Stephen; will you compare
us to that and then say that Janata govern-
ment’s performance is dismal and the in-
dustrial and economic scene is all going
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We have problems in the economic
sector; we have problems. Despite these
problems we are doing well. Mr. Subra-
maniam told us, appealed to the Prime
Minister to sec that the growth was
balanced. It is a balanced growth. We
have done extra-ordinarily well. I am
proud of the achievements of the Janata
party in the last two years in so as
management of the economy is concerned.
We have problems and believe it or not,
they are problems of a fast rate of growth.
Hon. Members are speaking about steel;
I know there are questions about steel.
Cement, yes, there are questions about
cement. There are shortages in a large
number of essential commodities. How
do those shortages come in. They had
planned for annual growth of about 3—s5
per cent. Currently, as far as cement is
concerned, steel is concerned, the basic
inputs in industry are concerned, the
growth rate is between 10 and 15 per cent.
have problems; the infrastructure is
unable to meet the growth. They had
planned for agricultural decline, but we
have boosted agricultural production.
Take the problems of transport. They
did not care for the ports. What was their
investment in ports, I ask Mr. Supraman-
iam. What was their investment in the rail-
ways, I ask Mr. Subramaniam. What was
their investment in transport infrastruc-
ture. Look at the production of the trans-
port sector. Their production was 35—
40,000 commercial vehicles for the last,
God knows how many years. The first thing
that we did was to improve that SECTOR.
Last year in the transport sector, auto-
motive sector, production went up by 35
per cent in 1977-78 the production went
up by 42 per cent last year we produced
60,000 commercial vehicles in this country
and put them on the roads. We are main-
taining that rate of growth this ycar our
target is to produce at least 80,000 com-
mercial vehicles in this country, double
the number of what we inherited only
2 and half years ago; that is what we are
up to.

SHRI SAUGATA ROY: This is a so-
cialist convention.

SHRI GEORGE FERNANDES: This
is not a socialist convention. I suppose
it hurts you to discuss Socialism. Does it
hurt you to be educated on socialism ?
(Interruptions)

"So, whereby economy is concerned, I
want hon. members to realise that all their
arguments are hollow, they are baseless
in terms of output, in terms of production,
in terms of growth. The Janata Govern-
ment’s performance is an excellent per-
formance and we are proud of that per-
formance. (Fnterruptions)

MR. SPEAKER: This is not the ques-
tion answer session.
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SHRI GEORGE FERNANDES: We
have been told that in terms of the political
management of the country there are pro-
blems. Our party has been under attack.
We have had problems in our party.
Everybody knows this. I do not want to
discuss my party problems on the floor of
the House. We have problems in our
party. I am conscious of the fact and 1 am
surc the Housc is conscious and the
Nation is conscious of the fact that we
came from six differcnt streams to form
one stream. We camc from six different
strecams. 2 1/4 years ago we belonged to
six differcnt parties or groups. There were
four partics and all other organisations
that came into existence, We came from
these six different streams to converge to
form one main stream. We were ideologi-
cally differing temperamentally, differ-
ing people. Of course, we have ambitions.
Why should I hide the fact ? After all one
is in politics, one is in public life. If there
were no ambitions which is also coupled
with an element of altruism, one would
not be in public life. If one were only
altruistic person, then one would be a her-
mit. One would be doing service in some
rural arcas. Onc would not be in public
life in the manner in which a politician
is. If one were merely ambitious, you
take the country where you and your lea-
der took it. And all of you accepted it
on June 26, 1975. When ambition and
altruism blend in a proper mix, that is
where you can really run demecratic poli-
ticc and where a democratic party, Mr.
Sathe, please listen......

SHRI VASANT SATHE: Both things
combined.

SHRI GEORGE FERNANDES: 1
thought you are proud of your fortitude.
Be proud of it. Do not brush it black.
So, this is where we are a democratic party
and with powerful personalities, with clash-
ing ambitions, with ideologically different
and differing backgrounds, we have our
difficulties. I am not trying to brush those
differences or difficulties under the carpet.
We have that.

If hon. members of the Opposition were
to speak about different voices in which
we speak, for instance, about bonus ques-
tion to speak that only in my party there
are differences on this question, what are
your views on this question ? I am not
asking to-day’s views. In the ycar 1974

! at 2+ g0 in the night, you sent Border Secu-
rity Force Acroplane to Lucknow to arrest
me and bring me and put me in Tihar
Jail at 5 O’Clock in the morning and
there was adjournment motion moved in
this House and on the 8th May, 1974 the
Railwaymen struck work, and on gth May,
1974 there was No Confidence Motion
moved in this House. May I request all
of you, hon. members of the Opposition
to please go to the library and read what
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your leaders spoke on the bonus issuc, on
the workmen, on their demands and all
that they said ? Will you also go through
the newspapers and find out all that your
police, you military, your Territorial
Army, your Border Security Force, every
rcpressive organ of the State did ? Will
you please find out what they did ? Will
you please go through the newspapers
what hon. members of the Oppositioh
said ? Will you go through the newspapers
and your speeches ?

SHRI C. M. STEPHEN: You brought
about strike on this. For the last 2 1/2 years
you have been in power. What have you
donc about that ?

SHRI GEORGE FERNANDES: I
will come to that.

I thought the hon. Mr. C. M. Stephen
was also concerned with certain philoso-
phical discussion because he is very philo-
sophical in speeches. I read his speeches of
1974. They amused me, the kind of the
speeches that he made, the way he wanted
strike to be suppressed, the way he asked
for the strike to be suppressed and to-day
he supports the demand for bonus, Mr.
Stephen !

SHRI C. M. STEPHEN: I ask you
to redeem your pledge or get out. That is
what I say.

SHRI GEORGE FERNANDES: We
will redeem our pledges. We shall re-
deem our pledges, Mr. Stephen; we shall.
But since cach one of you day in and day
out in this House and outside talk about the
differences among us on the bonus ques-
tion, I am only trying to test your own
sincerity and your own conviction. Are
you men of conviction or arc you op-
purtunists ? What are you? In 1974
you suppressed the railway strike and
today you say, ‘‘Are the railwaymen
getting their demands ?”

SHRI VASANT SATHE: You arc a
great opportunist. Why don’t you ask this
question to yourself ?

SHR1 GEORGFE FERNANDES: So,
Sir, we have our diffcrences and we are
trying to reconcile them. As I said, we have
come from different streams and we are
trying to reconcile the ideological, personal
and other differences that exist between us.
But on the other hand, what happened
to you ? You went to the polls as one
party. How many are you today ? What
is the latest country from Kanyakumari
to Jammu and Kashmir ? How many
are-you ?

AN HON. MEMBER: They do not
know !
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SHRI GEORGE FERNANDES: They
do not know | That is the alternative Mr.
Subramaniam wants—' Throw the Janata
out and bring this in’’. Is this the alter-
native you are speaking of ? Is this a better
alternative politically and economically ?
I showed you your bench-marks, Politically
is this the a.rtcrnal:ivc you are speakingl
of ?

The hon. Leader of the Opposition was
to speak about the social situation. He
said—his words were very moving—
““Where the Harijans are concerne he
live in the same neglected condition.”

SHRI DINEN BHATTACHARYA :
You are doing onc disservice to the people
and to the nation by uniting them together
—the two black sons of the Congress !

SHRT GEORGE FERNANDES : As
I said, the hon, Leader of the Opposition
was to speak abou! the same neglected
condition in which the Harijans are, In
other words, there is no bench-mark, Mr,
Subramaniam, for a better Government,
Your cwn Leader of the Opposition was to
say vycsterday that the Harijans are in the
sam¢ neglected condition, But  are they
reallv? You talk of atrocities on Harijans,
Do you know the number of atrocities ag-
ainst Harijans in 19717 Do you care to
remember?  According to your own statis-
tics, the number of atrocities against Hari-
jans was 2127 in iGg71, 2384 in 1972 and
275% in the first six months alone of the
year 1074. {Intcrruptions),  Then why
do vou speak of them? What is your
bench mark when you talk of a better alters
native for the Janara? Where do you want
to draw the line?

SHRI C.M. STEPHEN: See your

clection  manifesio.

SHRI GEORGE TFERNANDES : 1
am on my own manifesio and T wani to
promise the hon, Leader of the Opposition,
I want him to know (hat_consciously and
deliberately we have scen to it that the
Harijans get a better deal in this country;
that it is not reservation only in terins cf the
class 1V service. This is what rescrvation
has come to mean in this country. Ii is
not merely job reservations in clas 1V
sector as sweeper,  NO, Sir, It
is providing them with oprortunities across
the country, We are setting up special
corporations and making available resour-
ces for them. We are making money
available to them. The entirec  thrust of
our industrial policy is moving into the rural
areas, This is where we are providing them
with opportunities . Last year we trained
60,000 young boys and girls belonging t
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Harijans, minorities and backward ccm-
munities to weave carpets. This year we
are training another 60,000, This is
where  we are making them economically
self-reliant. The entire  thrust  of our
cconomic policy through the Khadi and
Village Industrics Commission, the Fard-
looms Board and the Handicrafts Board is
aimed at_ ameliorating the conditions of the
Havijans, the Tackward “and the poorest of
the poor in the rural arcas. Last year

we produced 11 per cent more clodh in the

handloom sector, 'That much of more mon-

ey went in the hands of the rural poor and

not in the hands of the big people of whom

Mr. Vasantrao Naik is the great admirer.

They are poor people, backward people,

minority communities people.  Then what

exactly 1s your bench mark against which

you want to judge us?

You spoke about the Christians. You
spoke about the Frecedom of Religion Bill,
I am glad, you spoke about it. I am glad
that Mr. Stephen referred to it, 1 am glad
that the hon, Leader of the Opposition has
referred to it. And this is one other issue
where you have, perhaps, found us speak-
ing differently. My friend,my collczgue
in the Cabinet, Mr. Mohan Dharia, for
instance, very emphatically said in Cochin—
in your own homc State, Mr, Stephen—
a few days agothat as long as there arc |
people like him in the Jenaia Party and
Janata Government—and he was speakirg
for himself—the Freedom of Religion 1il)
shall not be passed, He has said it. Lut
what have you done? A Private Member’s
Bill, across the country you have tried 10
project it as a Janata Government or
Janaia Party Bill. Is this hcnesty?>— T
ask the Leader of the oppusitiou, I ask
hon, Mr. Stephen.

SHRI VASANT SATHE : The Primie
Minister has supported it

SHR1 GEORGIL JFERNANDES : The
Prime Minister never said it. 1 am soiry,
you cannot be unfair to the Prime Minisier,
The Prime Minister has nover seid thar i
is the Government's policy or a Goverrment
Bili. The Prime Ministor bas exprossod
his personal views which you have used for

your personal purposes(Shall I for the benefit
of the hon. Member fromi the North-Fasicrn
part, who said that we are treated as fourth
class citizens, moke only two sutmissions?
'm-ll:mmfg three Chiefls of Staff who.
are concerned with the defence of the coun-
try—the General of the Aimy. Cereral
alhotra, I do not need 10 tell yvou his
community or rcligion, the Chief of the Air

Force, Air Chicf Marshal Latif; T do not need
to tell you his community and religion;
he is a Muslim, and the Chief of the Navy
i ira, a_ Christipn™) What
want? c

{a] {4
of our motherland is in the hands of three
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top Generals belonging to three different
communities, The Janata Govermmnent
did it and this has happened for the first time,

SHRI VASANT SATHE : Arc you su?-
gesting that you superseded some people
to achieve thizor what isit?

SHRI1 GEORGE FERNANDES : I tell
vou this, I know Mr. Sathe you arc a very
clever man and vou think that you always
put very clever questions, We did not
supersede anybody. You used todo that
in rder to prevent the Muslims........
(Interruptions)- The pointis . if the Janata
Government were anti-Muslim, anti-Chirst-

* ian and anti-minority communities, then,
Sir, the Janata Government should have
superseded Admiral Parcira and Air Chief
Marshal Latif. This is the prool if proof
is needed, of the secular character of the
Government,

SHRI C.M. STEPHEN : You are not,

SHRI GEORGE FERNANDES : We
know what you did. We can produce any
amount of evidence if you like.

They talk about this Bill. Have you
forgotten the Madhya Pradesh Bill, Mr.
Stephen ? - T

. SHRI C.M. STEPHEN: That Bill
\ was when the Jan Sangh Government was
there.,.......(Interruptions).

SHR1 GEORGE FERNANDES : Plcase
correct your information,

SHRI C. SUBRAMANIAM : May I
request the Prime Minister to keep the
Services out of politics?

SHRI GEORGE FERNANDES : The
whole thrust of the Opposition has been to
call my Party a communal Partv, The
Oppaosition  inside  this House and out-
side his called my party as an anti-Cliristian
Pariv, I come from the Chrisiizn com-
muary...s (Iaterenptions). T am irying o

) clarify the position.

SHRI A, BALA PAJANOR : Be clear
on the Bill. Donot try to defend it or try
to confuse us by givine a different angle,

SHRI GEORGE FEENANDES @ Then

the ¢guestion about  the law  and  order

l situntion was arised. Tt was mentioned by

Shri Nuik ~and offiers that this is the first

time~ in the hisiory of India that the arm

and pmlice clashed. What  has appc-nc5

i3 very unlortunate,  But have you forgotten

19737 Have you forgotten what happened
in Uttar Pradesh?

SHRI C. M. STEPHEN : The  Chief
Minister resigned asa  result of that.
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SHRI GEORGE FERNANDES : The
Chief Minister was promoted as Union Mr-
ister, Mr. Stephen. Do not forget your
history; at least remember your history.

What happened in 1967, when the, pre-
gent  Leader of the Opposition was t
Home Minister,  YYas not the Border Secu-
rity Force moved in? Did the Border
Security Force not drop ‘icar gas shells?
cevea{Intennuption:). The  man  thyough
whom you operated is Ctmmandam-&trncr-
al  Shri Rustamji and 1 am reading his
document,

“It was the 14th April,1967 and just by
chance I happenced to be in the roum o
the Home Secretary when the problems of
the Delhi police came up. The Delhi
Administration wasin favour of taking
strong acticn to arrest some of the police-
men who had shown offensive conduct. For
three years they had been agitating for
removal of their grievances, and nonc had
listened to them, They, had put up post-
ers, organised public meetings, refused
to take their pay, vnce, and worst of all
| they had shouted slogans. All because
their Union was not recogniscd, and no
| redress could be  secured.”

Then what happened? They organised
a satyagraha, He says :

*The satvagrahis ran through the lane
and collected in tront of the hous of  the
Home Minister (Shri Y,B. Chavan) where
they sat down according 1o tle standard
plan of satyagraha, while their lcaders
addressed them,”

Then what happened the next day?

““The next day the BSF encircled the
Satyagrahi group tighdy and mcekly led
them away. This was all that happened
as fur as the Delhi Police strike was con-
cerned,  Newspapers  higllighicd  the
imrginary  dangers. all types of rumours
and reports civenlaied in the capial,™

Then you dropped tear-gas ghecls a [ew
vards awav fromn Tin Murti, much 10 the
dismay of the wives and childron of the
people residirg there, crcaied a simoke screen
and took awav the pocessionists,

As for the bullets the hon, Members on
the other side should at least keep quiet,
I think they owe it at least  to their party
to say what happened during their regime,
So far as UP is concerned, again Command-
ant  Rustomji savs :

“The next morning the Defence Secretary
(Skri Govind Narain) and I were asked to
go at once to Lucknow. The P.A.C had
resisted disarming, the shootind had started
Army and police shot it out in several
places. In Banaras, Sultanpur, and Kanpur,

L1
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there were open battles, The first day's |
tally seemed to indicate that there were

between 100 to 150 casualties , mostly in the

police, though the army suffercd a few losses

too. army hw-‘f
more__thap they “could chew, and several

battalions of army and pdlice had to be

moved by air all over Uttar Pradesh te sup-

port the units in the field.”

You know how many hundreds were killed,
Shri Saugata Roy. This is how bullets
were used then. This is what happened
then, Soifone discusses the law and order
liluation, this was the law and order situa-
tion,

So, it is your bench mark against which
you are going to judge the performances of
the Janata Government. Your economic,
social, political and law and order argu- |
ments against the Janata Government are
ho!!ow 1 agree we have our problems, I ‘

(Rat we need to perform bietter, I agree
that the people had tremendous hopes and
expectations on the Janata Guvernment.
The people voted us %0 power two
and a quarter years , so that their
expectations and aspirations will be fulfilled.
And I want to asure the House that (it
shall be the duty of our Government to see
that all the pledges that we gave to the
people, every one of the pledges that we gave
to the people are fulfilled. For two and a
quarter years we have laid theToumdations,
we shall proceed. further and see that these
promises are fulfilled and I only hope that
the House , and particularly the Oppaosi-
tion, will give us all the support that we
need to see that these pledges are fulfflled.

With these words, I oppose the motion
that the hon™®¢dtler of the Opposition has
moved and I urge the House to reject it,
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‘PM’s protest to Jamat Ulema-i-Hind

The Prime Minister, Morarji Desai has
objected to Jamat  Ulema-i-Hind  using
Mahatama Gandhi’s name for their cur-
rent Satyagraba against the Government’s
policy.”
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Mr. Chajrman: The House stands
adjourned till 11,00 a,m, tomorrow.

18,00 hrs,
The Lok Sabha the madjourned till Eleven of

the Clock on Friday, July 13,1979/ Asadha
22, 1901 (Saka),



